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LOK SABHA DEBATES
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LOK SABHA

Friday, September 10, 1965/Bhadra
19, 1BE7 (Saia'l_)
A

The Lok Sabha met at Bieven of the
Clock.

[Mr. Seearem in the Chair]
ORAL ANSWERS TO QUESTIONS
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|4 f& fage # w0 fo, THo fo, %o
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fat s & WY A st
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waT ¥ WY g qg FIW A3 ¥ IeX 7
w7 # faarr & 7

weoW ARG ;. 0% WA gEe
*gd § 5 2w ¥ and Al d v
i #fgm

st gt Ao fam€r: o AT
wgrm #1 ug wew # fr fmm ¥
dirft &1 forerr e s F 9w
2, o fis gt AT F a7 e A & oy
¢ s qfe wenfiwom wa@0 ¥ gA
¢, W fom fagre & wodrardd w1 3%
arnfaama # 437 § faae gt § 0
w fagre &z qadiz it wie ag
# fir feedt 3 fomrr < ot s afs fagre
% ta afeas afam FdwT eafrg 533
# wefy 37 @Y, &t F fage & wfa—
#rw #r It gfaar & arieh fr 37 =21
sfgfiag?

off 5o wle qifzm: o1 s\ WaATH

¢ w sofoEs FEr s

SBhrl D, N. Tiwary: Sir, what I
wanted to know was whether any faci-
tities will be given to them at other
Railway Public Service Commissions
such as the one at Salcutta?

ooy WEeE . WAAE 8RR
agy ofes wfag s 5 F o 39
SRR i i S

oft 1o 770 fouréy: & ag WA
wrg § e sfe aqt o fed & ot
Ot &, o foq o % ofew few
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St ST WY AT ;1 Ag A
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, far ofcfefadi & wa ot 7
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o1 T HAE & grad oft ¥ @
wfsars 8, form & Frew @ ww ¥
fofr s dfamar i wr g 7

st qo we iz : At ws-
At s @ am g fE
g 7T fa=r fem s

Shri A, P. Sharma: While thanking
the Railway Minister for his announce-
ment for idering this questi
very sympathetically, may I know
whether this question of setting up ®
Service Commission somewhere ia
Bihar will be finalised by the next ses-
gion of Parliament?

wWtwe ®o wifre: g A oW
aw R

ot aware Feg : & wed e
& & ag W g g v fage
¥ €1 wawaw fafeey g d8% §
X T aweT & # I aea A
FgeaT A8 &, At T FH I @i 7 6
AW, TR W fF R T g w§
wiifs Ttz & o s & w4
QT % & faw vl &t wec §7

W AR ¢ AR WEA |

Bome hon. Members rore—
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Mr. Speaker: Let us go to the next
question. Now each one will start
asking about his zone,

Shri Hem Barua: Sir, the charge
against the Assamese is that ihey are
insular, they do not want to ffthetion
an an all-India plane. But whenever
they want to function on an all-India
plane they gre not given g chance,

Mr, Speaker: I am sorry; I have not
that intention, I can assure him.

J Steel Product

+
| 8Son K. 5. Pandey:
| Shri Vidya Charam
Shokla:
Shri Bagri:
‘_Shri P. B. Chakravert:

Will the Minister of Commercs ba
pleased to refer to the reply given
to Starred Question No. 980 on the
Mrd April, 1965 and state:

(a) whether the proposal of the
Japanese Steel Industry to earmark
a portion of the foreign exchange
earnings on export of Iron ore to
Japan for the purchase of Japanese
Mieel has been considered by Gor-
srnment; and

(b} if so, the decision taken there-
-t

The Minister of Commerce (Bhri
Manobhai §hah): (a) and (b). When
s delegation of the Minerals and Metals
Trading Corporation led by its Chair-
man visited Japan in May/June, 1965
for negotiating cxport contracts Yor
Indian iron ore, certain broad under-
standings were reached for the import
of steel material from that country.
Details will be negotiated from con-
wract to contract.

*540,

Shri B, S. Pandey: May 1 know how
mnch foreign exchange we are earning
by exporting iron ore and how much
foreign exchange is involved in
mnporting steel from Japan?

Shri Manubhal Shah: As far as
Jupan is concerned, barring the Kiru-
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buru contract on which there is no
import of steel to be stipulated, the
new contracts will be worth about
Rs. 27 crores and import of about Rs. 3
crores worth of steel.

Shrl R. S. Pandey: May I know
what grade of iron ore we are export-
ing to Japan?

Shri Manabhal Shah: ATl
from 62.60 to 65.85 and
blue dust gnd Goan ore,

Shrimati Ramdulari Sinha: May 1
know whether it is a fact that the
Japanese Nissan Manufacturing Com-
pany has recently agreed to sign an
export contract for sending jeeps and
motor vehicles to India in the near
future under a knockdown system?

Shri Manubhal Shah: This, Sir,
would not arise from this question; it
is a different one.

Shrimatl Ramdular] Sinha:
is a fact

Mr. Speaker: When she knows it,
why should she enquire?

Shri R, Ramanathan Chettiar: The
hon. Minister of Commerce said that
we are importing steel from Japan in
lieu of export of iron ore. Apart from
steel, ] would like to know whether
there are any other products that we
can import from Japan?

grades
even lower

But it

Shrl Manubhai Shah: I would lLike
to dispel one impression that is there
in the minds of hon. Members. There
is no “in lieu" business. We want to
purchase something and they want to
buy something from us. Tt i+ more
like a friendly approach . n
tions. We are getting so many things
from Japan like machineries, fertui-
sers, chemlcals, pesticides and others.
The House may detach the two ltems
of import gnd export.

diqE AT wTA ;. Wy g
o1 A G ¥ GANET T ¥ e
T GU TE B U W A ATA W)
fagin & ¥, a1 a7 o oomr
g Aw & S o o §, A Arara

R EN
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TTHTT F 06T HY w7 7T B
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y 341 oft O gow aTew
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(et o o your:

vt Oad Wt oA o PEar

e} f: :

(%) 37 1965-66 # faadt 7
‘X AT LAY WA T WA T T
€ wea ¥

(@) af: g, 5t ¥ fF o«w ¥
oTe w7 oAl 9 wraA vy AT ; 6

(7) @ wrem & fd fer e
frum o 2% 27

ok e § Crogsht (Wi W
g Tag) : (%) Srgh 17-4-1965
WM AT AT Qo o fax it ¥ 2
xAt v grd fagqr war

(@) 9= | T8 wiw w ok
w370 fair 7% Y ¥ % (Fourth
Yen Credit) ¥ fisar o g1 2 r

(T) 107,035 '80TT4-04,444
T, A 3 T oAmeT 15,10 264 WO
¥ ATHTER

oft wrmt : % v g £ wr
T 17 &7 el o fedt T
¥ fparon o - ?
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o e gun fag : I faem W%
20 freT A & faaelr s o Wt &
TR IO |

ot wrmg : fod s ¥ w v
Tt a1 AT qER § A ¥ @R anq ?
e A qEe § i ey @ arvwAw
sTR A w g A ¥ g & 5k
= ¢ 7

Totmgan fag: <fw oy ¥
wafezmnawhg wwIAQ
AL GEE R R S
we s & o far oy % g9t n
€ q it 2 A faadaw # @ T
Ay E

Wt wo !l"lnw.‘;’,_ﬂrﬂ'mi
A = ¥ F7 wraae 1 el §
Wt A F gart T feay e §
q5a § 1 A Fafiwer & <3 & pmtaw
T & FTOAR § IUET T4y gY oW
T §F Y9 AT § wreafrd g s ?

wo cagwaiay: ity dedfy
A 7 g7 w A a1 fF 22399 g
gt W 138 fawcam 7 @@ ) gE
TadTq JIAAT ¥ § T3 SATET 9§ AR
7 Tt g AR T LF AT TV
agt faarda T # a0 | 73t i w0
72 ¥4 70T §i AW Fx1 o ifer
arc iy & 7ff | walar @ g wow
ted

ot favyrooaw: a5f g7 v ¥
T QTR § 1 R AR ¥ e o
rE rrAi A S ¢

o TR gAn Ty : wriaati v Y
arr T wrir k| AfeT wddr A {aw
XITAT AT AT 7L 2 A FT AT WY
oY am dr e

Shri §, N. Chaturvedi: May I know
whether the Chittaranjan weshs
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where electric locomotiveg are manu-
factured are turning out DC or AC
engines; or, are we only turning out
AC engines now?

Dr. Ram Sobhag Singh: Previously
DC engines were being manufactured;
but now the use is going to be mostly
of AC engines and so Chittaranjan is
going to produce AC engines,

«ff gwn wx wopaTy : fRwi @ W
§ 7 W § A o gure agt e §
I @iy § F7 ww §, AR
T ¥ 3, #7 Fritgar & 7 ave dy e
Favemiafranee &7

WMo ra g fag : dvaan F S
far w1z adi ¢ wfs I
SaTe 97 agt faadom § a e w1 e
&g T ¥ oYTqF T6T FT ETT T4 AT
2 5 gt & ¥ go §oT T i fedy
AL AT H A GUANA A O AR
TITT FOT KU TOATEET § wqife
AT ATATA ATLT T & AT FTAATY ATH G 1

gafaw w197 § off fadewaT i ¥
oft wyr feg: ¥ & #ver
Iy’

oy wW ;T AW 4 R
wiw 9T aagfis 2.

Shrl D. C. Sharma: Sir, you have
become a poet today.

Shri Indrajit Gapta: May [ know
whether the Ministry of Railways has
made any estimate of the number of
electric locomotives that will be re-
quired to be imported in order to cope
with the different electrification pro-
jects that are tp be taken uyp in the
Fourth Plan?

Dr. Ram Subhag Singh: Yes, Sir;
that question I replied to ecarlier. We
had to import 85 broad gauge electric
engines during this year, They will
be delivered. They are being import-
«d according to plan. As I said, the
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Third Plan estimate was to have

about,

Mr. Speaker: What iz the estimate
for the Fourth Plan?

Dr. Ram Subhag Singh: As you
know, Sir, the Fourth Plan is under
preparation,

oty fomrdy :  fafow il
awi % i faordft & o T A
o H oy Anw A W T 7
w1 xawr #% Awfe wemm (o
garg Afear ¥ wifs s €
#Hife a7 F@F w7 ww IUEET @
AT g v

ﬂo“wﬁ!:mﬁm
wre ¥ Aifa aq w0 ¥ ara gafan
Fofr g aw At § wifw gak
AT ¥ A I R B Ay qe A
@ & e gw oo ag Wt
o air # o IR ot wwfre s
ERTsr @ aplt 2 wyt
T T Y o AW 9 Q@I Hiww
wrogtagu wywk ¢ W9
w4 grat 2w aw
¥ w 3w gU agi WA H ommer
ATde @ w1 v fom ar
s sfm s oot &

ot ww formll : d A Ty 3 e
fafwrw itafine 29 & wgt o foe Ty
amr § A% wret o averfre wege
frar ¢ wife frg 2w & wam &%,
TE ¢ I 77 fadr o

Shri R, 5. Pandey: 1 wunt to know
whether a certain amount which was
suggested by the Railway Ministry to
be allotted in the Fourth Plan in order
to produce more electric locomotives,
was cut down by the planners,

Bhri 8. K. Patil: - That cut is in
respect of all Ministries, not only the
Rallway Ministry.
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8hri P. Venkatasubbaiash: May I
know to what extent the ihtroduction
of electric locomotives in place of
steam locomotives will affect the coal
industry?

Dr, Bam Subhag Singh: According
to our study, the steam locomotives
will continue to be used by the Rail-
ways unti] the Fifth Plan definitely,
and may be until the Sixth or the
Seventh Plan, But gradually, electrie
and diescl engines will take the place
of steam Jocomotives. To that extent,
the coal industry might be affected.
But as our traffic is going to be heavier
day by day, the use of different kinds
of engines will increase gnd the num-
ber of steam locomottveg that is In use
at present will be virtually the same
by the end of the Fourth Plan and
may be by the end of the Fifth Plan
also,

Rioting incident in Parcel Express
Traln near Gorakhpur

+
Shri 5. C. Samanta;
Shrimati Savitrl Nigam:
Shri Yashpal Singh:
Shri M. L. Dwivedi:
Shri Ram Harkh Yadav:
*542. / Shri Vishwa Nath Pandey:
7 Shri Kapur Singh:
Shri P. K. Deo:
Shri Solanki:
| Shrl Guilshan:
| Shri Narasimha Reddy:

Will the Minister of Railways be
plessed to state:

(s} whether it is a fact that three
passengers of the Parcel Express
were dragged and killed by the
rioters on the 16th May, 1965 at a
point  between Domingarh and
Gorakhpur stations; and

(b) if so, the action taken
matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Sobhag
Simgh): (a) Two passengers were
killed under such circumstanceg,

(b) A case has been registered U/Ss
1487302 IPC at Government Rallway

in the
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Police station, Gorakhpur, which is
under investigation.

Shri 8. C. Samanta: May I know
the t of loss tained by the
damage and looting of the Rallway
property?

Dr. Ram Subhag Singh: Actually,
there was no loss to the Railway pro-
perty. They snatched away the pas-
sengers' property as the train was
standing near the signal in between
Gorakhpur and Domingarh,

Shri 8. C. Samanta: May 1 know
whether any compensation has been
given to the families of those persons
persons who were killed?

Dr. Ram Subhag Singh: The entire
matter is under investigation. The
police investigation is going on.

it qyrarer faw @ 97 7 A
M g WTTmEFnwfag s v
¥ FM 3§ W7o Tle MHo FaAT
qv 7

o TR g fag : A fx am-
dm mEm R AR WTo fleThe

w1 A7 03 GTET HEA FEA 1 wfrar
A E 1 OE WIS FEwAT § f

¥ T3 frme & v, 99 0 w0
g TEr |\ w9 qEw
39 AW A fTed § 9T 37 39T gAY
O R A # gfew g
Y ¥ ot 3z & e g

o qo ®To fﬁﬂ'.wrﬁhﬁ
aftrerfegi &1 g @| 0 AR Tw
a1 ff Trred QAT N W pT
ey § 7 ofzga wmowmTw Ry
ey vqw o gfem T & ad wr
W WA wEerE T 3W 8y
wer At W ?
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Wo T gaw fag : dm M
TAATET O MEN JTEIAT F A1 F 4
W A1 & af rerfat £ gm aw
® xawl wwC I 0 gAT ¥
W aerE ¥ g o7 grafaai ®@
frogae fear 90 & g e 1 AfEw
gt 9T gfe aieifEE gt diga
fagr ag e w2 o

Sbri Kapur Singh: Has it been
ascertained that the real motive fYor
these killings and loot was other than
abat of monetary gain? Was there any
other cause also?

Dr, Ram Subhag Singh: There was
no question of monetary gain involved
in that. The incident had taken place
elsewhere in the city and that was of
a different nature, Since this 1s
under inquiry, I do not want to dis-
ologe what information 1 have.

oft qasw:  t9F w1 gEmd AT E

aF O AT A 2w 0 Ky § e

et & T A g § o Wl ®

Gt gzrd A9 gakfer A A

wr g7y fgmm &

o T g Fay : T T g
g @At 1+ ot 5w g e
fedi @ gn @ § o AT W T
& R At ar g # T
v & uforw< Ter FETG w1 R
W at mE gfaw 2 @z @ Tew
qTeTT. ¥ Arawa ¥ FvAT M
wfea xa & T gw J00 A O W
frr & s fa7 ool § w1 g
gYT & v mrar & o2 g R AR
WA FE & | Gy arTe dre The
w1 % W 9§ 4T TR A
e # ard 17 TR T v
=Y fagfas fEmTsaT o

ot wror o FEAYT
¥ @ o e g1 s W
widft &, amrT W= fawrage ar Anre
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&1, AW 9T F o1 9 o ST Ty
g FIA A Wiow geend ndl FAT
AT R TZT AT FOL qIE o IR
¥ Iaw & 1 g@ F1 O g & fay
w1 S wTW 9EH A a7

e T gun fag : wram awe
®t @ ¥ W gmfee wEw ogm
T W IR T A7 oy A

ot ferw wreraw : & o g ATEAT
& ¥ 77 43 T mree facdifer alv o
A A o T & e IR a2
18 & fag 1% o™ #29 79 #1 qad-
wz w1 faure o\ £ 7

o TR g Ay : ¥ 71 OF g
#04 & for w=l A @ fr fom w
afrada fear o @fem v & Fov
T4 F7AT 777 Af57 Y I ¢ AW
= gfem OoFa & fordr oW od) & amd
#fF 9 w1 faprer A, #fgw ot
T @ & gEEd fom o @
mFAT E

off gww Wy wgaTe : TR Ot
iy miedt & wwav d37 w1 ome &
feriy arfami & wrgr g1 & 1 g8 TR
w1 ATH A guT w7 ¥ grE fea
aoprr Tk faviw wzw 3@ ARAl
¥ 5a wrs & aara & o v AT
uAT AT AW R g AT RTET WA A

o "y ;g §1 ofmA
AETEITATE T 1 WHT HATA FTA A0
gaTaa & 4 A1 o7 FHATT 1 o7 IF K1
AT AR % AT )

Raw Material Depots

*543. Bhri P. C. Borooah: Wi)| the
Minister of Industry and Supply be
pleased to gtate:

(a) whether a raw materials depot
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for the benefit of small industrialiste
has been set up by Government in
Delhi;

(b) it s0, the salient features
thereof,
(c) whether similar depots are

being opened in other parts of the
country; and

(d) if so, their
places?

The Deputy Minister in the Minis-
try of Indusiry and Supply (Shri
Blbudhendra Misra): (a) to (d). A
statement is laid on the Table of the
Houge,

number and the

STATEMENT

(a) and (b). A Raw Materiala
Depot for the benefit of small scale
industrial unitg is being set up In
Delhi by the National Small Indus-
trles Corporation Limfted, at the
request of the Delhi Administration.
The following items of raw materials,
imported as well as indigenous, will
be handled by the Depot:—

(1) Copper
(i} Zine
(ili) Lead
(iv) Steel
(v) Aluminium wire rods
(vi) Tin
(vii) Chilean Nitrate
(viii) Caustic Soda
(ix) Iron and gteel items.
Imported materials to be purchased
from the State Trading Corporation
and the Minerals and Metals Trading
Corporation and indigenous materials
procured from the indigenous pro-
ducers are proposed to be distributed
to small scale industries on the basis
of the quota certificates issued by the
Director of Industries, Delhi. The
material will generally be stored In
the Depot and relcased to the small
scale units against quqta certificates.

(c) and (d), Raw material depots
have been established in the various

SEPTEMBER 10, 1965
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States by the State Governments con-
cerned.

Shri P, C. Borooah: May 1 know
whether the decision to get up these
raw Mmaterial banks makes a sub-
stantial change in the industrial policy
to intensify production in the existing
units instead of licensing new gnes?

Shri Bibudhendra Misra: There is
no question of policy involved. As a
matter of fact, the industries in the
small sector were experiencing some
difficulty in regard to raw material.
Practically al] the State Governments
have made such preparations of their
own. For Delhi, on the request of
the Delhi Adminisiration, this is done
by the Nationa] Small Industriee
Corporation.

Shri P. C. Borooah: From the state-
ment I find that the depots have been
established in various States. May I
know whether all the States have
opened these and if not, what gre the
States which have not done go?

Shri Bibudhendra Misra: All the
States excepting Nagaland have open-
ed the depots. Delhi, of course, is
going to have one, For Goa, Daman
and Diu, a proposal is under consi-
deration. There is none for Manipur.

Shrimati Ramdulari Sinha: May I
know whether Patng is also included
for this purpose?

Shrl Bibudhendra Misra: Patea is
included in Bihar.

Shri Warlar: May [ know whether
all the State Government depots are
receiving from the STC all thosze
materials, both impbrted and indi-
genous, which are rare and which are
needed by the small-scale industries?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
There is no question purely of the
STC. Thesp depots get scarce raw
materialg and such other things from
whatever sources they can get them:
they can also get them against import
licences that are issued.
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Shri D. C. Sharma: From the state-
ment I find that it has been stated
that:

following  items of raw
materials, imported as well as
indigenous, will be handled by the
depots.”

This sentence is in the future tense,
May I know what is happening in the
present tense?

Shri Bibudhendra Misra: At pre-
sent it is being done by the Director
ot Industries of the Delhi State,

Shri Sham Lal Saraf: May I know
whether Government are aware that
of late, the States have heen com-
vloining that controlled as well as
non-controlled items of ¢ngineering
raw materials have not been gvailable
to them particularly for the small-
acale industries, and if so, whether
when these depots are opened, those
raw materials will be made available
to them?

Shri T, N. Singh: Tt is true that
the small industries have experienced
shortage of raw materinls, both im-
ported as well as other sacarce
indigenous materials. These depots
are not meant to augment the supply
becouse that ig limited by our foreign
exchange position generally. They
are only intended to provide facilities
to get them in time and also to dis-
tribute whatever iz possible properly.
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Bhri 8. C, Samanta: May I know
whether this committee that will be
appointed will go into the detail
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circular or underground railway was
finance and the question whether it
would be a paying thing. May I know
whether this aspect of the problem
has been referred or is being referred
to the Plannig Commission or there
are other problems which are being
referred to them?

Shri Sham Nath: Of course, there
was that hurdle in regard to finance
for this proposal, but the study team
after going into the whole question
will submit its recommendations, and
after these recommendations are re-
ceived, a decision wil] be taken,

Mr. Speaker: He wants to know
whether the committee would go into-
only one of the aspects that was first

zuggested or whether other aspects
also wil] be considered by it.
Shri Sham Nath: It will go into

all the aspects and then submit its
recommendations

Shri Indrajit Gupta: May ! remind
the hon. Minister that on 14th July,
he is reported in the press as having
stated in Calcutta that:

“The circular railway has to
come, Otherwise, the problem of
traffic congestion in this cily can-
not be tackled effectively. This
might be outside the Plan ex-
penditure, but the money needed
for the project has to be found™

It he has been guoted correctly im
the press, may 1 know the reason for

about the circular and underground
railways in gll the cities?

Shri Sham Nath: This study team
will first examine the trinsport prob-
Jem as far as it relates to Cajcuita,
and it will go into the various aspects
of the same. After that, it will take
ap the problem as far as the other
#hree cities are concerned,

Shri 8. M. Banerjee: In reply to a
provious question it had been stated
that the main hurdle in having the

the subsequent going back on that
statement and consigning the whole
thing again to a committee which is
to tour not only Caleutta but other
cities also and thus delaying the
matter further?

The Minister of Railways
§. K. Patil): 1 think the quotation is
substantially correct. But it does not
mean that there is immediate commit-
ment, for the simple reason that it is o
problem which has got to be investi-
gated. It is a tripartite problem: the
West Bengal Government comes im.

(Shri
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the Calcutta Corporation comes in and
the Government of India comes in.
It is not primarily the responsibility
of the Railways alone. Possibly the
Railways wil] have their part so far
ag the construction ete. is concerned,
because it is the Railways' business.

So far as all these aspects, namely,
capital cost, what will be the running
cost, whether there will be loss and
if so how to meet it, whether this is
the only way-out or there are other
ways of easing the transport problem,
namely, having an underground rail-
way etc.—all these are there,

So far as other cities are concerned,
it is not b this ittee has

BHADRA 19,
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this to be emphasised in this case,
namely, the profit gspect vis-a-vis a
circular railway for Calcutta?

Shri 5. K. Patil: It is not & question
of profit. Every concern has to be
self-paying, it is not profit alone that
matters.

Shri Hem Barua:
be self-paying .

Mr. Speaker: Because there are
other projects which are not paylng
projects in the public sector, therefore,
he says let this also be added, though
it may not be paying,

He says it should

Shri Hem Baruoa: He has given pre-

been asked to do that but because
after this is done in Caleutta—this is
perhaps the gravest and acutest prob-
Jem now—if necessary, and if other
cities also want it, the same committee
would do it because by that time it
would have gequired sufficient experi-
#nce to go into all these problems.

Shri Indrajit Gupta: On a point of
order. In his reply, he said that the
quotation is substantially correct. In
that he had said that the circular rail-
way has to come, Therefore, how
does the question arise about whether
this was the only thing possible,
whether there are no alternative
ways of tackling the problem?

Mr, Speaker: He gaid the committee
may also consider all that.

Shri Indrajit Gupta: But here he
has said that it has to come.

S8hri 8. K. Patil: The quotation
was correct. It has to come, and 1
repeat it. But in addition to that,
there might be others because for
easing the transport problem, the
circular railway is not the only means.

Shri Hem Barua: Is it a fact that it
is the profit motive which has weigh-
+d with Government Yor giving pre-
eedence to the profit aspect over pub-
lic necessity? If so, in that context,
may I know if Government is satisfied
that all government undertakings
make profit? If they do not, why has

d to profit gver public necessity.
A circular railway for Calcutta is a
public necessity. But he says that it
must be self-paying or something like
that. I wish to know whether Gov-
ernment would give precedence to the
self-paying aspect of the problem over
the people's necessity in Calcutta,

Shri S. K Patil: 1 do not under-
stand how this question arizes. Evem
if there is going to be any loss, one
has to consider how to meet it, whe
will meet it and =20 on. What is
wrong about it—I do not understand

Shrl Hem Barua: You accept the
losses then,
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Shri Priya Gupta: On a point of
order, The Depuly Minister is giving
a reply which is contradictory to the
reply of the Minister. So, let them
say which is correct. We are not able
to understand. The House is being
misled.

Shri S, N, Chaturvedi: The trans-
port of Calcutty has been under in-
vestigation for a pretty long time, and
several studies and investigations
have been made previously too. May
1 know how the terms of reference of
this committee will differ from those
of the committees appointed earlier?

Shri Sham Nath: Those committees
did not go into the transport problem
taking into account the feasibility of
undertaking other systems. So, this
eommittee has been appointed with
the sole purpose of suggesting whether
overhead or circular or underground
railway would be better.

Shrl A. P, Sharma: Who are the
members of this study team and how
long will it take for them to submit
their report® Is there any time limit
laid down?

Shri Sham Nath: The members of
this study team have not yet been
appointed.
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Shri M. L. Dwivedi: You said they
had been gppointed.

Shri Sham Nath: No, Sir, I did not
say that,

Mr. Speaker: At least the impres-
sion had been created that the study
tearn had been appointed,

Bhri 8. K. Patil: The responsibility
is that of the Planning Commission
because they have undertaken to do
it.

Shri A. P. Sharma: The second part
of the question was whether there
was any time limit fixed,

Shri 8. K. Patll: In the very nature
of things, there cannot be a time-
limit to guch a thing, because it is an
intricate problem, and we must not
hustle them.
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OEOR WEWET :  THET F4TA 9
E 4
Export of Textlles and Handicrafts

to U.S.A.
-+

( Shri Yashpal Singh:
] Shri R. S. Pandey:

] Shri D. C. Sharma:
| Shri Rameshwar Tantia:

Will the Minister of Commerce be
pleased to state:

(a) whether a two-man

*545.

team of
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the New York State Commerce
Department visited India recently
and stated that the U.S. market for
Indian textiles and handicrafts had
not been fully and adequately ex-
ploited;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the steps proposed to be taken
in this direction?

The Deputy Minister in the Mints-
try of Commerce (Shri 8. V. Rama-
swamy): (a) to (c). A statement is
laid on the Table of the House.

STATEMENT

A two-man team of the New York
State Commerce Depariment visited
India in May, 1865 to acquaint some
of the Ministers and officials of the
Government of India with the work-
ing of the Division of International
Commerce of New York State. In the
course of their talks, they said that
there were cxcellent opportunities in
the US.A. for Indian fabrics, brass-
ware and antiques, provided the
goods are stylised and merchandised
%o suit the requirements of the
American market,

2. Every effort is being made to

increase the sale of Indian handi-
crafts in the US. markets. The
Handicrafts and Handlooms Export

Corporation of India has been made
responsible for developing our trade
in handloom goods in non-traditional
markets like the US.A. The Corpo-
ration has established an office in
New York, It has launched an inten-
sive publicity programme to promote
the sale of handicrafts and “Bleeding
Madras" fabrics in the United
States.

3. All possible efforts are being
made to increase our sales of textile:
also. The US. Governmen! 14
imposed restraints on the import of
certain categories of cotton textiles
tromr incia; but constant efforts are
being made to persuade the U.S. Gov-
ernment to relax the restraints. An
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Indian Textile Delegation recently
visited the United States for talks
with the U.5. officials on the Indo-
U.S. Textile Agreement. As a result,
the US. Government has agreed to
give India ten per cent additional
inter-category flexibility in respect of
some of the categories under restraint.
Special efforts are also being made to
increase the exports of categories
which are not under restraint.
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Shri Manubhai Shah: As has been
mentioned in the main answer, we
have opened a trade centre called
“Sona, the Gold”, It is only 3}
months since we have opened this
centre in New York, and it has al-
ready canvassed business of more than

Rs. 2 crores in handloom, handicrafts
and silk fabrics.

Shri Basappa: In view of the fact
that bleeding Madras is in great de-
mand in America may I know if sales
have increased after the establish-
ment of the office in New York and if
so to what extent?

Shri S. V. Ramaswamy: Last year
we exported Rs. 6 crores worth and
this year it has already gone to Rs. 3
crores. It is likely to exceed the last
year’s figure.

Shri D. C. Sharma: They say they
are going to specialise in the export of
Indian fabrics and brassware anti-
ques. May I know how they are go-
ing to collect these antiques and how
they are going to give incentives to
brass-smiths and to the fabric makers
so that they can produce the right
kind of thing which are to be used
in the U.S. market?

Shri §. V. Ramaswamy: The handi-
crafts and handloom export Corpora-
tion is an expert body. They go
round and study things; they know
what is required in the various cen-
tres. They have made such arrange-
ments so that they can get the neces-
sary things from the collecting cen-
tres. They are exporting quite well.
The export of handicrafts alone is to
the tune of Rs. 3 crores.

Shri D. C. Sharma: I wanted to
know what the Minister means by
antiques. Are they taking out all our
antiques?

Shri Manubhai Shah: The antiqui-
ties are governed by the Antiquities
Act of India. Under the Ministry of
Education there is a board which
‘looks after that and declares that
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certain antiquities will be allowed to
be exported which are either surplus
or of which there are many replicas
available in India. What the hon.
Member says is quite fully appreciat-
ed by our Ministry and we do not try
to export any antiquities which  are
rare and which depict historical ten-
denCies' of our country.

Shri P. K. Deo: May I know if the
India Stall in the New York World
Fair has contributed in any way to-
wards the export promotion of Indian
textiles and handicrafts and if so to
what extent?

Shri Manubhai Shah: In the U.S.
market, unfortunately the position is
that they have got what is called long-
term textile agreement under which
there is a quota restriction placed by
the United States Government against
the entry of textiles from many count-
ries of he world including India,
Pakistan, Japan and Hong Kong; we
are restrained to the extent of 379
million yards and we are now nego-
tiating a new agreement to liberalise,
it not scrap, it.

Shri P. K. Deo: My question was
how far the India stall contributed %o
the promotion of our exports of tex-
tiles?

Shri Manubhai Shah: If there is
quota restriction on our country how
can we exceed it?

Shri Warfor: Apart from bleeding
Madras what other handloom stuff
has gained better sales in New York
according to the sales in the newly
opened market depot?

Shri §. V. Ramas y: Bed sheefs,
pillow cases, etc. from U.P. and Pus-
jab.

Dr. L. M. Singhvi: On what catege-
ries of textiles are these restrictions
jmposed and what is the measure of
success obtained so far or expected to
be obtained in either scrapping or ve-
laxing this restraint?
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Shri Manubhal Shah: We have made
our views thoroughly known to the
U.5. Government and they fully ap-
preciate the need for foreign exchange
for the under-developed countries.
We hope that the long-term textile
agreement which has the restraining
clause will be altogether removed or
al least liberalised. I cannot antici-
pate what will be the outcome of it
‘We are doing at the highest possible
level.

Dr. L, M. Singhvi: What are the

categories restricted?

Shri Manubhal Shah: The categories
are many; if the hon. Member is in-
terested in those details, T will give
them; they are long cloth, popil, ete.
It is not necessary to go into that
now.
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Shri Sham Lal Saraf; With the re-

cent rising terwpo of exports in textiles
and of handicrafts in the third Plan
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and the impending fourth Plan, may
I know what steps are afoot to ensure
its continuity including the getting of
all the contracts especially with the
U.S.A. revised?

Shri Mamubhal Shah: The hon,
Member had done us’the honour of
being a member of the commitiee on
exports of handicrafts for their deve-
lopment in the fourth Five Year Plan.
That report is under the consideration
of the Ministry of Social Security
which looks after the handicrafts and
our Ministry helps them to export
those products. 1 hope those recom-
mendations will be implemented as
early as possible.

[

Bhri Muthlah; May I know whether
there are any asccumulations of hand-
loom goods in Madras?

Shri 8. V. Ramaswamy: In respect
of “bleeding Madras,” there are no
accumulations at all.

Shri P. Venkatasubbalah: In view
of the fact that our handicrafts are
being popularised in the United
States of America, may I know whe-
ther any financial help is being given
in respect of such of those handicraft
industries which are popular, for ex-
ample, the handicraft industry  in
Hyderabad, and, if so, to what extent?

Shri Manubhal Shah: That question
may perhaps be put to the Minister of
Social Security, but I can say that
considerable assistance is being given
both by the States and the Central
Government for the production and
development of handicrafts

i "o wro fydiedt : aTAgEw
g7 ot fraoor wwrmn §, 38 & wAEn
LEI

“As a result, the US. Govern-
ment has agreed to give India ten
per cent additional inter-category
flexibility in respect of some of
the categories under restraint”
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Shri Manubhai Shah: It is a long
list: I have already mentioned some
of them. If the hon. Member is inte-
rested, I can pass on those categories
to him,
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Pig Iron Plant near Rourkela

+
Shrl M. R. Krishna:
Shri Rameshwar Tantia:
Shrimati Tarkeshwarl
Sinha:
'546.1 Shri Heda:
| Shri Ram Sewak:
Shri P. G. Semn:
Shri Mohammed Koya:
|_ Shri Yashpal Singh:

Will the Minister of BGteel and
Mines be pleased to state:
it is a fact

(a) whether that an
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Industrial Birla Concern, M/s. India
Ferrom-managnese Manufacturing Co.
Ltd., negotiated with the US. Gov-
ernment for setting up a 300,000 ton
pig iron plant near Rourkela;

(b) if so, whether this plant will
be in the public or private sector,

(c) whether the Government of
India have approved the deasl pro-
posed by the concern; and

(d) the total rost and foreign ex-
change involved?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethi): (a) to (¢). Messrs: India
Ferro-Manganese Manufacturing Co.
Ltd. (a Birla Concern) hold a Letter
of Intent issued by the Government
of TIndia for setting up a Pig Iron
Plant with an annual capacity of
300,000 tonnes to be located in Bihar.
The plant will be in the privale sec-
tor. A condition in the Letter of In-
tent is that the terms of foreign colla-
boration should be settled to the satis-
faction of the Government. The
Company is reported o be exploring
ways and means of oblaining foreign
exchange and technical nassistance
from private and institutional parties
in the United States and Norway,
guch as 1.F.C., Washington, Kaisers of
USA. and Electro-Kemesh of Nor-
way. Formal proposals have, how-
ever, not been submitted as yet and
will be scrutinised when received to
see that they conform to the terms
and conditions acceplable to the Gov-
ernment of India.

(d) Firm estimates of foreign ex-
change cost have yet to be submitted
by this Company.

Shri M. R. Krishma: In order 1o
meet 2.5 million tons of pig iron, the
Governmen! has given a numher of
licences to the private concerns. How
many of these concerns have failed
to put up the factories and may I also
know whether the Government has
started any scheme 1o expand the
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public  sector

demand?

projects to meet the

Shri P. C. Sethi: Yes, Sir; in order
to meet the shortage, we are putling
up additional blast furnaces at Bhi-
lai and Durgapur. Besides that, we
are also trying to find out how many
of these pariies arc able to put up
factories ss early as possibie,

Shri M. R. Krishna: It was stated
sometime back that there is a large
quantity of pig iron at Bhilai and
other steel plants. May I know whe-
ther the demand and utilization of pig
iron has increased and that is why
government decided to give a fresh
licence to Birlas?

Shri P. C. Sethl: As a matter of
fact, the demand at the moment 15
ahout 2 million tons and it would be
about 35 to 4 million tons by the end
of the fourth plan. We would be pro-
ducing about 2.5 million tons in the
private sector. So, private licences
have been given.

The Minister of Steel and Mines
(Shri Sanjiva Reddy): T moy add the
the Letter of Intent was given on 31st
March 1964 when there was acute
shortage of pig iron and a number of
other licences were alao given. But
unfortuna*rly they have not gone into
production.
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Shri 8. M. Banerjee: May 1 know
whether it is a fact that small manu-
facturers of pig iron are finding it
difficult to sel] their pig iron in  the
market because of the imported pig
iron and the pig iron sup-
plied by Hinduslan Steel? Do gov-
ernment propose {o buy all the pig
iron from them and distribute it ac-
cording to their own choice? They are
unable to compete in the market be-
cause of the price.

Shri Sanjiva Reddy: We did import
a lakh of tons of pig iron from Russia
becuuse there was acute shortage, The
price of loca)l pig iron is about Rs. 300
a ton and that of imported pig iron
is Rs, 390 a ton. But some smaller
units about whom my hon. friend is
referring are selling it at over Rs. 400
a ton, That is why they are not able
to compete with the others. When the
difference between units like these is
Rs. 100 a ton, it will be difficult for
them to sell it. Since there is
enough stock, we have decontrolled it
and there is no control either on price
or on distribution,

Shri R. S. Pandey: May I know how
many private parties have been given
licences and4 what i: the condition?
Is the time-limit one of the conditionz?

Shri P. C. Sethi: There are about
15 to 16 parties who have been given
licences and the iotal capacity of the
licences is about 2.5 million tons.

Shri D. C. Sharma: May I know if
these private parties also had any col-
laboration agreements with any for-
eign countries and if so, why ig it
that this foreign country has delivered
the goods and the other foreign coun-
tries have not come to the help of
those private factories?

Shri Sanjiva Reddy: The Private
sector units are making their own ar-
rangements. For instance, Dempo or
Chawgule of Goa have their own col-
laborators. Government only looks
into the terms ond if the terms are
satisfaclory. government cparoves of
them.
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Numinium Suhslltqtlon Programme

*547. Shri Shree Narayan Das: Will
the Minister of Industry and Supply
be pleased to state:

(a) the progress so far made in the
programme of substituting alumi-
nium in place of brass and zinc for
the manufacture of utensils and for
other  industrial purposes, being
undertaken with the U.N, Techniral
Assistance and Cooperation;

(b) whether the resul's of studv
of its economics are available; and

(c) if so, the important features of
the same?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (¢} The
services of an expert under the United
Nations Technical Assistance Board
Programme were obtained to nssist
the Indian Industry for implement-
ing a practical programme for substi-
iution of copper and zine in *he manu-
facture of utensils. As a result it has
now Leen possible for the Indian In-
dustry to design and develon manu-
facture of thick bottomed aluminium
utensils of modern design, capalle of
withstanding the severe conking con-
ditions  prevailing in our eountry
Commercial production of such uten-
sils iz expected within the next few
weeks. It is expected that the cost
of production of these utensils will
not be more than that of the conven-
tional aluminium utensils. On suc-
cessful implementation of this subs'’-
tution programme, it is expecled that
the new utensils will be able to re-
place the brass utensils thereby saving
the country substantial foreign ex-
change in imports of cooper and zinc.

Shri Shree Narayan Das: May 1
know whether any study has been
made as to the requirements of brass
and zinc at present; if so, may 1 know
to what extent foreign exchange will
be saved by this programme?

The Minister of Heavy Engineering
and Indostry in the Ministey of
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Industry and Supply (Shri T. N.
Singh): Sir, it is very difficult to give
this information without notice. 1f
notice is given, I can get the informa-
tion. But usually the utensi] manu-
facturers gre using mostly scrap.

Shri Shree Narayan Das: Muy 1 knw
whether Indian technicians are asso-
ciated with such experts?

Shri Bibudhendra Misra: As a mat-
ter of fact, these experts visited the
existing Indian industrial undertak-
ings, those who are producing alu-
minium utensils, and it is only with
their co-operation that all this is being
done.

Shri Priya Gupta: By the introduc-
tion of aluminium as subsiitutes in
this industry for the purpose of mak-
ing utensils, may I ask how many
workers employed in cottage indug-
tries producing Brass and Zinc uten=
sils in the villages of Bihar, West
Bengal and Orissa and also other
places will be displaced? May I also
kmow what time the Government
thinks it will take for them to pick up
the new industry so as to give them
alternative employment.

Shri T. N. Singh: The effort is not
to displace the people who are em-
ployed, the effort is to displace the
metal with aluminium.

Shri Priya Gupta: Sir, that is not
the point. My point is this. When the
metal is changed, the ulensils wlI! be
produced by Industrial undertakings
changed and people will go in for the
cheaper aluminium utensils with the
result that those who are making these
utensils with the Brass and Zinc metal
will be out of employment. 1 want'to
know what the Government is ROingE
to do for these people?

Mr. Speaker: Order, order
he want an answer or not?

Does

Shri Priya Gapta: Yes, Sir.

Mr. Speaker: Then he will have to
sit down,

Shri T. N. Singh: Sir, the ordinary
utensils manufacturers use, pressing,
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forging and casting techniques. Alumi-
nium will be amenable to all these
techniques.

Coal Dumps

+
[ Shri §. C. Samanta:
7\ Shri Subodh Hansda:

Will the Minister

*549.

of Steel and
Mines be pleased 1o state:
(8) whether it is a fact that the

Pprogramme for setting up coal
dumps has not made any progress;

(b) if so, the reasons therefor;

fc) whether the World Bank Team
had suggested o substitute scheme of
wholesale dealers at the consump-
tion centres;

(d) if so, the reaction of Govern-
ment; and

(e) whether any final decision in
the matter hes been arrived at?

The Parllamentary Secretary to the
Minister of Stee] and Mines

(8hri
Thimmalah): (a) gand (b). The
scheme for the setting up of

coal dumps has

not made progress
mainly on account

of the following

difficulties:

(i) increase in the retail prices
of coal due to overhead
charges in the maintenance
of dumps;

(ii) inadequacy of dumping space
and of approach roads;

(iii) the inability of State Govern-
ments to incur expenditure on
the development of dump
sites and on the improvement
of approach roads; and

(iv) the loss and deterioration in
quality of the coal due to
double handling and storage.

(c) Yes, Sir,

(d) and (e). The suggestion for
substituting the scheme of coal dumps
by a system of wholesale dealers nas
been examined in consultation with
the State Governments and other
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authorities concerned. The examina-
tion made so far reveals that this
scheme also is beset with the same
difficullies as in the case of dumps.
and  Stute Governments have not
favoured it. No final  decision has
however been taken in this regard as
yel.

Shri 8. C. Samanta: May 1 know
the detuils of the suggestions made
by the World Bank Team, and whe-
ther any suggestion has been turned
ino action?

Shri Thimmaiah: They have not
given any details, They only sug-
gested that the scheme for setting up
con] dumps shouid be given up and
it should be replaced by a system of
wholesale dealers.  They have not
given any details and no decision has
yet been taken 'by the Government.

Shri 8§, C. Samanta: What is Fhe
opinion of the Planning Commision
about this scheme?

Shri Thimmaiah: The Planning
Commission suggested that we should
finance the State Governments for
ereation and maintenance of these
dumps. In the meanwhile we receiv-
ed this suggestion from the World
Bank Team and therefore the Plan-

ning Commission's ruggestion was
not considered.
WRITTEN ANSWERS TO
QUESTIONS

Ticketless Travel on  Northern
Railway

Shri P. R. Chakraverti:
*543. 3 Shrimati Savitri Nigam:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that over
three million cases of ticketless travel
were detected on the varlous Sec-
tions of the Northern Railway in
1064-65;

(b} whether the number of ticke:-
less travellers is on the increase; and
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(e} if so, the steps taken to put a
stop to this practice?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir

(b) There was a sharp rise in the
number of ticketless passengers dur-
ing 1963 64 but the rise has been
arrested during 1964-65,

(¢} Steps taken for prevention of
ticketless travelling are deseribed  in
the sta.ement placed on the Tahle of
the House. [Placed in Library. See
No, LT-4815/65]. The Railway have
further intensified these checks,

Expansion of Steel Plants

Shri Mohammad Elias:
_ssu‘} Shrimati Vimla Devi:
Shri Yashpal Singh:

[ Shri Ram Harkh Yadav:
| Shri Murli Manohar:

l’Shri Daji:

Will  the Minister of Steel and
Mines be pleased to siate:

{a) whether the schemes for  the
expansion of the public sector steel
plants at Durgapur and Rourkeia
have been finalised; and

(b} if so. the broad featurcs there-
of?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b). In
the Third Five Year Plan it was de-
cided to expand the Durgapur and
Rourkela Steel Plants from their 1
million tonne steel ingotg cnpacity to
1.6 and 1.8 million tonne steel ingots
capacity Tespectively. These schemes
are at present being implemented.

The Central Engineering and Design
Bureau of Hindustan Steel Ltd. have
in hand the preparation of a Project
Report covering Rourkely's further
expansion. Ag regards Durgapur,
they have already sumbitted their
project report for its further expan-
sion upto 3.4 million tonnes and this
is now under consideration.
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Tea Finance Corporation

*551. Shri Hem Raj: Will the Minis-
ter of Commerce be pleased to
refer to the reply given to Starred
Question No. 1100 on the 30th April,
1965 and state the progress since made
to finalise the scheme for the set-
ting up of the Tea Finance Corpora-
tion?

The Deputy Minister in the Minis-
try of Commerce (Shri 5. V. Rama-
swamy): The draft Memorandum and
Articles of Association of the Corpo-
ration has been scrutinise by the
authoritics concerned and the other
formalities connected with the forma-
tion of the Corporation are being gone
through.

Merger of Indian Bureap of Mines
with the Geological Survey of India

{Shri Kindar Lal:
| Shri Vishwa Nath Pandey:
| Shri Surendra Pal Singh:
| Shri Hem Raj-
*552.{ Shri Narendra Singh
| Mahida:
| Shri Balkrishna Wasnik:
| Shri Daji:
| Shri Warlor:

Will the Minister of Steel
Mines be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering to merge
the Indian Bureau of Mines with the
Geological Survey of India:

and

(b) if s0, when and what are the
main causes of such a merger; and

(c) the effect on the service con-
ditions, seniority and pay of the em-
ployees of the Indian Bureau of
Mines?

The Minisier of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
No. Sir. The Exploratory Wing which
consists of the prospecting, mining
and drilling divisions of the Indian
Bureau of Mines, {s proposed to be
transferred to the administrative con-
trol of the Geological Survey of India
The Indian Burcau of Mines will con-
finue to discharge its functions under
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the Mineral Conservaiion and Deve-
lopment Rules and b responsible for

compilation of ariecral  statistics,
mincral economics and are dressing
laboratories.

The Geologica] Survey of India un-
dertakes geological mapping and  ex-
ploratory  drilling with a view to
making a preliminary assessmenty of
mineral deposits. The Indian Bureau
of Mine; has been responsible for
carrying out detailed investigations in
the subsequent stares for proving the
grade and o.toat of deposits areas.
Experience has shown that the divi-

sion of prospecting work in two
stages of preliminary and dutailed in-
vestigations invalves a certaln amount

of overlapoin® ung delay, In order to
ensure  continuity of  background
knowledge, expertise and operational
coniro] and expedite investigation of
mineral deposits, it has been consider-
ed desirable to vest the responsibility
for the entire work of prospecting in
one organisation. The administrative
details of the proposed transfer of
work from the Bureau to the Geolo-
gical Survey are being wérked out.

(¢) No change in the service condi-
tions, seniority, and pay of the em-
ployees of the Tndian Bureau of Mines
is contemplated.

Loans to TISCO and IISCO

( Shri H. C. Soy:

| Shrit R. Baroa:

*553. / Bhri Yashpal Singh:
Shrl D. D. Mantrl:

_Shri Basumatari:

Will the Minister of Steel and
Mines be pleased to refer to the
reply given to Starred Question No.
177 on the 28th February, 1985 and
state:

(a) whether the matter of repay-
ment of the Joans by the TISCO and
1ISCO (Burnpur) hag been referred
for advice to the Tariff Commission;

(bY it sn, the reasons therefor; and

(c} the poinis on which advice s
been sought?
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The Minister of Siee] and Mines
(Shri Sanjiva Reddy): (a) and (b).
No, Sir. Some further neguuations
have taken place and both the Com-
panies have agreed to certain propo-
sals for repayment, It is hoped to
finalise these agreemenis shortly, The
proposals envisage approximately 50
per cent down payment of the special
advances within a month or two, the
balance being repayable, together with
interest for a specified period at a
specified rate, in instalments.

Written Answers

(c) Does not arise.

Export of Jute

Shrimatl Tarkeshwarl
Sinha:
Maharajkumar Vijaya
_ Ananda:

| Dr. L. M, Singhvi:

Will the Minister of Commerce be
pleased to state:

*554,

(a) whether India is rapidly losing
her international market in jute; and

(b) if so, the steps Government
propose to take in the matter?

The Deputy Minister in the Minis-
try of Commerce (Shri §, V. Rama-
swamy): (a) No, Sir. Dur exports of
jute goods are continuously and
satisfactorily going up.

(by Does not arise.

Import of Fish from Pakistan

Shri Indrajit Guapta:
*555. {Shrl Obokar Lal Berwa:

Shri P. L. Barupal:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that Gov-
ernment have imposed a ban with
effect from the 30th Jume, 1885 on
OGL system for the import of flsh
from East Pakistan;

(b) if so, the r for imposing
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of the serious scarcity of fish caused
in the Calcutta fish markets due to

stoppage of the [East Pakistan
supnlies?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). Yes, Sir,
with effect from 1st July, 1965, due
to foreign exchange shortage. How-
ever, Government are already al-
lowlng restricted imports under the
normal licensing procedure. Also a
Fish Marketing Corporatlon is form-
ed in the Public Sector to handle the
problem of supply of fish.

Discovery of Bauxite

*556, Shri Raghunath Singh: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether it is a fact that Bauxite
has been discovered in  Danda-
karanya region, which will help
industrialisation of the region; and

(b) if so, the broad details there-
of?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The bauxite deposits of the Danda-
karanya area have been known for a
long time and are recorded in the
Districts of Bastar, Koraput and
Kalahandi. The resources in the
first two Districts are small.  The
deposits in Kalahandi, in the hilly
tracts of Chundgiri are somewhat
larger but the total available resour-
ces so far indicated in this region are
insufficient for the establishment of
an economic unit for the production
of alumina from bauxile.

Expansion of Durgapur Steel Plant

*557, Maharajkumar Vijaya Ananda:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether the time schedule for

the ban before formation of the pro-
posed Fish Corporatiow, and

(¢) whether Government are aware

com ing the major units such
as Coke Oven, Blast Fuiiaces and
Scrap Mill under the Expansion

Scheme of Durgapur Steal Plant is
being strictly adhered to;
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(b) it not, the nature of difficulties;
and

(c) the steps tuken to obviate them?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Some delay has occurred in the Coke
Oven Unit due to non-supply of
indigenous matching steel. In the
Blast Furnace Unit a strike in the
works of the Contractors in the UK.
accounts for the delay. There has
been some delay in the case of the
Skelp Mill also and this is due to the
non-recelpt of civil engineering
drawings and matching steel;

(c) All possible assistance for the
procurement of matching steel is
being given to the Contractors.
Regular meetings are held with them
by the Plant nauthorities overcome
the difficulties and pressure is being
put on the Contractors to complete
the work as quickly as possible.

Indo-Soviet Trade Agreement

( Shri B. S, Pandey:
Shri P.C, Borooah:
558 QShrl R. Barua:
" Shri D, C, Sharma:
| Shri Jashvant Mehta:
| Shrimati Maimoona Sultan:

Will the Minister of Commerce be
pleased to state:

(a) whether an Indo-Soviet Trade
agreement was negotiated recently in
Moscow; and

(b) if so, the progress made 1n
these negotiations?

The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). An
Indian Trade Delegation led by Shri
D. S Joshi, Secretary {Commerce)
visited Moscow beiween August 18 to
August 25, 1965 to hold a preliminary
round of discussions with the Soviet
Government Officials for expansion of
Indo-Soviet trade which aimeg at
doubling the volume by 1970 as com-
pared to the levels reached in 1964
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Manufacture of Small Car

 Shri N. K. Laskar:
*559. 4 Shri K. N. Pande;
| Shrimati Jyotsna Chanda:

Will the Minister of Indusiry and
Sapply be pleased to refer to the rep-
ly given to Starred Question No. 611
on the 26th March, 1885 and state:

(a) whether the Renault, the
French Motor Corporation, has sub-
mitted its revised project report for
the manufacture of gmall car in India;
and

(b) if so, Government's
thereto?

reaction

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibhudhendra Mista): (a) Not yet, Sir

(b) Does not arise.

Manufacture of Small Car

{ Shri Harl Vishou
Kamath:
| Shri Balkrishna Wasnik:
Shri Rajdeo Singh:
Dr. Mahadeva Prasad:
Shri Warlor;
Shri Yasudevan Nair:
Shri Hukam Chand
Kachhavalya:
| Shri Bade;
| Shrl Onkar Lal Berwa:

*560,

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the Chief Minister of
Mysore has communicated to Goy-
ernment the feasibility of the menu-
facture of a small 4-seater car at o
reasonably low cost;

(b) if so, the details thereof; and
(c) Governmeni reaction thereto?
The Deputy Minister in the Minis-

try of Industry and Supply (Shri
Bibudhendra Misra); (a) Yes, Sir.

{b) The Chief Minister has referred
to the Car developed by Sari P. M.
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Reddy, an Engineer of M)s. Hindustan
Acronauties Ltd, Tt is stated that the
car ip question would not cost more
than Rs. 5000 {without taxes) u.od
Hs. 7.000 (with taxes). The cost of
the project is estimated at Rs. 23
crores, of which aboul K= 15 crores
would be reguired in forcign  Ex-
change. It has been proposed that
the Centrc and the State of Mysore
may pool thewr resvurces and start a
small car factory at Hospet or any
.other suitable place in that State. Al-
ternatively, the State Government
may be given all possible help to go
ahead.

(¢) The proposal is under examina-
tion.
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(iii) 3% weeaqd =t aT
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Train Collision at Naksalbari Station

{ Shri Rameshwar Tantia:

| Shri 8. C. Samanta:

| Shri Subodh Hansda:

Shri Hukam Chand
Kachhavaiya:

Shri Bade:

Shri P. C. Borooah:

Shri Ram Harkh Yadav:

Shri A. V. Raghavan:

Shri Gokulananda Mohanty:

|_ Shrimau Jyotsna Chanda:

*562, {

“ Will the Minfster of Railways be
pleased to state:

(a) whether it is a fact that the 22
Down Katihar-bound passenger train
collided head-on with a ballast train
at Naksalbari station, 23 kilometres
from Siliguri, on the 11th June, 1865;

(b) it so. the details thereof;
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(¢) whether any enquiry has been
ardered; and

(d) if so, the findings thereof?

The Minister of State in the Minis-
try of Raliways (Dr. Ram Sabhag
Singh): (a) Yes. Sir.

(b) On 11th June 1965, Passenger
train No. 22 Dn. entered line No, 1 of
Nuksalbari station and collided head-
on with a ballast train which was
already standing there,

(e} and (d). The Additional Com-
missioner of Railway Safety, Calcutta
held a statutory cnguiry into  this
accident, His report has not yet been
finalised.

Shortage of Lead

*563. Shri Yashpal Singh: Will the
Minister of Industry and Suopply be
pleased Lo state:

(a) whether it is a  fact that the
manufaciurers of storage hiti-rics
are finding it difficult to get pig lead,
the basic raw material, the import
licences for which are given only 10
big and few industrialists;

(b) if so, the reasons for not allott-
ing nny licence to the users of the
raw malerial; and

{¢) the measures proposed to be
1aken to relieve the shortage?

The Deputy Minister in the Minis-
try of Industry and Supply (Shrl
Bibudhendra Misra): (u) and (b).
The lead shortage experienced by
Storage battery industry is due to
sbnormal increase of price of this raw
material in the World market which
has resulted in the import of even
lesser tonnage within the foreign ex-
rhange allocation made to this indus-
try. At one stage the prices had shot
up by almost 100 per cent of the nor-
mal price.

Import licences are granted to all
manufacturers depending on their
production caparity. bearing in mind
the emergency requirements.



4905  Written Answers

(¢} In view of the difficulties of ob-
taining free foreign exchange and
the increasing prices of lead, as much
allocation as possible for import of
lead is being obtained for the Colombo
Plan, as also by Barter imports made
by Mines and Minerals Trading Cor-
poration through State Trading Cor-
poration. Steps are also being taken
to get lead from scrapped batteries
reused,

Industrial Licences

[ Shri P. C. Borooah:
| Shri A. N. Vidyalankar:
Dr. Mahadeva Prasad;
*564. . Shri Rajdeo Singh:
| Shrl Madhu Limaye:
Shri Ram Sewak
| Yadav:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government have de-
cided not to issue industrial licences
and to assist in fuller utilisation of
installed capacity and to expand the
existing units where necessary; and

(b} if so, the main object of these
decisions?

The Deputy Minister im the Minis-
try of Industry and Bupply (Shri
Bibudhendra Misra): (a) and (b).
Government have not tuken any de-
cision that licences will not be jssued
for the establishment of new units. In
the context of the present foreign ex-
change shortage and of the fact that
greater economy in foreign exchange
is likely to be realized by expansion
of existing units and fuller utilisation
of existing capa ity than by estab-
lishment of new units, greater em-
phasis is now being laid on this as-
pect of industrial licensing.

Trade with African Countries

7 Shri Indrajit Gupta;
| Shri Vasadevan Nair:
*565.{ Shri Warior:
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Shri Raghunath Singh;
Shri Basappa:

Will the Minister of Commerce be
pleased to state:

(a) the steps taken by Government

to develop India's trade with the
African countries;
(b) whether as a result of these

steps, there has been any increase in
the volume of trade with these coun-
tries; and

() if so, to what extent?

The Minister of Commerce (Shri
Manubhai Shah); (a) With a view to

developing our trade with African
countries, trade agreements have
been concluded, delegations, hoth
official and non-official, have been

sent and invited, market surveys in
those countries have been conducted,
visual commercial publicity and trade
propaganda through exhibitions, dis-
plays and show-rooms have beern ar-
ranged and promotion of Joint In-
dustrial ventures has Been encou-
raged. In a few cases Government
loans, and deferred credit facilities
have also been extended. The Board
of Trade periodically discusses the
problems relating to individual re-
gions and the decisions are followed
up. In addition, an Inter-Ministerial
Committee has been formed to exa-
mine possibilifies for expansion of
trade between India and developing
countries of Africa;

(b) and (¢). Yes. Sir. Our exports
tn African countries during the vear
1964-65 have been of the order of
Rs. 49'3 crores in comparison with
Rs. 46-3 crores in the year 1962-64.

Export of Salt

*566. Maharajkumar Vijaya Ananda:
Will the Minister of Commerce be
pleased to state:

(a) whether there is any scheme to
step up salt exports, particularly to
Japan and to establish new markets
in other countries; and
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(b} if so, when the scheme will be
given a practical shape with a view
to ecarn more foreign exchange?

The Minister of Commerce (Shri
Manubhai Shah}: (a) and (b). All
possible steps for increasing cxports
of salt to all countries are being
taken. There is no special schcme as
such,
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Detention of Train at Biral Station
 Shri P. C. Borooah:
| Shri S. M. Banerjee:
| Skri Krishna Pal Singh:
. Shrimatl Renn Chakra-
gm_{ vartty:
! Shri Onkar Lal Berwa:
Dr. Mahadeva Prasad:
lsﬁd Kindar Lal:
Shri Vishwa Nath Pandey:
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| Shri Ram Sewak:
[ Shri P. G. Sen:

Will the Minister of Ballways be
pleased to state:

(a) whether it is a fact that the
Katihar-bound passenger train of the
Northeast Frontier Railway waz held
up by the East Pakistan Ri%es a1
Biral on the 28th June, 1965;

(b) if so, for how long the
was held up; and

train

{e) Governmeni's reaction thercto?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Bingh): (a) and (b). 102 D4. Biral-
Barsoi passenger train was held up at
Biral station for 1 hour and 35 minutes
on 28th June, 1965 and not on 28th
June, 1865.

(¢) The matter was taken up suit-
ably with the East Pakistan authori-
ties both at the State Government and
the diplomatic levels,

Derailment near Secumdrabad

1872. Shri Ram Harkh Yadav: Will
the Minister of Rallways he picased
to state:

(a) whether it is a fact tha! a Goods
train derailed at Makudi  Railway
Station in the Secundrabad Divizion
of the Central Railway on tne 15th
June, 1965;

(b) if so, the details of the aceadent;
and

(c} the causes thereof?

The Deputy Misniter in the Minis-
try of Raillways Shrl Sham Nath):
(a) Yes

(b) On 15th June, 1985 whi'e gouds
train No. 782 Up was passing 'via the
loop line of Makudi station its engine
along with 7 wagons next to it de-
railed.

c) The rause of the accident u
under investigation.
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Sericolture in Punjab

1873. Bhrl Daljit Singh: Will the
Minister of Commerce be pleased to
state:

(a) whether any financial assistance
has bcen given by the Central Govern-
ment 1o the Punjab Government for
the development of sericulture during
1964-65 and 1965-668 so far; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri §. V. Rama-
swamy): (a) and (b). During 1964-63,
Rs. 2.08 lakhs as loan and Rs. 1.93
lakhs as . grant were given to the
Government of Punjab for the deve-
lopment of the Sericulture Industry.
The approved outlay and Central as-
sistance for this State for 1065-86 are
as under:i—

Ry in lakhs)
Qutlay Central Assistance
Loan  Grant Total
476 1-00 3-Ro

Free Trade Zone

1874. Shri A. K. Gopalan: Will the
Minis'er of Commerce be pleased to
state:

(a) whether  Government are
considering to make Cochin a Free
Trade Zone as Kandla; and

(b) if so, when?

The Minister of Commerce
Manubhal Shah):

(Shri
(a) and (b). No
Sir. There are no propnsals at pre-
sent under Government's considera-
tion to make Cochin a free Trade
Zone on the lines of Kandla Free
Trade Zone. The experimental pilot
project at Kandla for a small free
trade zone is being implemented and
in the light of experience gained.
Government would be in a position to
consider any further developments in
this regard.
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Industries in Kerala

18%5. Shri A. K. Gopalan: Will the
Minister of Indusiry and Supply be
pleased to state:

(a} whether  Government  have
accepted the recommendations of the
Tharakem Commitice to develop the
coastal area of Alleppey district as an
industrial area along with the Ship
Building Yard at Cochin; and

(b) if so, the steps taken to imple-
ment these recommendations?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri Bl-
budhendra Misra): (a) and (b). The
Tharakem Committee was a body set
up by the Kerala State Government.
The Government of India understand
that the State Government of Kerala
have accepted the recommendations
of the Committee to start new indus-
tries in the Coastal Areas of Alleppey
District. The State Government have
taken the following steps towards the
implementation of these recommen-
dations:—

(i) A Sponsoring and Implemen-
tation Committee has been
constituted under the Chair-
manship of the District Col-
lector, Alleppey;

(ii) In order to co-ordinate the
activities of the Implementa-
tion Committee and the Rural
Industries Project Committee,
the Project Officer, Rural
Industries Project, Alleppey,
has been nominated as the
Secretary of the Sponsoring
and Implementation Commit-
tee:

(ifi) The State Government are
contemplating the acquisition
of nearly 50 acres of land in
Aroor for developing this area
and giving the developed plots
to entreprencurs desirous of
starting industries as ancillary
to the Ship Yard and the Oil
Refinery. A provision of
Rs. 10.00 lakhs has already
been made by the Siate Gov-
ernment under the Crash
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Programme for the acquisi-
tion of this land;

(iv) The Rural Industriez Project,
Kerala, have alrewc, sturted
a Chemical Industrial Estu..
in* Aroor and about 10 units
are nearing completion in the
Estate with the financial as-
sistance from the Project. The
State Government have sanc-
tioned acquisition of another
10 acres of land in addition
to the 5 acres already acquir-
ed for the purpose due to the
large number of applications
for starting industries in the
Estate.

Industrial Development in Kerala

1876. Shri A, K Gopalan: Will the
Minister of Industry and S.:nnly be
pleased to state:

(a) the amount allotted for the
industrial development of Kozhikode
district. Kerala State during the year
1064-65;

(b) the amount spent during that
year:

{¢) whether any amount has lapsed;
and

(d) it so, the reasons therefor?

The Depuiy Minister in the Minis-
try of Indusiry and Sapply (Shri
Bibhudhendra Misra): (a) to (d). An
amount of Rs. 28.267 lakhs was allot-
ted for the industrial development of
Kozhikode District, Kerala State dur-
ing the year 1964-85. Out of this al-
lotment an amount of Rs. 21.104 lakhs
was spent during that year and the

balance amount of Rs. 8.163 lakhs
lapsed,
The amount of Rs. 8.163 lakhs,

which lapsed, was contributed main-
1y out of the provisions of Rs. 4,12.500
for 1984-65 made under the Budget
head ‘86 Capital Outlay on Industrial
Development (b) Investment in other
commercial concerns (11) Schemes

1887 (SAKA)  Written Answers 4912
under the Five Year Plan—13—Keraa
Soups & Oils Ltd.', Rs. 412,500 for
1964-65 made under ‘Q Loans and Ad-
vances——louns te local Funds Private
Parties ete. (h) Miscelluneous Loans
and Advances (XXX) Schemes under
the Five Year Plans—54—Kerala Soap
and s Lid." and Hs. 10,400 made for
Khadi and Village Industries. At the
time of formulation of the IlIrd Plan
Schemes for 1904-65 there were 3
Government Owned Commercial Con-
cerng in Kozhikode (viz, Kerala Scap
Institute, Calicut, Government Oil
Factory Calicut and Government Hy-
drogenation Factory, Calicut)., The
first two of these 3 concerns were
having separate schemes included in
the IIIrd Plan. But with effect from
24th February, 1064 all these 3 Con-
cerns were amalgamated and recon-
stituted inte one Joint Stock Com-
pany with the name ‘Kerala Soaps and
Oils Ltd’ and so, the direct Govern-
ment administration of these concerns
ceased with effect from 24th February
1964, The Budge! provision referred
to above wns made for 1964-63 so as
to enable the company to pursue im-
plementation of its schemes formuiat-
ed while it was under direct Gov-
ernment  odministration. But  the
Company could not utilise these pro-
visions. llence some amount lapsed.
Out of the budget provision of
Rs. 10400 for Khadi and Village In-
dustries a sum of Rs. 8,150 was not
spent. Steps have been taken to re-
fund the unspent balance to the State
Government., As contemplated in the
Budget for 1964-05 the required num-
ber of co-operalive socicties could not
be organised since similar co-opera-
tive societies for artisans cngaged in
auch village industries were already
functioning in different parts of the
District under Handicrufts Scheme.

A statement showing the details re-
gording the allotment and expenditure
for the industrial development of
Kozhikode District during 1964-85 is
also laid on the Table of the House.
{Placed 3z Library. See No. LT-4816/
651.
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Acquisition of Land in Kerala

1877. Bhri A, K. Gopalan: Will the
Minister of Industry and Supply be
pleased to state:

(a} whether it is g fact that large
areas of land are being acquired for
industrial purposes in Kalamassey,
Ernakulam District, Kerala;

(b) whether Government have re-
ceived representations about the in-
adequacy of rate of compensation and
the delay in payment; and

(c) if so, the action Government
propose to take in the matter?

The Depuly Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No, Sir.
Apart from the acquisition of 800 acres
of land for the Hindustan Machine
Tools Ltd.. Kalamassery, only acquisi-
tions for some small areas are in pro-
gress viz., 78 acres for the Indo-Norwe-
gian Project and 35 ucres for a Wire
Rope Factory.

(b} ana (c). Some representations
have been received by the Kerala
Governmen! complaining about  the
inadequacy of compensation. Practi-
cally no delay is caused in payment
in cascs where the titles are clear and
undisputed. Some delay is inevitable
when titles are disputed or inconclu-
sive.

Compensation is awarded under the
provisions of the Kerala Land Acqui-
sition Aet taking into account the
prevailing market rates in the locality
and other relevant factors. If the
awardecs are not satisfied with the
compensation offered, they are at lib-
erty to apply to the Land Acquisition
Officer for a reference to the Civil
courts.

Plg Iron Furnaces

1878. Shrl A. K. Gopalan: Will the
Minister of Steel and Mines be pleas-
ed to state:

, (&) the number of pig iron furnaces
in India;
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(b) whether Government are con-
sidering to have a new Electric Pig
Iron Furnace in Mysore State;
(c) if so, the capacity of the Fur-
nace; and

(d) the cost for establishing this
factory? ’

The Minister of Steel
(Shri Sanjiva Reddy): (a) 31.

(b} Yes, Sir. Mysore Iron and Steel
Ltd, a State Government Undertak-
ing, have been permitted to expand
their existing pig iron capacity by
120,000 tonnes per annum.

(c) It is proposed to install
electric pig irom  furnaces of
tonnes capacity per day each.

two
200

(d) The cost of expansion is esti-
mated at about Rs. 2.5 crores.

D of Ranchi-Howrah Exp

Shri Ram Harkh Yadav:
1879. {

Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that several
wagons of Ranchi-Howrah Express
train derailed between Gautamdhara
and Barwadag stations, about 40 miles
from Calcutta, on the morning of 2nd
July, 1965; and

(b) if so, the details of the accident
and the loss of life and property?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes. The accident occurred at
about 1812 hours.

(b) On 2nd July, 1965 while train
No. 84 Dn. Express was running bet-
ween Gautamdhara and Barwadag
stations, the tender of the train en-
gine along with 6 bogies—#6th to 11th
from the train engine—got derailed.

There was no casualty. The cost of
damage to railway property caused
by this accident was estimated at ap-
proximately Rs. 3.000.
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Training for Attendants of Upper Class
Coaches

1880. Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased to
state:

(a) whether the Railway Board pro-
pose to arrange for a short-term train.
ing course for the benefit of the
Attendants of the Upper Class coaches
on the Railways;

(b) if so, the number of Attendants,
Railway-wise and the details of the
eourse; and

(c) the time when the actual train-
ing will start and end?

‘The Minister of State in the Minis-
try of Rallways (Dr. Ram Suobhag
Bingh): (a) No.

(b) and (c). Do not arise.

Third Class Sleepers on Delhi-
Pathankot and Amritsar-Simila
Sections

1881. Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased
1o state:

(a) whether Government propose to
provide Third Class sleepers on the
Jana'a Express and Srinagar Express
trains between Delhi-Pathankot gnd on
the Amritsar-Simla Mail; and

{b) if so, when it is likely to come
into force?

The Minister of State in the Minls-
try of Rallways (Dr. Bam Subhag
Bingh): (a) and (b). In addition to
the third class two-tier sleeper coach
already running on Nos. 58/60 Sri-
magar Express trains since August,
1882, one third class Partial three-tier
sleeper coach has been introduced on
each of the trains.

Nos. 59/60 Srinagar Express.
Nos. 45/46 Pathankot-Delhi
Janata Express and
Nos, 35/38 Simla Mail trains n
August, 1865 according to
programme.
1247 (Ai) LSD—3.
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One third class two-tier sleeper
coach has also been introduced on
Nos. 45/46 Pathankot-Delhi Janata
Express trains in August, 1965. It is
proposed to introduce one third class
two-tier sleeper coach on Nos. 15/38
Simla Mail trains also when more
two-tier sleeper coaches become avail-
able.

Crimes on Northern Raliway

1882, Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased to
state:

(a) the achievements of the Rail-
way Protection Force specially on the
Northern Railway in checking crimes
in the running trains, goods sheds and
station yerds during the current year
as compared to the preceding year;
and

(b) the expenditure involved in the
campaign?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). A statement giv-
ing the necessary information is laid
or the Table of the House. [Placed
in Librury. See No. LT-4817/65].

Doubling of Railway Line from
Kishanganj to Rohtak

1R83. Shri Jagdev Singh Siddhantl:
Will the Minister of Rallways be
pleased to state:

(a) whether Government are awsre
of the necessity of doubling the rail-
way line from Delhi-Kishanganj to
Rohtak to meet the fast incrcasing
traflic passenger as well as goods om
this section; and

(b) if so, the action taken in this
behalf?

The Deputy Minister in the Minls-
try of Rallways (Shri Sham Nath):
fa) and (b). Doubling of the entire 67
KMs, long section between Delhi-
Kishanganj and Rohtak is not requir-
ed for the level of traffic expected by
the end of Third Plan or early Fourth
Plan. However, having regard to the
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need for meeting the growth of the
suburban traffic in Delhi area, the
doubling of 7 KMs. between Delhi-
Kishanganj and Shakurbasti iz under
consideration.

Payment of Claims

1884, Shrimati Ramdulari Sinha:
Will the Minister of Industry and
Supply be pleased to state the num-
ber and mature of claims pending for
payment for over a year on the fol-
lowing accounts:

(i) quality;

(ii) price variations; and

(iii) infringement of contractual
obligations?

The Minister of Supply and Teohni-
eal Development in the Ministry of
Industry and Supply (Shri Raghu-

lah): The ber and naiwure
of claims pending for payment for
over a year are furnished below:—

Quality . . . 6
Based on price variation . 324%

Infri of
obligations 1057
ToTaL . _1;3-7“

*This includes the following cases
also:—

(i) Supplies completed over one
year ago but claims preferred
during the period less thana
year 141,

(ii) Supplies compleled over one
year ago but claims not pre-
ferred so far .. 35.

Ch I ar.Kall

1 Rall Line
1885. Shri Siddiah: Will the Min-
ister of Railways be pleased to state:

(a) whether in 1928  the Mysore
State Railway had a proposal tp have
a railway line from Chamarajanagar
1o Kollcgal in Mysore District; and

(b) if s0, whether Government pro-
pose to lay that railway line?
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The Deputy Minister in the Minls-

try of Rallways (Shrl Sham Nath):
(a) Yes.

(b) The Government of Mysore
have not urged construction of this
line in the Fourth Plan. As the funds
for construction of new lines in the
Fourth Plan are expected to be very
limited there are no prospects of this
line being included in the Railways'
Fourth Plan.
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Eectrification of Bombay-Bhasawval
Rallway Line

Bhri D. 5. Patil:
1888, Shri Tulshidas Jadhav:
Shri Eamble:

Will the Minister of Railways be
pleased Lo state:

(a) whether there is a proposal to
electrify the Bombay-Bhusaval Rail-
way Line in the Fourth Five Year
Plan;

]

(b) if so, the amount that would be
spent thereon; and

(c) the time when the proposal for
electrification would be implemented?

The Deputy Minister in the Minls-
try of Rallways (Shri Sham Nath):
(a) Bombay to Igatpuri section is al-
ready electrified and electrification
work on Igatpuri-Bhusaval section is
in progress,

(b} The estimated cost of electri-
fication of Igatpuri-Bhusaval section
is Rs. 1812 crores.
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{(¢) The work of electrification on
Igatpuri-Bhusaval section is expected
to be completed by March, 1957,

1

Oil Mill in Nigeria

1889, Shri Murli Manohar:
* . Shri Ram Harkh Yadav:

Will the Minister of Commerce be
pleased to state:

(a) whether an Indian Company is
to collaborate in the expansion of an
oil mill in Nigeria; and

(b} if so, the details of the agree-
ment?

The Minister of Commerce (Shri

Manubhai Shah): (a) Yes, Sir.

(b) Indian participation in the ex-
pansion of the existing oil Mill in
Nigeria will be on the following main
terms:—

(i) The Indian party will take up
equity shares worth &£20,000
and their entire contribution
will be in the form of plant,
machinery, structural, com-
ponents and spare parts (to
be exported from India) and
technical services and ex-
penses connecled therewith;

The Indian company will act
as Technical consultants to
the new Nigerian Company to

(1)

be formed for the purpose;
and

(id) A machinery credit of
£ 100000 has also been

arranged by the Indian colla-
borator to meet the addition-
al ma-hinery requirements
of the project jn Nigeria,

Shortage of Wagons fer Lifting Foed-
grains from Panjab Maondis

1890. Shri Hem Raj: Will the Min-

ister of Rallways be pleased to state:

(a) whether it iy a fact that there
is a shortage of wagons to lift food-
grains from the Mandis of Punjab; ang

(b) if so, the reasons therefor?
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The Minister of State in the Minis-
try of Railways (D.. Ram Subhag
Bingh): (a) end (b), No. During the
period 1st April, 1o 31st August, 1965,
a total of 11,966 wagons on broad
gauge and 4242 wagons on metre
gauge were loaded with foodgrains
from stations in the Punjab State.
The outstanding indents as on 3lst
August, 1965 were of current dates.

Export of Manganese Ore to Japam

1891, J Shrl P. R. Chakraverti:
"9 Shri Savitrl Ni

Will the Minister of Commerce be
pleased to state:

(a) whether any agreement has been
concluded with Japan for the export of
maonganese ore for the ferro alloy
industry of Japan; and

(b) if so, the details thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). No
general Agreemen! as such has been
concluded with Japan for bulk ex-
port of manganese ore for her Ferro
Alloy industry, but a number of se-
parate contracts have been made by
the Minerals and Metals Trading Cor-
poration of India Ltd. for the export
of manganese ore to Japan fromi India.
These contracts envisage export of
over 60,000 tonnes of manganese ore,
valued at about Rs. 70 lakhs, over
the current year.

Exports to UK,

1892 J Shri Vidya Charan Shukla:
1 Shri R. S. Pandey:

Will the Minister of Commeree be
pleased to state:

(a) whether the British Government
have imposed further import restric-
tions; and

(b) if so, what are these restrictions
and their cffect on the Indian trade?

The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). On
account of her balance of payments
difficultics. in  October, 1864, the
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Written Answers 4922

United Kingdom levied a customs sur-
charge of 15 per cent ad valorem om
her imports; however, it was reduced
in April, 1965 to 10 per cen ad valo-
rem. The UK. has not imposed any
turther restrictions on imports.
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Eine Smelting Plant at Visakhapainam

Bhri Yashpaj Singh:
8hrl Vishwa Nath Panday:
Shri M. BE. Erishoa:
| Shri Bolanki:
1808, Shrl P. K. Des:
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Ananda:
Shrl R, Baroa:

Will the Minister of Steel and Mines
be pleased to state:

t Maharajknmar Vijaya

(a) whether it has been decided to
focate the proposed Rs. 30 crore-Zine

Smelting plant at Visakhapatnam;
and

(b) if so, broad details thereof and
the total amount of expenditure in-
volved?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.
The Investment, however, Is expect-
ed to be about Rs. 10 crores.

(b) The contract for the preparation
of a detailed project report in respect
of the Zine Smelter plant is being
finalised. The details of project will
be known when the detailed project
report is received. A capacity of
80,000 tonnes of metal per annum is
envisaged. The Plan will also pro-
duce sulphuric acid from the sulphur
available in the imported ore concen-
trate.

Mannfacture of Nylons at Modinagar

1889, Shrl Yashpal Singh: Will the
Minister of Commerce be pleased to
state;

{a) whether a plant to manufacture
Nylons at Modinagar with U.S. colla-
boration has been licenced;

(b) i so, the terms on which the
collaboration was allowed; and

(¢} whether raw material for the
plant will be available in the country?

The Deputy Minister In the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): () A licence for the plant
{s under issue.

(b) Foreign exchange cost of the
project is to be met by the U.S. col-
aborators in the form of equity par-
tion up to & i of 40 per
cent, redeemable preference shares

$inl
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and long-term loan from privats
sources in US.A.

(¢) The manufacture of raw mate-
rial in the country is envisaged; to
the extent that the raw material is
available in India, import of the same
is not to be permitted,

I Class Deluxe Alr-Conditioned
Coaches

1900. Shri Yashpal Singh: Will the
Minis'er of Rallways be pleased to
state:

(a) whether it is a fact that there
ig & great demand for III Class Deluxe
Air-Conditioned Coaches on the trunk
routes of Indian Railways;

(b} if so. whether any assessment
of the demand has been made; and

(c) the measures taken so far to
meet the demand?

The Minister of State in the Minls-
try of Rallways (D:, Ram Subhag
Singh): (a) to (c). Based on the po-
pularity of Air-conditioned Expresses
on the existing routes and the avail-
ability of potential traffic on the other
trunk routes, not covered by thcwe
services, it is proposed to acquire
four additional air-conditioned rakes
with the proposal of utilising them
for increasing the frequency of the
existing bi-weekly air conditioned
expresses between New Delhi on the
one hand and Howrah and Bombay
Central on the other, and for intro-
ducing a weekly air-conditioned ex-
press on Howrah-Bombay V.T. via
Nagpur, Bombay V.T.-Madras Central
and Madras Central-Howrah routes

Tobacco Export Promotion Councl

1901. Shri Rameshwar Tantla: Will
the Minister of Commerce be pleased
to state:

(a) whether it is @ fact that =m
Indian sales-cum-study temm of the
Tobacco Export Promotion Couneil
visited Malaysia recently;
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(b) I so, whether any report bes
been submitted by the team; and

(c) it so, the details thereof?

Tlw Minister of Commerce (Shri
Mani bhai Shah': (n) and (b} Yes,
Sir.

{¢) A staterment showing the details
of tre recommendalions made in the
report of the Sales-cum-Study Team
is laid on the Table of the House.
[Placed in Library. See No. LT-4818/
65].

Trade with Finlang

Shri Rameshwar Tantla:
Shri R. Barus:
| Shri B. S. Pandey:

Will the Minister of Commerce be
pleased to slate:

{a) whether it is a fact that a ‘rade
Delegation from Finland visited India
during May, 1965;

(b) it so, whether any agreement
has been signed between the two
eountries; and

(e) if so, the main features of the
agrecment?

The Minister of Commerce (Shrl
Manubhai Shah); (a) Yes, Sir.

(b) and (c). No formal trade agree-
ment was en'ered into between the
two countries, but both the Finnish
and the Indian delegations reviewed
the present volume and pattern of
trade between the two countries and
ex_hanged views on the -neasures
necessary for further developing trade
between them.

Fertilizser and Chemical Equipment

. [ Shri Shree Narayan Das:
. Sbrl Vishwa Nath Pandey:

Will the Minister of Indastry and
Supply be pleased to refer to the reply
given to Starred Question No. 1000 on
the 23rd April, 1965 and state:

(a) whether proposals for parti-

190

BHADRA 18, 1887 (SAKA)

Written Answers 4928

cipation in the setting up of the fabri-
cation shops for fertilizer and chemi-
cal equipment from some foreign
partics have becn received;

(b} if so, the names of the parties;

(¢) whether any decision has been
taken thereon; and

(d} if so, the nature thereof?

The Deputy Minister in the Minls-
try of Indusiry and Supply (Shrl
Bibudhendra Misra): (a) to (d). A
preliminary proposal has been recciv-

ed from M/s. TECHNOEXPORT,
Czechoslovakia, for the establishment
of unit which will be designed

to manufacture, among other things,
fertilizer and chemical equipment.
This proposal is under consideralion.
Export of SBhoes to USSR,
1904, Shri Shree Narayan Das: Will
the Minister of Commerce be pleased
to state:

(a) whether It is a fact that Pakls-
tan has become a competitor of India
in the matter of export of some com-
modities specially ghoes to the Soviet
Union;

(b) it so, whether the Indian ex-
ports to that country have been affec-
ted to any extent; and

(c) the steps taken to meet the
situation?

The Minister of Commeree (Bhri
Manubhai 8hah): (a) and (b). No, Bir.
Indo-Soviet Trade is regulated by the
bilateral trade and payments arrange-
ments between the two countries.
The targets of exports fixed for most
of the commodities including shoes
have been, by and large, fulfilled or
are expected to be fulfilled in the
near future.

(¢) Does not arise,
Newsprint Mill in Madhya Pradesh

1905. Shry Vidya Charan Shukla:
Will the Minister of Industry and
Supply be pleased to state:

(a) whether the National Council
of Applied Economic Ressarch has
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recommended the setting up of ano-
ther newsprint mill in Madhya Pra-
desh during the Fourth Five Year
Plan; and

(b) if
thereto?

so, Government's reaction

The Depuly Minister in the Minls-
try of Industry and Suopply (Shri
Bibudhendra Misra); (a) and (b).
The National Council of Applied
Economic Research, New Delhi has
recommended in their repor! prepar-
ed for Madhya Pradesh on “:ndustrial
Programmes for the Fourth Five
Year Plan”, that a sccond Newsprint
factory can also be set up in Madhya
Pradesh Government i+ alrcady ex-
ploring possibilities  of putting up
some Pulp/Paper|Newsprint projects
in varipus States including Madhya
Pradesh and feasibility Report in res-
pee! of Madhya Pradesh has been pre-
pared by National Industrial Develop-
ment Corporation. It is under exami-
nation along with similar reports for
other States.
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Pulp and Paper Indusiries

[ 8hri Vidya Charan Shukla:
1807. £ Shri R, S. Pandey:
JLShrl Mohammad Elias:

Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Starred Question No.

618 on the 26th March, 1965 and
state:
(a) whether the two Committees,

as decided to be set up by the Deve-
lopment Council, to recommend suit-
able remedial ‘measures for the pulp
and paper industry huve gince beem
appointed;

(b) if g0, whether these Committess
have submitted their reports;

(c) if so, the main recommenda-
{ions made by them; and

(d) it not, when  the Committees
are likely to submit their reports?

The Deputy Minister in the Mints-
try ot Industry and pply (Shr

Ancillary Industries C i
[ Shri Vidya Charan Shukla:
Shri R. S. Pandey:
Shri Hukam Chand
Kachhavalya:
Shri Chandak:

1908.

Wiil the Minister of Industry and
Supply be pleased to refer to the reply
given lo Unstarred Question No. 1312
on the 19th April, 1965 and state:

(a) whether the supgestion of the
Madhya Pradesh Government for ap-
pointing a  Sub-Committee of the
Ancillary Industries Committee has
been considered by Government; and

(b) if s0 the details thereof?

The 1deputy Minister in the Minls-
try of Indusiry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) Steps are now being taken to
form the ancillary Sub-Committee for
Madhya Pradesh.

Bibudhendra Misra): (a) Yes, Sir.

(b) to (d). One of the Committess
has submitted i\s reco: dations, a
summary of which is given below.

Summary

1. Development rebate which is
now 20 per cent in the case of
paper industry should be in-
creased to 30 per cent as im
the case of mining and tem
industries.

2, The 8 year rule for adjusting
thig rebate from profits should
either be abolished or the
period extended to 16 years.

3. In order to assure future
growth of the industry the
selling prices of paper should
be revised ugswurds,

4. The financing for paper mill
projects ghould be on long
term basis at nominal rates
of interest.

B. Preference should be given for
expansion of the existing
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miils to the miximum size
possible in order to enable
them to achieve economiss of
scale.

The other has still not flnalised its
work and is likely to take about 6
months more to submit its report.

Import of Texiile Machinery from
UK

Shri Subodh Hansda:

| Dr, P. N. Khan;
Shrl 8. C. Bamanta:
Shri M. L, Dwived!:

| Shrimatl Savitrl Nigam:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 821 on the 8th
April, 1965 and state:

(a) how long will it take to import
the entire textile machinery from
UK,; and

(b) whether there ig any time sche.
duled for the import of the machi-
nery?

The Deputy Minister in the Minlstry
of Commerce (Shri 5, V. Rama-
swamy): (a) and (b). There iz a time
schedule for import of textile machi-
nery by each mill and, according to
the contracts already entered into, the
last consignment of the machinery is
expected to be shipped by September,
1986. Contracts in respect of a small
balance of the credit are under con-
sideration.

Neyvell Lignite Project

[ Shri Subodh Hansda:
Shri 8 C. Bamanta:
Shri M. L. Dwivedl:
Dr. P. N, Khan:
Shrimati SBavitri Nigam:

Will the Minister of Steel and Mines
e pleased to state:

(a) whether it is a fact that the
Neyveli Lignite Corporation is launch-
ing an agricultural project at Ney-
weli;

(b) whether the project will be
started in the existing acquired surplug
land or some more landg will be taken
on lease for the purpose;

190K,
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(c) the objects of this project; and

(d) who will finance the project?

The Minister of Stecl ang Mines
(Shri Sanjlva Reddy): (a) Yes, Sir.

(b) The land required for this pur-
pose will be found from the areas al-
ready acquired for the Integrated Pro-
ject.

(c) The objects are:—

(1) to d trate the efficiency
of Urea as compared to other
tertilisers;

(2) to grow fodder for milch gni-
mals and vegetables, [fruits
end grain, ete. for the resi-
dents of the township and
thus relieve food ghortage;
and

(3) to put to the best use the sur-
plus land which is not requir-
ed immediately for mining
purposes and also {o utilise
the large quantity of under-
ground water pumped out.

(d) This is being financed with
funds available under the Fertilizer
scheme and from ploughback of re-
venues from the yield of the arm.

Machinery for Grinding Btone

1910 Shrimati Tarkeshwarl Sinha:

* | 8hri 8. M. Banerjee:

Wil] the Minister of Commerce be
pleased to state:

(a) whether attention of Gowern-
ment has been drawn to the newspa-
per report that a Calcutta businegsman
enquired from a West German firm for
the supply of a machinery to grind
stones in the shape and size of rice;

{b) whether Government have en-
quired into the matter; and

(¢) if so, with what result?

The Minister of Commerce (Shrl
Manuobhal Shah): (a) Yes, Sir.

(b) It has been ascertained that no
application from any Calcuita busi.
nessman for import of the machinery
has been received in the Import Trade
Control Organisation. Hence no fur-
ther enquiry into the matter way con-
sidered necessary,

(c) Does not arise




4933 Written Answers
Alarm Chain Pullings
[ Shri Vishwa Nath Pandey:
1011, J Sbrl P. R. Chakraverti:

Shrimati Savitri Nigam,
lSh.rI Tan Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether any sludy hag been
made about the organised alarm chain
pullings in the trains passing through
Uttar Pradesh;

(b) if so, the details thereof; and

(c) the action taken in this regard?

The Minister of State jn the Minls-
try of Rallwayg (Dr, Ram Subhag
Bingh): (a) No. The incidence at

present cannot be treated as “Organis-
.ed alarm Chain pulling.”

(b) and (¢). Do not arise.
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G.C, Sheets for U.P.
1913. Shri Vishwa Nath Pandey:

Will the Minister of Steel and Mines
be pleased to state:

(a) the total requirement of G.C.
sheets for Uttar Pradesh during 1964
€5;

(b) the quantity allotted to that
State during the above period; and

(c) the quantity gctually supplied to
Uttar Pradesh State during the gbove
period?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The de-
mand of Galvanised Corrugated Sheets
received from Uttar Pradesh for 1064~
85 was about 40,000 tonnes,

(b) No fresh gllocation of Galvanis-
ed Corrugated Sheets was made 16 any
State (including Uttar Pradesh) dur-
ing 1964-65 because of the large back~
log of orders on the main producers;
but small ad-hoc allocations to U.P.
for specific purposes amounting
to 1495 tonnes were made. Supplies
were, however, continued against old
orders.

(c) A total quantity of 11,492 tonnes
of Galvanised Corrugated Sheets was
actually supplied to Uttar Pradesh
during 1964-88.
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Stalnless Steel for U.P.

1914. Shri Vishwa Nath Pandey:
Will the Minister of Steel and Mines
be pleased to state:

(a) the requireme..t of Uttar Pradesh
for stainless steel during 1964-85; and

(b) the quantity of stainless steel
actually allotted to the State during
1964-657

The Minister of Steel and Mines
(Shri Sanfilva Reddy): (a) Exact
requirements are not readily available.
The U.P. Government sent a demand
for the allocation of Rs. 59 lakhs during
1964-85 for the import of stainless
steel, other than stainless steel re-
quired for utensil manufacture.

(b)Y During 1964-65, the foreign ex-
change ceiling made available to the
ftate Government for the import of
all steel was Rs. 7687 lakhs. The
Btate authorities gave essentiality
certificates to the wvalue of Rs. 2:09
lakhs for the import of stainless steel
other thap that required for utensil
manufacture. Besides this 107 tonnes
of stainless steel sheets for utensil
manufacture have been allotted to the
Btate,

Bokaro Steel Plant

1o1s, J Sbri P. B, Chakravertl:
* 7 Shri P. C. Borooah:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether Government have made
arrengements for the payment of
compensation to the families already
displaced or likely to be displaced by
the proposed Bokaro Steel Plant;

(b) whether these families are to be
provided with alternative land and Iif
so whether the Bihar State has been
duly authorised to acquire ]and on pay-
ments made on behalf of the Union
Government; and

(c) whether the Bokaro Project
authorities have am:: i::lpﬁndplc
to give employment at least onme
member from each of the displaced
familles?
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The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c¢).
Yes, Sir. Pavment of compensation
is being made to the displaced per-
sons by Bokaro Steel Limited through
the Land Acquisition Officer of the
Bihar Government, The Government
of Bihar yre taking necessary action in
this regard. Bokaro Steel Limited
have undertaken the training of abous
1000 prrsons (not more than one from
the same family) so as to provide
them employment on the operational
side. The training has been arranged
at the Industrial Training Institutes
run by the State Government,

Indla Electric Works Ltd., Calcutta

1916, Shri Indrajit Gupta: Will the
Minister of Indusiry and Supply be
pleased to state:

(a) whether Government have de-
cided to continue their control and
management of the India Electrle
Works Litd., Calcutta;

(b) if so, the steps contemplated to
put the concern on a stable footing;
and

(c) the reasons for not taking over
the entire equity capital under State
ownership?

The Deputy Minister in the Minis-
try of Industry and BSupply (Shr
Bibudhendra Misra): (a) Yes, Sir;
the control and management of the
India Electric Works continue to vest
in the Central Government till
10-7-19686.

(b} and (c). This matter is under
consideration,

Cashew Board
1817. Shri A. V. Raghavan: Will the
Minister of © be ] 1 te
state:

(a) whether there is any proposal ts
establish a Cashew Board; and

(b) if so, where the office of the
Board will be located?
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The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Yes,

Bir. The question of the formation of
a Cashew Board is under the consi-
deration of Government,
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Grant of Coal Mining Lease to M.P,
State Mining Corporation

Shri A. 8, Saigal:
Shri Vidya Charan Shukla:
Shri J. P. Jyotishi:
Shri Wadiwa:
| Shrl Chandak:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether Government are con-
sidering the grant of coal mining
lease to the Madhya Pradesh State
Mining Corporation during the Fourth
Plan for raising coal; and

1920,

{b) if so, the decision taken in the
matter?

The Minister of Steel and Mines
(8Bhri N. Banjiva Reddy): (a) and
(b). The proposal received from the
Government of Madhya Pradesh for
the grant of a mining lease for coal
over an area of 2438.95 acres in Bakahi
and Bakaho villages in Sohagpur Teh-
sil in favour of the Madhya Pradesh
State Mining Corporation has not
been accepted by the Central Gov-
ernment.

Bearing Manufacturing Plant with
Japanese Co-operation

1921. Shri P. C. Borooah: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether an agreemeat has
recently been reached for the setting
up ©of a bearing manufacturing plant
with Japanese co-operation; and

(b) if s0, the details of the agree-
ment?

The Deputy Minister in the Minls-
try of Industry and Supply (Shri
Blbudhendra Misra): (a) and (b).
There is no recent agreement Approv-
ed by Government. However, in 1963
Government approved two proposals
of collaboration by Indian entrepre-
neurs wifth Japanese firms for techni-
cal know-how for the manufacture of
Rolling Contact Bearings and have,
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under consideration, one more pro-
posal for collaboration with a
Japancse firm for the manufacture of
Roller Bearings.

Small Scale Industries

1922, Shrimati Rennka Ray: Will
the Minister of Industry and Supply
be pleased to state:

(a) the steps taken by Government
to develop and increase the number
of small scale industries in the coun-
try; and

(b) the recommendations of the
Bmall Scale Industries Board in this
regard?

The Deputy Minister in the Minfis-
try of Industry and Sapply (Shri
Bibudheadra Misra): (a) and (b).
‘The development of small scale indus-
tries is primarily the responsibility
of the State Governments. The Cen-
tral Government, however, plays an
important role in planning and co-
ordinating programmes of develop-
ment, in providing technical and
marketing services and in providing
financial assistance. An advisory
Board, namely the Small Scale Indus-
tries Board, presided over by the
Minister of Industry has been set up
for coordinating and planning the
development programme. The Small
Industries Programme, in a general
way, is the result of the implementa-
tion of the recommendations of the
Small Scale Industries Board.

The Industrial Extension Service of

the Central Small Industries Organi--

sation provides technical consultant
services to the small entrepreneurs
and to State Governments through
sixteen Small Industries Service Insti-
tutes, one in each State, including
Delhi; five Branch Institutes; sixty
Extension Centres; three Production
Centres and two Training Cen'‘res.
“The main functions of the Industrial
Extension Service are (i) Technical
Advisory Service; (ii) Workshops and
Laboratory  Service:  Manogement
Consultancy Service: (lii) Managerial
and Technical Training Service; (iv)
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Economic Service; (v) Informatiom
Service and (vi) General Servicse.
The Office of the Development Com-
missioner Small Scale Industries, has

. also published model schemes and

technical bulletins for the use of
intending manufacturers.

The National Small Industries Cor-
poration Ltd. supplies machinery on
hire purchase basis and renders com-
mercial and marketing services to
small scale units including nssistance
in securing contracts from the Cen-
tral Government Stores Purchase
Agenci The t of Proto-
type Production and Training Centres
at Okhla, Rajkot and Howrah are also
entrusted to the Corporation,

Small Scale and Medium Scale
Industries

1923. Shrimatl Renuka Ray: Will
the Minister of Industry and Bupply
be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to give prio-
rity to the requirements of the small-
scale and medium-scale industries
manufacturing essential goods; and

(b) if so, the details thereof?

The Deputy Minister in the Minls-
try of Industry and Supply (Shri
Bobudhendra Misra): (a) and (b).
Policies for the development of small-
scale and medium-scale industries are
formulated within the framework of
the broad priorities allocated to
various categories of industries in the
Five Year Plans.

Train Collision at Nakealbari Siation
on NF. Rly.

1924. Shrimati Renm Chakravartty:
Will the Minister of Rallways be
pleased to state:

{a) whether it iz a fact that the
engine driver in the ill-fated Naksal-
bari accident to 22 Dn passenger was
declared dead without being rescued;

(b) whether he was examined by a
competent authority:
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(c) whether it is also a fact that
neither a stretcher nor a new cloth

was used to cover his dead body to
the morgue; and

(d) the result of enquiry into this
sccident?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subbagz
Bingh): (a) Immediately after the
accident, the dead body of the driver
of train No. 22 Dn. Passenger was
found entrapped under the debris.
The death in this case was instan-
taneous.

(b} Yes.

(c) Does not arise as immediately
after its extrication from under the
debris, the dead body was handed
over to the police authorities under
the control of the State Government.
The police authorities took all subse-
quent action in regard to postmortem
and handing over the body to the
next of kin ete.

(d) The report of the Additional
Commissioner of Railway Safety,
Calcutta who held a statulory enquiry
into this accident has not yet been
finalised.

Murder by a Fleld Inspector of
M.M.T.C.

1925, Shrimati Renu Chakravartiy:
Will the Minister of Commerce be
pleased to state:

{a) whether it is a fact that a Field
Inspector of the Minerals and Metzals
Trading Corporation of India (Bara-
jamda Office) has been arrested for
the alleged murder of a 15 year old
girl; and

(b) if so, the steps Government are
taking to see that the Minerals and
Metals Trading Corporation officials
properly behave when they are posted
in the far-off areas?

The Minister of Commerce (Shrl
Manubhai Shah): (a) and (b). The
matter is sub judice. It is true that
an official of the MM.T.C. has been
arrested.
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Export of Ready-made Garments te
USBR.

1926, Shri P. C. Borooah:
“7_Shri P. R. Chakraverti:

Will the Minister of Commerce be
pleased to ltnlte:

(a) whether it is a fact that a con-
signment of ready-made garments was
rejected by the US.SR. and returned
to India on the ground that the goods
comsigned did not tally with the
samples;

{b) if so, the total value of the
ready-wears returned; and

(c) in what circumstances all this
happened?

The Minister of Commerce (Shri
Manubhal Shah): (a) to (c). Some
ready-made garments supplied by a
firm from Bombay under a contract
directly entered into by them with
the U.S.S.R. purchasing organization
was found to be of sub-standard

quality. It is learnt that the firm
have settled the matter by giving
suitable compensation in respect of

defective shirts. As the contract was
directly entered into by a private firm
the Government do not come in the
picture.

Supply ef Plg Iron
J Shri P. R. Chakraverti:
7 Skri P. C. Borooah:

Will the Minister of Steel and Mines
be pleased to state:

(a) the requirement and actual
supply of pig iron from the indigen-
ous sources during 1984-85;

1927,

(b) the quantity of pig iron which
was imported during the same year
and from which sources; and

(e) the present installed capacity
and the licensed capacity of pig iron
in the country?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): () The
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requirements of pig iron for sale was
estimated at about 2 million tonnes,
againgt which 1.13 million tonnes
(mclusive of approximately 213,000
tonnes despatched by Indian Iron and
Steel Company to their Kulti Foun-
dry) were supplied.

(b) Country-wise imports of pig
fron during 1964 were as under:

Country Quantity Value in
M[T) Rs.

Germany W. . 124 128,265
Sweden. . 143 128,763
U. K. . . 111
U.S5.A. 45 49,314
Hungary . 3 11,371
U.S.5.R. 68,145 22,394,898
ToTaL 68,461 22,712,722

(¢) The installed capacity is about
7.2 million tonnes and the licensed
capacity is about 10.4 million tonnes.
These capacities include the basic pig
iron produced by the steel plants for
their own use.

Capacity of Steel Plants in Indla

[ Shri Solanki:
1928 / Dr. P. K. Deo:
Shrl Narasimha Reddy:

Wiil the Minister of Steel
Mines be pleased to state:

(a) whether  Government have
appointed a study team to go into
the question of production capacity cf
Steel Plants in India and their likely
size for the future plants; and

(b) whether the team have sub-
mitted their report?

The Minister o’ Sleel and Mines
(Shri Samjiva Beddy): (4) ana b}
No siudy team as such has been
appointed, hut the matier has been
Cutswnied by Sieering Group which
was constituted to assist the Govern-
ment to formulate the Fourth Five
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Year Plan for the development of the
iron and steel industry. The Steer-
ing Group has submitted its report.

Change of Site of Bokaro Plant

1929. Shrimatl Sharda Mukerjee:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that there
is a demand for a change in the Plant
site of the Bokaro Steel Ltd; and

(b) if so, Government's reaction

thereto?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No, Sir.

(b) Does not arise.
Export of Shoes

1930. Shri Raghunath Singh: Will
of C d

the Minist be pl
to state the number of countries in
the world which are buying ghoes
from India and with how many coun-
tries India has entered into an agres-

ment to supply shoes?

The Minister of Commerce (Shri
Manubhal Shah): Nearly 80 countries
are buying shoes from India, In
Trade Agreements/Trade Arrange-
ments with 16 countries, specific men-
tion of footwearilcather goods has
been made as one of the items of
export from India,

Bupply of Balt to Nepal

s S Shri Raghunath Singh:
: 7 Sh:i Bishwanath Roy:

Will the Minister of Commerce be
pleased to state:

(a) whether Government  have
finalised an agreement to supply salt
te Nepal; and

(b) if so, the quantity of Indian
salt to be supplied to Nepal per year?

The Minister of Commerce (Bhri
Manubhal Shah): (a) and (b). A
contract has recently been concluded
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by the State Trading Corporation of
India Lid, with the Salt Trading
Corporation Ltd., of Nepal for supply
of about 55,000 tonnes of Indian Salt

per year to Nepal during the wnext
three years.

Durgapor Mining Machinery Plaut

( Shri 8. C. Samanta:
Shri Bubodh Hansda:
Shri M. L. Dwivedl:

1932,

Will the Minister of Industry and
‘Bupply be pleased to state:

(a) the programme of production
-of machinery for coal mines by the
Durgapur Mining Machinery Plant;
and

(b) whether there is any proposal
to discontinue the import of mining
machinery and to relate pace of
machanisation of coal mines with the
production of machinery at Durga-
pur?

The Deputy Minister in the Minis-
try of Industry and Sopply (Shri
Bibudhendra Misra): (a) The pro-
gramme of production will be as in
the statement laid on the Table of
the House. [Placed in Library. See
No. LT-4820/65].

(b) While no ban has been imposed
on the import of mining machinerv,
only those items of coal mining
machinery which are not available
indigenously will be allowed to be
imported. The production programme
of the Coal Mining Machinery Plant
is based on the expected pace of
mechanisation in the existing mines
as well new mines to be developed.

Accumalation of Steel in Durgapur

1933. Maharajkumar Vijayas Ananda:
Will the Minister of Steel and Mine
be pleased to state:

(a) the steps taken to reduce
accumulation of saleable steel in
Durgapur; and

(b) the result thereof?
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The Minister of Steel and Mines
(Shri Samjiva Reddy): (a) and (b).
Accumulation of saleable finished
products has been in two units only
i.e, Slerper Plant and Section Mill.
The accumulation of stock in the
Sleeper Plant was 3,400 tonnes as
on 1st August, 1965. This has been
taken up by HSL with Railway Board.
The accumulation in the Section Mill
was about 11,000 tonnes on 1st August,
1965 representing 20 days production.
This was due to (i) temporary rail-
way restrictions for despatches to
stations on the Southern Railway and
(i1) suspension of orders placed hy
certain customers. These obstacles
have been removed and efforts are
being made to reduce the accumula-
tion.

Workers of Durgapar Steel Plant

2934. Maharajkumar Vijaya Anands:
Will the Minis'er of Steel and Mines
be pleased to state:

(a) the details of the revised <rps
taken for enquiring into the grievan-
ces of the workers in the Durgapur
Steel Plant;

(b) whether the revised steps taken
are already in force; and

(e) if so, with what results?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The griev-
ance of the workers are enquired
into by a Labour Board consisting of
three representatives of the Plant
Management inculding the Dep:-i-
mental Head and three representatives
of the workers including one oMce
bearer of the recognised Unjon. Istuee
which are not settled by the Labour
Board are discussed by a  Labour
Committes which consists of a similar
rumber of representatives of the
management and the workers. In
this Committee, the General Superin-
tendent of the Works, the Head  of
Personnel Department and the Depart.
mental Head concerned represent the
management;

(b) The new procedure has been
in force since 1st May, 1963; and
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(c) the revised procedure bas
proved effective in resolving disputes
and differences and has contributed
materially 1o the general improve-
ment of industrial relations at the
Durgapur Steel Plant.

Export of Diesel Engines to Iraq

1935, Maharajkomar Vijaya Ananda:
Will the Minister of Commeree be

pleased to state:

(a) whether any study has been
made to find out the market poten-
tial for Diesel Engines in Iraq where
there is heavy demand for the same
for agricultural purposes; and

(b} if so, the result therof®

The Minister of Commerce (Shri
Manobhal Shah): (a) The Engincering
Export Promotion Council has sent
some delegations and study teams to
Iraq and a few other West Asan
coutries. Recently our Embassy In
Baghdad has ducted a market
survey for export of diesel vngines to

(a) The result of these efforts
among others, can be seen in the
Yollowing flgures of export of diesel
engines to Irag which indicate a steady
ml.ng tr!nd

year Qumtlty

"Rl Ilkh

1952-63 50 079,
1951-64", 0 o s-q
1964-65 . 127 1 373
k|

Rallway Bridge on Godavr

[ Shri M.N. Swamy:
1938. { Shri Kolla Venkaiah:
Bhri Laxmi Dass:

Wilt the Minister of Raflways be
pleaged to state:

(a) When the final sanction for the
construction of the Railway bridge
over the river Godavri was given;

1MUT(AILSD—4
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(b) how the cost of the bridge is to
be met; and

(c) whether the work has commen.
ced and when it is likely to be com-
pleted?

The Deputy Minister n the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). The estimate originally
prepared by the Southern Railway
wag for a rail bridge only. This esti-
mate amounting to Rs. 60139 lakhs
was sanctioned in August, 1064, The
cstimate incorporating the road deck-
ing has to be prepared and got accep-
ted by the State Government, A
rough assessment is that the extra
cost for provision of the road decking
may be about Rs. 215 lakhs, The
Government of Indig in the Minlstry
of Transport have agrted to provide
a grant-in-aid not exceeding Re. 1
crore for this work, provided the
State Government arrange to meet the
whole of the remaining cost for the
road deck as also the annual recurring
charges, in connection with the same.
Formal acceptance of this is still
awaited from the Andhra Govt. who
have becn requesteq to expedite the
same.

(¢) Work on the foundations and
substructure has already commenced.
Tenders for the rail~um-road griders,
based on the revised design, have
already been invited. The target date
for completion of the bridge is Decem.
ber, 1968.

Supply of Pig Irom to Foundries

1837. S8hri Raghnnath Bingh: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether it is a fact that Govern-
ment are able to supply only 12 to
15 per cent of the total requirements
of pig iron to the existing foundries
in India as a result of which the price
in the open market is much higher;
and

(b} if so.
matter?

The Minister of Steel and Mines

(8hri Banjiva Reddy): (a) and (b).
No, 8ir. On the other hand, difficul-

the action taken in the
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ties in the disposal of imporied pig
iron and some pig iron produced indi-
genously by private sector units, on
account of the price being somewhat
higher, have come to Government's
notice. Price and distribution control
on pig iron have since been removed
with effect from August 20, 1583.

Late Running of Trains on Subur-
ban Bections of Eastern Ballway

Shri Dinen Bhattacharya:
1938, {Dr. Ranen Sen:

Will the Minister of Rallways be
pleased to state:

by the passengers of suburban sections
of Eastern Railway for late running
and paucity of accommodation in
trains; gnd

(b)Y if so, the remedial measures
taken by the Railway Administration
in the matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). During January
to July, 1965 the suburban passengers
on the Eastern Rallway demonstrated
on eight occasi six  occasi
against unpunctual running of local

trains and on twn ocvasions ggainst
the non-provision of the schedu.ed
composition thereon. On all these

occasions, the unpunctual running of
and lack of full composition on the
suburban services were owing to
operational factors beyond control.
Punctuality performance of the local
trains both under steam and eleetric
traction on the Eastern Railway during
January to July 1985 ranged between
93.4 per~ent and 966 percent.

With effect from 1-10-85, two pairs
of additional electric trains are heing
introduced—one pair each on Sealdah-
Barrackpore and Sealdha-Madhyam-
gram sections, Position is expecled to
turther improve with the introduction
of electric trains on the rest of the
sections in the Calcutta area. .
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Railway Wagons for Carrlage of Ceal
to North Bengal Districts

[ Bhri B.C. Samanta:
1940. / Shri Sobodh Hansda:
Bhri M.L. Dwivedi:

Will the Minister of Rallways be
pleaseg to state the sieps taken by
Government to ensure regular supply
of railway wagons for movement of
coal and soft coke from the coalfields
to North Bengal Districts.
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The Deputy Minister in the Ministry
of Railways (Shri Sham  Nath):
The districts of North Bengal obtain
their supplies of coal and soft coke
from the Bengal/Bihar coalfields
mostly via Farakks over which adeq-
uate capacity has been developed for
meeting the requircments of consum-
ers in North Bengal as will be evident
from the tact that 1355 wagons of
soft coke gnd brick burning coal were
allotted to consumers in North Bengal
during the period May to July, 1865
ag compared to only 449 wagons in the
corresponding period of 1964,

Prices of Cloth

Shri Sham Lal Saraf:

19419 Shri JP. Jyotishi:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fuct that Citi-
zens' Vigilance Committees at  the
Central and State levels were sel  up
early this year to keep a watch on the
distribution and prices of certain
varieties of cotton cloth;

(b) whether the position in this be-
half has very much cased now; und

{e) if so, whether it is contemplated
to do away with the prices and dist-
ribution control of the said varletles
of cloth?

The Deputy Minister in the Ministry
of Commerce (Shri §. V. Rama-
swamy): (a) Yes, Sir, Such Com-
mittees have been set up by the
Centre and. by. some State Govern-
ments;

(b) Yes, Sir. The overall position re-
garding the availability of cloth is
very satisfactory;

{c} There s at presenl no distribu-
tion control. Control is exercised
only on the production and prices of
certain varietiea of mill-made cloth.
It is not proposed to do away  with
these controls. It is necessary to
1o continue these controls for main-
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laining at reasonable levels the prices
of cloth of the varieties most needed
by the common man.
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Nylon Plant in Gujarat
1044. Shri Baghunath Singh: Will
the Minister of Commeree be pleused
to state:
(a) whether Government proposs

tc‘r set up big nylon plant at Bhestan
village in Gujarat State: and

(b) if so, when?

The Deputy Minister in the Ministry
of Commerce (Shri 8. V. Rama-
swamy): (a) No, Sir.

(b) Does not arlse.
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Small Scale Industries Board

1946, Shrl Klpur Sm
Shri Gulshan:

Will the Minister of Indusiry amd
Supply be pleased to state:

(a) the conclusions arrived at by
the Small Scale Industries Board at
its meeting held at Bhopal on the
28th and 20th July, 1985 in regard to
the distribution of scarce raw mate-
rials to the Small Scale Industries;
and

(b) the total allotment of foreign
exchange for the Small Scale sector
for the import of raw materials/com-

ponents during the year 1964-65?

The Deputy Minisier in the Mints-

try of and Supoly (Bhri
Bibudhendra Misra): (a) The Board
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recommended that the Report of the
Lokanathan Committee on  Scarce
Raw Materials, which had dealt at
length with the question of equitable
distribution of scarce raw meaterials to
the large (including medium) and
small scale sectors, should be accented
by the Government, in principle. With
& view to ensuring an adequate sup-
ply of indigenous raw materials like
steel, aluminium and plastics to the
small scale sector, it was suggested
that reasonable predetermined quanti-
ties should be earmarked for the amall
scale sector. The need to augment
the supply of ferrous and non-ferrous
raw materials to the small scale units
was also emphasized and it was sug-
gested that non-ferrous and steel scrap
available with public sector projects
should be made available to the amall
scale sector.

(b) The total allotment of foreizn
exchange for the small grcale sector
(for the import of raw materials/com-
ponents licenceable by Chief Control-
ler of Imports and Exports; non-fer-
rous metals and iron & steel) for the
year 1964-65 was about Rs 3573
crores. This is in addition to that
amount of Rs, 160 lakhs allocated for
the calendar year 1864 for import of
Chemicals frem the rupee area. An
allotment of 5000 tonnes of zinc to
be mmported from the Rupee payment
area under the Trade Plan was also
allotted to the small scale seclor,

Industrial Estate Near Ernakulam
(Kerala)

1947, Shri Narendra Singh Mahida:
Will the Minister of Industry and Sup-
ply be pleased to state:

{a) whether an agreement has been
arrived at petween the Governments
of India and Norway to collaborate in
setting up a Marine Industria] Estate
in Kalamassery near Ernakulam;

(b) if so, whether such an Indus-
trial Estate will be the first of its kind
in the country wherein a variety of
fishing gear and diesel engines up to
a capacity of 200 H.P. will be produc-
ed; and

(c) whether this project will result
in substantial foreign exchange savings
and whether it will hasten the pace of
mechanisation of fl-hing craft?

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibu-
dhendra Misra): (a) to (¢), There is
a proposal to set up an Indo-Norweg-
ian Marine Industrial Estate and a
Vocational Training Institute at
Kalamassery, Kerala, for manufacture
of marine diesel engines, fishing craft
etc. and for the training of Indian per-
sonnel in this line, The Kerala Gov-
ernment is mainly responsible for im-
plementing the Estate. The details of
the Estate have not been fully worked
out and the agreement between the
Norwegian Agncy for International
Development and the Government of
India|Kerala under the aegis of the
United Natlons is yet to be signed.

Allotment of Cement to Andhra Pra-
deah

1948, Shri M. 8. Murti: Will the

Minister of Industry and Sapply be
pleased to state:

(a) whether it is a fact that the
Andhra Pradesh Government have
requested the Centiral Government o
enhance the present cement quota to
two lakh tons; and

(b) if so, the action taken in the
matter?

The Deputy Minister in the Minis-
try of Indusiry and Supply (Shr
Bibudhendra Misra): (a) and (b), The
Government of Andhra Pradesh re-
quested for the increase of their
quarterly cement quota from *he pre-
sent 1,00,200 tonnes to 1,50,000 tonnes

The quarterly quota of Andhra Pra-
desh wag increased from 69,900 *onnea
to 1,00,200 tonnes with effect from the
first quarter of 1965 and it will be
passible to consider further increasc
oenly when there is substantial in-
crease in the availability of cement.
The position has been explained to
the State Government.
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Automatic Powey Looms

Shri Ram Sewak:
148, { Shri P. G. Sen:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that the
plain and automatic loom manufactu-
rers in India find it gifficult to eell
even half of the output of the instal-
led capecity while from the 1st
January to the 21st March, 1865, 517
automstic power looms for cotton
worth Ra. 8581,855_ have been im-
ported;

(b) whether it is slsc a fact that
nine Mills have deferred taking deli-
very of indigenous blow room lines
from an Indian manufacturer; and

fe) the number and cost of blow
room lines imported from abroad dur-
ing 1964-657

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibu-
dhendra Misra): (a) It i= o fact that
there iz underutilisation of the in-
stalled capacity for manufacturing
plain and automatic looms, During
the period 1st January to 31st March,
1085, 570 sutomatic looms valued at

Rs. 558 lakhs approximately were
mported but these looms were not
available indigenously.

(b} It has been reported by the

manufacturer that 10 cotton mills have
deferred taking delivery of indigen-
oug blow.room lines mainly due to
financial difficulties and delay in com-
pleting building sheds.

(c) 72 blow-room lineg were Im-
ported during 1964-85 valued at about
Rs. 216 lakhs.

Export of Human Hair

Ehri D. C. Sharma.

1950 Shri Yashpal Singh

. { Shri R. 8. Pandey:

| Shri Eamakasabal:

Will the Minister of Commerce be
pleased to state:

(n) whether it is a fact that India

is exporting human hair to a number
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of foreign countries and earning
foreign exchange on this account;

(b) if a0, the names of the countries
to whom India is exporting human
hair; and

(c) the foreign exchange accruing
from these exports annually?

The Mintster of Commierce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) A statement giving the names
of the countries which are the prin-
cipal importerg of Human Hair from
India is as follows:
1. USA
2. West Germmany
3. France
4. Japan
5. Ttaly

* 6. East Germany
7. UK.
8. Hungary
9. Hong Rong.

ic) Rupees 31.47 lakhs were earned

us foreign cxchange from export of
human hair in 1964-85.

Explosions in TISCO Plant

f Shri Eanakasabal:
| Shri Mchammed Koya:

Will the Minister of Steel amd
Mines be pleased to state:

{a) whether it is a fact that ex-
plosions had taken place m TISCO's
Coke Oven plant in May, 1965;

(b)Y whether the causes of the ex-
plosions have been probed into; and

(c) whether Government have any
reason to believe that it was an act
of sabotage?

1851,

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) On the
25th May 1985 at about 915 PM. an
explosion took place in the Celler of
the Exhauster and Booster House at
the Coke Oven of TISCO. This was
followed by a fire in the Exhauster
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House and also three minor secondary
explosions in the area.

(b) A Committee, with the Com-
pany’s Director of Belentific Bervices
ax the Chairman, was appointed to
investigate the cause of the explosion,
assesg the total damage on account of
the explosion and also to suggest pre-
ventive measures for averting recur-
rence of gimilar “explosions.

(c) No. The finding of the Com-
mittee was that the explosion was
accidental through leakage of gas from
a corroded gas main in the Celler
Chamber where an explosive mixture
was formed,

Setting op of Imlustries n Forelgn
Countries
1853, Shrl J. P. Jyotlshi: Will the

Minister of Commerce be pleased to
rlate:
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houge in reply to starred question No.
259 answered on 27-8-1883. It Is too
early to estimate the benefits aceru-
ing from such joint participation over-
Beas.

(c) Indian participution in joind
ventures abroad is, usually, in the fom
of plant, inery & material
be experted from India. Buldn ﬂmt—
ing a market for Indi 1 goods,
Indion participation = mdunrlu
abroad assists in a practical way to
demonstrete our willingnesy to be of
service to developing countries, Such
initiative is also likely to open up a
new source of earning of foreign ex-
change in the form dividends and
profit on “investment abroad.

Industries in Publie Sector

1854, Shri J. P. Jyotishl: Will the
Minister of Industry and Supply be
pleased to state the extent of indi-
resources made use of during

(a) the exteni of indig re-
sources made use of during the years
1962-63, 1963-64, 1084-65 and 1065-66
so far in the setting up of industries
and factories in foreign countries by
the private sector;

(b) the types of industries se1 up
with the help of these resources and
the benefit accrued to the country as
a result thereof; ang

(c) whether allowing of these pre-
cious resources to be imvested in the
foreign countries in this time of

scarcity of production in the coun-
try has proved beneficial?
The Minitster of Commerce (Shri

Manobhai Bhah): (a) So far the Gov-
ernment have approvegd the getting up
of 31 joint industrial ventures abroad
by Indlan private sector in collabora
tion with foreign parties. Since in
maost of these cases, sanclion has been
accorded only recently, the projects
are still in various stages implemen-
tation. It is, therefore, difficult at this
stage to indicate the extent of actual
investment by Indian industry in these
projects.

(b) A statement showing detail; of
the joint venture projects approved
so far, was laid at the Table of the

lhe vears 1962-83, 1963-64, 1064-85 and
1965-68 £o0 far In the setting up of
industrics and factories in the public
sector?

The Deputy Minister in the Ministry
of Industry and Bupply (Shri Bibo-
dhendra Misra): Information is heing

collected and will be laid on the
Table of the House.
Small Scale Indnstries
1985, Shrimati Ramdwiari Simha:

Will the Minister of Indusiry amd
Bupply be pleased to state the man-
ner in which the procedures for the
purchase of the products of small-
scale industry have been constantly
reviewed?

The Minisier of Supply and Techni-
cal Development in the Ministry of
Industry and Supply (Shri Raghm-
remajah): Purchase procedures are
constantly reviewed and measures
taken to promote purchase of products
of gmall-scale industrial anits, Some
of the important steps which have been
taken with this end in view are  as
follows:

(1) Purchase procedures are con-
stantly reviewed in consultation with
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the Development Commissioner, Small
Scale Industries, and the National
Small Industries Corporation under
the Department of Industry.

(2) Represcniativeg of the Federa-
‘tion of Small Industries and Directors
of Industries of various States are as-
sociated with the periodical meetings
of the Central Purchase Advisory
Council and Regional Purchase Advi-
sory Councils, The Council has been
set up to advise the Government on
procedural matters relating to Central
Government purchases and develop-
ment of industries,

(3) Stores purchased by the Gov-
ernment of India have been divided
into groups. One of the groups re-
lates to stores to be purchased exclu-
sively from the small-scale industrial
units. The items in this Group are

constantly reviewed in consultation
with the organisations ned with
the promotion of small industries.

Starting with 18 items in December
1957, the number of such items was
increased to 27 in April, 1859. 48 in
November 1861, 63 in December 1962,
70 in June 1963 and 72 in July 1885

(4) In a number of items where pro-
curement is necessary both from the
organised Sector of industry and from
the Small Scale Sector, for purchases
from the Small Scale Sector, a price
preference of up to @ maximum of 15
per cent iz allowed, compared to the
prices paid to suppliers in the orga-
nized sector of Industry, It is the
endeavour of Government to enlarge
the number of items which could be
s0 purchased from the Small-Scale
Sector also.

(5) Representatives of the NSIC.
are altached to the Directorate Gen-
eral of Supplies and Disposals and
their Regional Purchase organisations.
They screen all indents received by
the Directornte General of Supplies
and Disposals and indicate items
where small industries may be in-
terested. Tender notices are issued
to ull gmall-scale industrial units in
surh caseg directly and through the
NSIC
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(8) Lists of items generally pur-
chaseq from gmall industries are pub-
lished by the Small Industries Insti-
tutes and National Small Industries
Corporation and brought to the notice

of the Director of Industries of all
States.
(7) State Directors of Industries

maintain a library of specification and
drawings for stores frequently in de-
mand for facllity of consultation by
the small scale units. There are addi-
tion to this library as new items of
Goverrment Stores requirementy in
which small-seale ynits might be in-
terested are identified,

(8) The Small Industries Board
under the Department of Industry also
reviews purchase procedures at its
periodical meetings, A representa-
tive of the Directorate General of
Supplies and Disposaly is associated
with their deliberations.

Marmagoa Harbour

1956, Shri Shinkre: WIIl the Minis-
ter of Commerce be pleased to state:

(a) the number of steamers which
called at the Marmagoa Harbour to
take ores, both iron as well as man-
ganese or ferrogenous, either directty
shipped by the MM.T.C. or through
them by the established exporters
during the last six months;

(b) whether any of these steamers
were subjected to any demurrage and
if so, the total demurrage paid or to
be paid, steamer-wise, shipper-wise
and exporter-wise;

(e) whether su:h demurrage is in
rupees or in foreign exchange and to
whose account it is debited; and

(d) who is responsible for this
loss?

The Minister of Commerce (Shri
Manubhal Shah): (a) During the pe-
riod January-June 1965, 36 vessels
were loaded at Mormugao harboar
with 369 lakh tons of ore against
direct contracts of the MMTC; 28 other
vessels were loaded with 355 lakh
tons of ore against canalised contracts
of MMTC through established ex-
porters.
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(b) A statement is placed on the
Table of the¢ House [Placed in Lib-
rary. See No, LT-4821/65). giving de-
tails steamer-wise of the demurrage
as regards the ships loaded against
direct contracts of the MMTC. In
re.pect of contrac's of the shippers
which are canalised through the
MMTC and other shippers, the re-
quisite information about demurrage
etc, in respect of such shipment is
not available with the MMTC. That
can be had from the Ministry of
Transport,

(c) and (d). As regards the direct
contract of the MMTC, the net demur-
mge paid on payable by the MMTC
over the period January-June 1865
amounts to the equivalent of Rs. 6.74
lakhs payable in foreign currency
apart from Rs 339 lakhs payable in
Tupees.

Conversion of Narrow Gaunge into
Broad Gauge on Western Rallway

1957. Shrli Chhotubhal Patel: Will
the Minister of Railways be pleased
to state whether Government have
decided to convert the present Nar-
row Gauge Broach-Samni-Dahej and
Samni-Jambusar-Vi:hvamitri line on
the Western Railway Into Broad
Gauge and execute the same in the
Fourth Five Year Plan?

The Deputy Minister in the Minis-
try of Railways (5hri Sham Nath):
No.

Import of Books

1958. Shrimat! Maimoons Saltan:
Will the Minister of Commerce be
pleased to state:

(a) whether the attention of Gov-
emmment has been drawn to the deci-
sion taken by the local booksellers
to enhance the exchange rate of both
shilling and dollars due to the cut
in the allocation of foreign exchange
for the import of books;

(b) if so, whether various deaian
are free to h the
rateg on their goods; and

(¢) it not, Government's
thereto?

reactlon
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The Minister of Commerce
Manubhai Shah): (a) No, Sir.

(b) There is no price control on
books and as such book-sellerg are
free to charge reasonable price on
imported books,

(c) Does not arise, So far no com-
plaints of this nature have been re-
ceived by Government.

Transmission Line Towers on 8.E.

Rallway

1959. Shri Mohammed Ellas: Will
the Minister of Rallways bs pleased
to state:

(a) whether it is a fact that one
of the 132 KV. transmission line
towers between Kharagpur and
Howrah was knocked down on the
Bouth Eastern Railway in the first
week of May, 1085 resulting in the
prolonged power failures in Calcutta
area on the 7th and 14th May, 1865;

(b) if s0, whether any request
was made by the South Eastern
Railway to remove the tower, which
interfered in their works and the
steps taken by both the DVC and the
South Eastern Rallway in this behalf;
and

{5hri

(c) the steps taken by both the
organizations to see that the fower
is not damaged during the progress
of work?

The Deputy Minister in the Minis
try of Rallways (Shri Sham Nath):
(a) to (c). A statement is laid on the
Table of the House. [Placed in Lib-
rary. Sce No. LT-4822/65].
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Hindustan Machine Tools Lid.

[ Shrl R S. Pandey:
1962. 3 Shri R Baroa:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact thal there
had been s notable fall in the pro-
duction of the Hindustan Machine
Tools Ltd. during 1964 az compared
to the previous years;

(b) if so, the reasons therefor; and

(e) the steps taken to make up the
progress during the currenti year?

The Deputy Minister in the Minis-
try of Ind and Supply (Shri
Bibudhendrs Misra): (a) No, Sir.

(b)Y and (c). Do not amrise.

Third Clase Tiekets from Darbbangs
to Jastdih

1563. Shri Shree Narayam Das: Will
the Minister of Rallways be pleased
to state:

(a) whether Government's atien-
tion has been drawn to a letter of
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Shri Gopi Lall Poddar addressed to
the Editor of the Searchlight of Patna
published in the Reader's forum of
that newspaper of 12th August, 1965,
(morning edition) suggesting that the
‘Third Class passenger ticket from
Durbhanga (NER.) to Jasidih (East-
ern Railway) costs 25 paize more than
the one from Jasidih to Darbhanga
and that on complaint made by him
to the C.C.5, NER, Gorakhpur, he
hak got the refund of 25 paise excess
amount charged from him for his
journey from Darbhanga to Jasidih;

(b) it so, whether eor-
rection in the ticket from Darbhange
to Jeridih has been made; and

(c) since when this inaccuracy in
the ticket has crept in?

The Minister of Stale in the Minis-
try of Railways (Dr. Ram Sobhag
Singh): (a) and (b). Yes. The discrep-
ancy in fare was due to booking clerks
at Darbhanga issuing in a few cases
Blank Paper Tickets charging incor-
rectly Mail/Express fares for the en-
tire distance instead of charging Ordi-
nary fare from Darbhanga to Sam-
astipur and Mail/Express fare for the
distance beyond from Samastipur to
Jasidih, ‘Ordinary’ printed tickets
from Darbhanga to Jasidih have been
supplied to Darbhanga station. Action
is being taken to supply Ordinary-
cum-Mail/Express  tickets also to
avoid complaints of this nature.

(¢) During the last three years.
there have been four cases of refund
due tn such incorrect charging of
fares.
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Heavy Engl

lug Corporati
Ramchi

1966. Shri H. C. Soy: Will the
Minister of Industry and Supply be
Pleased to refer to the reply given to
Unstarred Question No, 2885 on the
30th April, 1985 and state:

(a) the number of persons belong-
ing to the Scheduled Castes and Sche-
duled Tribes who have been absorbed
in the Heavy Engineering Corpora-
tion, Ranchi as a result of the prefer-
ence given to them in the matter of
employment; and

(b) the number of Scheduled Cas-
tes and Scheduled Tribes getting
training in the Central Training
Institute of the Corporation?

The Deputy Minister in the Minis-
try of Industry and Suppl (Bhri
Bibudhendra Misra): (a) mo'

(b) 85

Derallment near Bhatnl Junction
(NL.E. Rly.)

1867. Shri Vishwa Nath Pandey:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that seve-
ral wagons of an express goods
train derailed and capsized on the
night of the 23rd August, 1965 while
the train was entering Bhatni June-
tion on the Gorakhpur-Chapra main
line (North Eastern Railway);

{b) if so, the causes of the acci-
dent;

(c) the total amount of loss to the
Railway property; and

(d) the action taken by Govern-
ment in the matter?

The Deputy Minister in the Minis-
try of Railways (Shrl Sham Nath):
(n) Yea.
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{b) The cause of the accident iy un-
der investigation.

(c) The cost of damage to railway
property has been estimated at ap-
proximately Rs, 9,000.

(d) Suitable action will be taken on
completion of enquiry.

Catering on Railways

1968. Shri Harl Vishnu Kamath:
Will the Minister of Rallways be
pleased to stata:

(a) whether his afttention has been
drawn to the critical observations
recently made by the National Nut-
rition Advisory Committee Working

Group about the catering on the
Indian Railways; and
(b) if s0, the measures taken or

being tsken to improve malters?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). Yes. The Rail-
way Administrations are alive to the
importance of maintaining catering
establishments on Railways both de-
partmental and contractor-run in
sanitary and hygienic condition and
serving to the travelling public clean
and wholesome food, These establish-
ments are frequently inspected by
Inspectors and officers of the Railway.
They are also inspected by members
of the Catering Supervisory Commit-
tees, which function at different levels,
from individual stations to the Zonal
Railway. The catering establishments
are alo inspected sometimes by mem-
bers of Divisional and Zona] Railway
Users’ Consultative Committees and
by members of the National Rallway
Users' Consultative Council.

Railway  Medical  Officers/Sani-
tary Inspectors are appointed Inspec-
tors of Food under the Preventlon of
Food Adulteration Act. They take
samples of food served in railway pre-
mises and have them analysed. Suit-
able action is taken against railway
staff or contractors offering for sale
food which ls not fresh and whole-
some,
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The report of the Warking Group
of the National Nutrition Advisory
Committee covers catering establish-
ments such as hotels, restaurants, ete.,
in cilies and towns as also the cater-
ing establishments at railway stations.
The recommendations made by them
in so far as they relate to Railways
wi'l be carefully considered and ap-
propriate action taken.

Registration of Scooters and Cars

f Shri Buta Singh:
‘1 Skri D. C. Sharma:

Will the Minister of Industry and
Supply be pleased to state:

ta) the total number or bookings
made in the country for the purchase
of cars and scooters (of different
makes) as on the 315t August, 1965 in
acrordance with the new amendment
to the Motor Vehicles Contro]l Order:
and

{b) the final position ag on the 1st
September, 1965 after cancelling the
registrations of those who have fail-
ed to deposit the security money as
required by the gbove order?

The Deputy Minister in the Minis-
try of Industry amd Supply (Shri
Bibudhendra Mimra): (a) and (b). A
further perind of 30 days hag been
allowed 1o the applicants whose
names appeared on the books of the
dealers on the 29th June, 1965, to re-
place the bank guarantees already
furnished by them with Post Office
Security Deposit Account Pass Books.
The last date for depositing the
amount in the Post Offices is now 26th
September, 1965 The final position of
pending orders for cars and rcooters
will therefore be known only some-
time: after that date.

Dorbling of Track between Ttarsi and

Jabalpur
1970. Shri Hari Vishno EKamath:
Wil the Minister nf Rallways be

pleased tn state:

/a\ when the work of doubling

BHADRA 19,, 1887 (SAKA)

Written Answers 4972

the track between Itarsi and Jabal-
pur on the Ceniral Railway will be
completed; and

(b) when additiona) passenger
trains will be introduced on this sec-
tion so as to cope with the heavy
traffic?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) 102 K.Ms, have so far been com-
pleted and opened to trafic and the
balance 140 K.Ms. is expected to be
completed in stages by December,
19686.

(b) The proposal to introduce an
additional train on Itarsi-Jabalpur
section will be considered after the
doubling of the section is completed.

Over-bridge mear Itarsl Siatlom

1971, Shri Harl Vishnn Kamuth:
Will the Minister of Railways be
pleased to state:

(a) whether the construction of
the over-bridge at the level crossing
Ttarsi, Central Railway, is consider-
ably behind the schedule;

{b) if so, the reasons therefor; and

(¢) the steps that are being taken
to accelerate the work?

The Deputy Minister in the Mnis-
try of Rallwayy (Shri Sham Nath):
fa) to (c). Construction of road over/
under bridges at the existing level
crossings is the joint responsibility of
the Railway ax wel] as the Rosd
Authority.

The Government of Madhya Pra-
desh proposed construction of a road
overbridge gt the north of Itarsi sta-
tion, in place of the existing level
crossing at mile 483/12-13, during
1983-84. The question of locating the
bridge, however, remained under con-
sideration of the State Government
for a pretty long period, and only in
February, 1864 final proposs] and
necessary technica] data were receiv-
ed by the Rallway The Scheme hax
already been included in the Rafl-
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way's Programme for 1065-66, The
genera] layout plan for the bridge
was gent to the State Government in
Aprll, 1865, for approval as well as
thelr acceptance to bear their
share of the costs; but acceptance is
still awaited in spite of repeated re-
minders.
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1974.

Rail Concession to T.B. Health Wisl-
tors In Maharashtra

1975. Shri Balkrishna Wasnik: Will
the Minister of Rallways be pleased
to state:

(a) whether there has been o
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demand to grant certain Rallway
concessions to the T.B. Health visi-
tors in the State of Maharashtrs;
and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Railways (Dr. Ram Sabhag
Singh): (a) Yes.

(b) The matter is under considera-
tion.

Registration of Scoocters in Delhl

1976. Shri P, H. Bheel: Will the
Minister of Indusiry and Supply be
pleased to state:

(a) the total number of bookings
made for various types of scooters in
Delhi area subsequent to the d
ment to the Motor Vehicles Control
Order providing for the opening of
Post Office Savings Bank Deposit
Accounts in place of bank guaran-
tees; and

(b) the time by which all the cus-
tomers who have booked orders wili
be supplied with scoolers?

The Deputy Minister in the Minis-
try of Industry and Supply (8hri
Bibudhendra Misra): (a) and (b). A
further period of 3¢ days has been al-
lowed to the applicant; whose names
appeared on the books of the dealera
on the 28th June, 1965, to replace the
bank guarantee:; already furnished by
them with Post Office Security De-
posit Account Pass Books. The last
date for depositing the amount in the
Post Offices is now 26th September.
1985. The final position of pending
orderg far scooters in Delhi area and
the time by which delivery may be
completed in respect of all such orders
will, therefore, be known only some-
time after this date.

Express Train between Madras and
Trivandrum

Bhri Arunachalam:
Will the Minister of Railways be
pleased to state:

(a) whether there is a proposal to

‘m’{sm M. P Swamy:
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run an additional Express train bet-
ween Madras and Trivandrum on the
Southern Railway to relieve the traffic
congestion on the present Madras-
Trivandrum Express; and

{b) if so, when it is likely to come
into operation?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes.

(b From 1-10-1885.

Over-Bridge near Tirunelveli
Junction Rallway Station

1978 J Shri M. P. Swamy:
7, Shri Arunachalam:

Will the Minister of Rallways be
pleased 10 state:

(a) whether Government have
received any represenlation from the
public requesting for the construc-
tion of an over-bridge near the Tiru-
nelveli Junction; and

(b if so, the steps Government
propose to take in the matter?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes

(by The Railways are prepared to
construct road over/under bridges at
any of the busy level crosings, pro-
vided the schemes are sponsored by
the State Government or the Road
Authority and provided the State
Government/Road Authority agree to
bear their share of the cost. As soon
as the State Government sponsor the
scheme for the construction of an
overbridge at Tirunelveli ang provide
necessary funds, indicating the year
in which they will be able to take up
waork on approaches, the Railway will
simultaneously undertake the work.
Trains Collision on Gorakhpar-Gonda

Line
 8hri Murli Manohar:

1979.{ 8bri Ram Harkh ¥adav:

{ Shri Vishwa Nsth Pandey:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
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train
the

33 UP Janta Fast Passenger
eollided with a goods train m

26th August, 1985 while entering
Sahjanwa Station on Gorakhpur-
Gonda main line (North Eastern
Railway);

(b) if so, the causes of the acci-
dent;

() the number of persons killed

and injured in the accident; and

(d) the total amount of
the railway property?

loss to

The Deputy Minister in the Minks-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) The cause of the accident is
under investigation.

(¢) There was no casualty.

{d) The cost of damage to railway
property has been estimated at ap-
proximately Rs. 10,000.

Kattur-Harlhar Ralflway Lins

1980. Shri H. C. Linga Reddy: Will
the Minister of Rallways be pleased
to state:
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of iron ore from Chicknayakanhalli,
Chikjajur anq other nearby areas and
the Hassan-Mangalore link is being
provided with thig in view. Thus the
main justification for the Kottur-
Harihar link exists no more.

1059 hrs.
RE; BUSINESS OF THE HOUSE

Mr, Speaker: There is one Calling
Attention Notice, which 1 have ad-
mitted, about the ransacking of the
Indian Embassy at Jakarta. The
Minister wants time to make his
statement. It would be taken up at

3.00 p.M. today.

The hon. Minister of Defence also
wil] be making a statement at
330 pm.

—
11 hrs.

PAPERS LAID ON THE TABLE

Rrrort oF THE FoUrTr Frnanck
CoMmIBEION

The Minister of Finance (Shri T. T.

(n) whether the State Gover t
of Mysore has sent a proposal for tak-
ing up the railway line between
Kattur and Harihar by the Central
Government with a view to facilitat-
ing transport of irom ore;

(b) it so, the action taken thereon;
and

(e} the cost of the scheme?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) and(c). Construction of Kat-
tur-Harihar line was earlier proposed
for movement of iron ore from Hos-
pet sector for export vin Mangalore
Port, With the coming of Goa as part
of Indian Union and the availability
of Mormugao Port, the iron ore from
Hospet scector will naturally be ex-
ported via Mormugao Port. Manga-
lore port will now obtain its supplies

Krish hari): I beg to lay on the
Table Report of the Fourth Finance
Commission together with 'an expla-
natory Memorandum gs to the action
taken thereon, under article 281 of the
Constitution. [Placed in Library. See
No. LT-4807/65). !

RerorTr or THE COMPTROLLER AKRD
Avprron  Gewemar  uwoer  Coaw
Mmes AcT, ETC.

The Minister of Steel and Mines
(Shri SBanjiva Reddy): 1 beg to lay
on the Table & copy each of the fol-
lowing papers:—

(1) Report of the Comptroller
and Auditor General of India
on the Accounts of the Coal
Board for the year 1063-84.
under sub-section (2) of sec-
tion 12 of the Coal Minee
(Conservation and Safety) Act
1952. [Placed in Library
See No. LT-4808/65].
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(2) Amendments tg the Articles of
Association of the Bokaro
Stee] Limited. [Placed in Lib-
rary. See No. LT-4800/65).

RrpoRT oF TiE STUnY TEAM o Dmec-
TORATE  GzwrialL of  TrCHNICAL
DeveLopmeNnT (Part 1),

The “nister of Sunniy and Techni-
ca] Deveiopment in the Ministry of
Indusiry and Supp!v (Shri Raghora-
mal:h): 1 heg to lay on the Table
a cupy of Report of the Study Team
on Directorate General of Technical
Development (Part I). [Placed in
Library. See No. LT-4810/65].

NotiFieation uwper Fssestian Com-
OBDITIES Acrt, 1955

The Deputy Minister in the Ministry
of Commerce (Shri S V. Rama-
swamy): 1 heg *o lay on the Tahle-.

(1} a copy each of the following
Notificztions under sub-section
16y of secton 3 of the Eesen-
tial Commodities Act, 1955:—

(i) The Art Silk Textiles (Pro-

durtion and Distribution)
Control (Amendment)
Order, 1965, published in

Notifieatiop, No. S0, 1347
dated the 1st May, 1965.

(ii) The Art Silk Textiles (Pro-
duction and  Distribution)
Control (Second Amend-
ment) Order 1965, publish-
ed in Notification No, S.0.
1001 dated the 19th June,
1965.

[Placed in Library. See No. LT-
4811/65].

(2) a copy each of the following
papers: —

(i) Notification No. S.0. 2831
dated the 28th August, 1905,
making certain  further
amendments to the Rubber
Board (Provident Fund)
Rule; 1085, under wmub-
section (3) of section 25 of

1347 (A1 LSD-8.

BHADRA 19, 1887 (SAKA)

Business of the 4980
House

the Rubber Act, 1947
[Placed in Library. See No.

LT-4812/85].
(ii} Audit Repory op the
Aceountg of the Tea Board
for the year 1963-84.
|Placed in Library. See

No. LT-4813/65].

Gor, Damar ann Dru CeMent CoNTROL
OrnER

The Deputy Minister In the Minis-
try of Industry and Supply (Shri
Bibndhendra Misra): 1 bei to lay en
the Table a copy of the Goa, Daman
and Diu Cement Control order, 1865,
published in Government of Goa,
Daman and Diu Gozette dated the
22nq May, 1865, under sub-scetion (8)
of section 3 of the Es ential Cemmo-
ditics Act, 1955 [Placed in Library.
See No. LT-4814/65].

11.02 hrs.
BUSINESS OF THE HOUSE

The Minkster of Communizations and
Parliamentary Affalrs  (Shri  Satya
Narayan Sinha): With your permis-
sion, Sir, 1 rise to gnnounce that Gov-
ernment Business in this House for the
weeck commencing 13th  September,
1965, will consisy of:—

(1) Consideration of any item of
Government Business carried
over from today's Order Paper,

(2) Consderation and passing of
the Press and Registration of

Books (Amendment) BIlL
19f4, as passed by Rajya
Sabha.

(3) Consideration of a motion for
re'erence of the Jawaharlal
Nehru Universitv Bill, 1964 to
a Joint Commiitee,

) S’mddmuo. and passing

The Lify Insurance Corporation
(Amendment) Bill, 1988,
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[Shri Satya Narayan Sinha}

The Coal Mines Provident Fund
and Bonus Schemes
(Amendment) Bill, 1965,

The Cardamom Bill, 1965,

The Seamen's Provident
Bill, 1965,

The Employee's Provident Funds
(Amendment) Bill, 1964,
as passed by Rajya Sabha.

Fund

(5) Further discussion on the
statement on oil policy by the
Minister of Petroleum and
Chemicals laig on the Table
of the House on the 16th
August, 1965 on Wednesday,
the 15th September, 1965 &t
Sem,

Mr, Speaker: Shri Yashpal Singh.
Only ilemg should be mentioned.
There ought not to be any :peeches.

ot gy fag (Foar) - owmes
qgted, aw1d A adm ol F
X ¥ A AIOTA A1 IA 41 HeF g
14 wET Y &) & sy =g g
T F AR # A g &1 a®
wq gF gava Faar amdam

Bhri 8. M. Banerjee Kanpur):
According to the announcement of
the hon. Minister of Parliamentary
affairs it appears that we shall have no
discussion op foreign affiirg even
next week. May 1 submit that this
Hous~ iz not interested to know what
our Government is doing about Kash-
mir, that is, the military side of it,
but we are petting news from Peking
Radin and other sources about the
Chincse threat to the sovereigntv of
our counirv and the recent happen-
ings In Indonesia and other things.

Mr. Speaker: T requeste? in the he-
ginning that T will not allow Jong
speeches, What hon. Membe-s should
am- i whether thiz i3 goine to  be
taken un or that it is an important
matter and it oueht to be included in
"the list of business,

Shri 8. M. Banerjee: Wo gre not
asking gbout the position, but vou will
surelv agree with me thal we have to
discharge our dutieg and we must dis-
cuss the politicai aspect of the whole
thing.

Shri Surendranath Dwivedy (Ken-
drapara): He p-omised lasy time to
te!l us todsy about the extension of
the session. He has not indicated
that.

Shril Hari Vishnn Kamath (IToshan-

gahad}: I have a fourfold request to
make.

Mr. Speaker: Fourfold?

Shri Harl Vishnu Kamath: That fa,
four points to mske. The first is
ahout the four ministries, discussion of
which was held over last session and
about which vou hasd  promised that
time would be alloted.

Mr. Speaker:
me.

That he should ask

Shri Harl Vishnu Kamath:
raised here twice. :

Mir, Speaker: T know that

Shri Hari Vishnu Kamath: You said
that vou wou'g consider the matter
with the Minister of Parlinmentary
Affairs and fix time for it

It was

Mr. Speaker: Therefore I will tell
him what happened to that.

Shri Harl Vishnu FKamath: The
secomd is: T helieve the First Report of
the Central Vigi'ance Commission must
be taken up in this session and time
should be found for that. The third
point ig that 1 found from the list of
o'd Bills nending that one verv Im-
na-tant Bill. the Judges (Tnquiry)
Bill 1964, which was introduced !m
Fehruarv, 1964, {f the date-stamp om
thi= comv e rorrect —a niece of en-
ah'ing 'egislation under article 124 1»
pending. Tt must be taken up; it &
1} vears old BilL
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Lastly, you were pleased to tel] the
House sometime ag?, whep T raised
the point, thay you would ex.mine
the question of the President's rule-
making power when it romes to eon-
flict with the Rules of Proredure of
the Hiouse 1 wonder whethe: thit
has heen done and, if that has been
done, whether yvou wou'g tell  the
House about it at your convenience.

4583

Mr, Speaker: I am sorry I Thave
not done it. I completely forgot it.
1 wil] do it now.

Shri Hari Vishnu Kamath: Y.au may
plesse make a note of it. Only two
weeks remain for thig session to end.

Mr. Speaker: I wi!] certain'y do It

Sl X7 =T wgTY (Fan)
¥ 337 wraar wz=T § B =0 oo Aw
® oifa agq and 3

aEaR WA gE A A e
T | AT OF AIT FN T AL AT
FRUA A FwIT AE 2

Shrl Karnl Singhli (Biktanor): Sir.
most of us feel that this is not the
time for hnving any debate on foreign
affairs or to have any discussion on
anv of the problems relating to Kath-
mir . ..

Shri 8. M. Banerjee: Why”

mirht persuade
oninion  also

Mr. Speaker: He
him gutside. But hig
must be taken,

Shri Karni Singhjl: The han Prime
Minister is already taking the Mem-
bers of the Opposition into confidence.
I feel, al the present moment, that is
the best procedure.

Bhri 8. M. Banerjee: I gpnose it.
e T RATTE =fgat (Féarare )
wer s, & ow AW agw ¥

Pz w2 s 4 e 91 fr onfremray
w7 ¥ 9 of serr= * W 9T wHT
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w5t fw & a7i aoraw @) ol aw fas
feszzary &Y AT I @Y & & &
A& AT 1 qza @ g1 & fw
drw 7w A1 37 frmmera a7 wfaas
F ¥ wEA 9T 4, W AT AT wedt ¥
Fest gt @ifw i sgl A waa w7
wray gt fr ga fergemna § Q&1 HWIA
aarar =gy ¢ fow # fgrg W1T AAwR
7 o amra §it afew g fesg wifmo
w1 [F ag W qu qEesnd ag ar
WTAT {E T O ST T g THARIA
sifow & fie e g g g @
Y eney ferg IeT a snd | W THIT AT
Eri gl"f | (Interruption) g @a
S mAdE wEeEl 3 gwa § oagt
sadY | wd mdT fed qu w11 3@
wi w7 fF ow g g AW AW an
AT AST A 9Td g1

eI ARG © WA w U]
¥ oaTE A R g

WMo W wA gY #.fgar Y @
fammry & 9% o woht wifed e ow
E9AT BT AT /I AT AEIT AFT A T
@ oy A e framk
offerds & ® Ad wwar 41 st
HIF AT AT FET |

wom wglT ;w9 e ag
ey

o T wAfET Wifgar - & W
Ta &7 7g wwa § afwa 77w A A
% ¥ I7 % Y A qursy L ..

O W TY AW : 97 qF WAHIA WY
L1 S

o ww wARY sifgn s
wgg, & e & gdwr oA v g
7T WY AT A A 9T gar wF )

W REINY : ¥AET AT, AT .,
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o TH ANTT AT : w45 &
fafad 7 1 & w9 & frdea awan £ i
WM EF A TE H OF qg 79qd
1 et o7 feegrars, qEeaT
w1 fig ¥ Froat @1 £ &7 o gfmm
# ad, frgema &1 Jam K o
R fFrar #F w7 A2 Hay
e c (-

WeRY WERT ¢ I 17 1 47T Al
A% g &, Fiedy e w1 § w15 qmm
TET A4 o R | T AgT AT BT
wRiT mg Tw @ wgT gwe (=0
BrEa A3 HAERA AT TEn 0§y
a7 Az A a5 TZA Ay af # g
sima fe i m o far g
fas: a1 w7 an G e A ez
wF fFagg za e 4 7379 o1
gr w1 &t fin gz 7 0% vmA T3 AT
B AT oA § 1 0 TmE A A
T4 5597 T { AfFF mwT awa A
& fragaa e fmm AR
sqEmEAr g | & 1At faw e @
s fe mam S ge s g 99
&% AT g A TH | K 7 AT F9
AT Foar

Ao T wAFT AN : ¥¥1 amq ar
A afiT ar |

o THATE gEw (IR
AT 91T 7 AL fARgA 2T § @ gam
W § fF gawTC agr X RE age A |

Bhri Frank Anthony (Num:nated—
Anglo-Indians): Mr. Speaker, Sir,
what I fee] is—I do not know whether
other Members feel as 1 do—that this
is a reflection on our fighting forces
to say that It is a matter of shame
that we have not takepn Lahore. It
may be a question of army strategy.
Who are they to talk about this?

Shri D. C. SBharma (Gurdnspur): 1
wanted to say something. But Mr.
¥rank Anthony hag already said it
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Our forces are giving a very splendid
account of themselves.

Mr. Speaker: What nas already
een zaid need not be repeated,

Shri D. C, Sharma: The interna-
tiona! situation must be discussed
because we should be able to sort out
our friends from those who are not
our friends.

Shri Kapar Singh (Ludhianay: 1
recall that, during the last session, &
very high priority—as a matter of
fact, the first priority—was allotted
tn rorinin motion relating to the pri-
vileges of Legislatures ang their res-
traint by Judiciary. Is  there any
likelihrnod of this subject  being
brought up for discussion in thc near
future?

Shri Bhagwat Iha Azad (Bhagal-
purd: T would like wou to request the
Government to give us a chance to
disrusg pur relationg vis-a-n's  Great
Britain and especiallv, our relationship
in the Commonwealth. The way in
which Great Britain is behaving in
thix  wha'e afain i discusting
Therefore, we want the Government
to give us a chance to discuss these.

Shri Satya Narnyan Sinha: Re-
garding extension of the session, I
would like to say that there is no in-
trrtion to extend the gession anv fur-
ther. So, as schedu'ed, the House
will adiourn sine die on the 24th of
this month.

Shri Nath Pai (Rajapur): On pre-
sent showing only.

Shri Harl Vishnov Kamath: As at
present advised.

Shri Satya Naravan Sinha: About
the report of the Backward Classes
Commission, the Minister is not here.
1 have gent a message to him. 1 would
like to discuss it with him and if he
agrees, we shal] put it in the next
week,

About the Vigilance Commission Re-
port, I am not in a position to say
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anything. 1 shall consuly the Minis-

ter concerned. He has sprung g sur-
prise on me just now. I am not in a
position to give any reply immediate-
1y.

About the Judges Inquiry Bill, I
think we shall place it in the jast
week of this session.

Regarding Dr,  Lohia's point, I
think it has aiready been answered
by the House.

o Tw wAFe wifg : a7 g7
st arfoy

=t geq ATCANTAS © 2 A1 w9 A
& oga i g

o Tw wAlRT ®ifgur : emv ge
# Frr At mr gafa S awm

Shri D. C. Sharma: These
should be expunged.
our country. |

Mr. Speaker: Order, order.

Shri Saiya Narayan Sinha: About
the international gituation, the opinion
is divided. Sp far as the Govern-
ment's intention till now is concerned,
we do not want to discuss this in this
seazion.

Shri 5. M. Banerjee: A point of
order. I it open to the Hon. Minis-
ter or to the Treasury Benches to
deny discussion on any particular
matter? They do not want to discuss
foreign affairs at all. After a]] what
are We doing here? It ig better to
adjourn the House. Let us go there
and work.

Mr, Speaker: He need not make
any reflection on the Parliament, This
is no point of order.

words
It i a slur on

-

Shri 8. M. Banerfee: During the
Chinese Aggression we were having
this debate daily.

Bhri Karnl Singhji: We are fighting
now.

Union Territories 4988
(Direct Election to the
House of the People) Bill
Shri S. M. Banerjee: W.: are fight-
ing; we know it.

Mr. sSpeaker:  Order, ooder.
Hon. Member continueg to speak.

The

Shri S. M Banerjee: You wil] un-
derstang the sentiments °

M. ospealer: I have coeveral times
told him that there is some limit to
interruptions.

Shri Jaipal Singh  (lavchi West):
Muy I know, Sir, whether the request
made by ray hon friend from Guar-
daspur that certain remark. made,
particularly o sentence uttered by the
Hon. Minister for Parliamentary
Affairs, be expunged. has been accept-
ed or not?

Mr. Speaker: I am not believing .o
anything.

Shri Frank Anthony: All that Dr.
Lohia said should be expunged.

11.15 hre.

UNION TERRITORIES (DIRECT
ELECTION TO THE HOUSE OF
THE PEOPLE) BILL—contd,

Mr. Speaker: The House will now
take up further consideration of the
following motion movegd by Shri Hathi
on the 9th September, 1865, namely: —

“That the Bill to provide for
direct election in certain Union
territories for flling the wseats
allotted to them in the House of
the people and for matters con-

nected therewith, be tsken into
consideration.”,

Shri Hathi was w reply w the
debate.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl):
I am greteful to al] the Members of
this House who have participated in
the debate, for their full and mincere
support to the Bill. There was not
one voice which had anything to say
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[Shri Hathi]
againsy the Bill. Certainly, some of
the Membe:s did make certain sug-
gestions, and I am grateful to them
for the suggestions that they have
made.

Before 1 come to the various sug-
gestions whick the Members have
maude during the debate, I may say
that the question of the development
o' the Andaman and Nicobar Islands
has been constantly before Govern-
ment. Shri P. Ky Deo mentioned
about his visit to the place. He would
recollect that after his visit, I had
called a ting of the Members who
had been there and we had discussed
a number of points. After that, I
also went to the islandg to have first-
hand information. After the visit of
the Members and myself, we have
taken several steps in regard to the
development of communications, edu-
cation, rubber plantations, agricultural
development and varioug other things.
The hon. Member has himself also
referred to the importance of the is-
lands. That is a fact and Govern-
ment are fully aware of this fact.

So far as communications are con-
cerncd, I may mention that at present,
the islands have two passenger-cum-
cargo  vessels between  the islands
and the mainland plying repularly.
Thep there are two ships and 15 motor
launches which are used for inter-
island communications. In addition to
this, we have alsg procured one cargo
#nip for the jslands. Two launches
huve been completed and are glready
de’ivered, and they will be plying
now. One launch is also readv for
delivery. Two motor-boats have been
fabricated locally ang they are also
now in commission; and two cargo-
boats are already being purchased
and orders have been placed. In pddi-
tion, we are also purchasing touring
vessels. In fact, we have spent more
than a crore of rupees in these areas
for improving communications in the
is'ands as well as for communication
between the islands and the main-
land
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S;  far as air communicalion
is concerned, Memberg know the diffi-
culty namely that we have lo puss via
Hangoon, because only the Dakota
goes there. We are strengthening the
air-strip so that the Skymasters can
land these. This is so far as the
sea and air eommunications are con-
cerned.

So far as the roads are concerned,
I may say that in 1862-63, 317°78
k.m. of roadg were constructed, and in
1963-64 we have added 4163 k.m.
The tota] outlay in the Plan is Rs, 267
lakhs. So, we are also strengthening
the roads so that internal transport
may be facilitated.

I am perfectly in agreement with the
members who suggested that the main
aspect of development would bs com=-
munications, that js, roads, and agri-
culture. Agriculture js the mainstay.
Forests are the main resources. There
are rubber plantations,

Shrl Sham Laj Saraf
Kashmir): Education.

(Jammu and

Shri Hathl: I em coming to that,

In the direction of rubber planta-
tivns also, Government have taken
stens. A meeting wag convened het-
ween the Commerce, Agriculture, De-
fence and Home Ministries. The Com-
merce Ministry are preparing g p'an
for a pilot project for rubher plan-
tation, This is because we have to
utiiise all the awvailable natura! re-
sources, In addition, a team from
the Rehabilitatiop Ministry had also
Kone there to find out the polential
for setlling more people in that area.
These things are going shead. 1 may
assure hon. Members that so far as
the development of the areg is con-
ce-_ned, it is constantly under watch
and we shall see that the area develops
so that the peoble there have the
benefit of all the natural resources
P'us means of transport and commu-
nication,

For this purpose, as Shrj Saraf
pointed, another important factor is
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education. As regards thal, ap pre-
sent there are 104 primary  junior
schools. There are 8 midd'e schools
and high schools. Out of a total
populativn of 64,000, the trtil num-
ber of boys and girls going to school
is 8,117 and the expenditure per pupil
is about Rs. 218 per year. Literacy
is 336 per cent as compared to 24
per cent in the whole of India. More-
over, {ree education ig given up to
the higher secondary stage. But there
arc np cn'leges there. In order to
facilitate higher education, Govern-
ment are giving scholarshics to local
students for higher educaticn, that is,
post-matric courses.

So far as technical educatinn, medi-
cal, engineering, agricultura] and so
on is concerned, there are reserva-
tions in different collegey and there
has been no difficulty for those boys
to get admission. In additiun, scholar-
ships ave a'so being award~d to local
students. Free bookg are alsp provi-
ded.

Another question raised was with
regard to the teaching ot Bengall.
Out of the 104 schools, 40 primary
schools trave Bensgali ag thr medium
of instruction. The policy of Govern-
ment 0 far ag medium or inwruciion
in the primary stapge is epncerred, is
that it should be in the mother tgggue
of the child, and where it is different
from regional or state language, there
should he provision for tkem to be
taught in their mother tongme. It is
not possib'e for every scheol to do
that, say, if there is only ene pupil
in that eategorv, So the standard is
that if 40 punils in a =chonl not leas
than 10 in each class are thee in this
category, then arrangements ~re made
for that purnose. So far as Andamans
is concerned, the nredominznt areas
where there is a2 Bengali-r~pulation
are Dig'inur and Rangat. Here we
have p-imary schools. W, are rals-
ing them to the standard of middle
schools.

1 was struck bv one thing
Whichever may be the state people
residing in Andamang came from, each
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and cveryone spoke Hind.. Bengalls,

people why came from  Keriia of

other parts of South Indiz, wll of

threm,

Shrl Harl Vishnu Kamath (Hoshan-
gabad): Tamilians also?

Shri Uathi: They also speak Hindi

Shri P. K. Deo: The Jocal borns
constitute only one-fourth of the popu-
lation.

Shri Hathi: There is that sense of
oneness 1 found there. They all feel
8o because they have all rume from
different parts of the couniry
and settled there. The origina! in-
habitants are only 24 in number, as
has been said, but there mic the old
settlers who have gone ear. er, and
their families are thi e, ttey have
forgotten the mainlaed, but because
they are from different parts, their
one common language is Ilindi, and
that jg a thing whick I think, should
be encouraged. Therefore, whilpg we
take care o see that the mother
tongue is taught, we would like to
see that the commenting force of
language which exists there in the is-
lands should be continued. It does not
mean that we should not give facilities
for the mother tongue of the people,
because there are new setllers also, as
1 said. in two areas. So, that is being
done. There should be no difficully
about that.

Shri Harj Vishnu Kamath: He has
mentioneq the Defence Ministry. 1Is
there going to be any naval base
there?

Shri Hathl; There iz one. For
that purpose, defence also cnes in.
So far ag the merger question iz eon-
cerned, there are different viewy ex-
pressed. One view, exprosed by
Shri P. K Deo, is that trey rshould
be merged with the nelghbouring State
of Bengal.
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Shri P. K. Deo (Kalahandi): 1 said
thrat if it was considered nci to be 2
wviable unit tp have responsible gov-
ernment, then thig aspect may be
taken into consideration.

Shri Hathi: 1 know that it was a
conditional suggestion. But ‘n these
small units, with a population of
64,000, I do not think it will be ad-
visable to have such a big parapher-
nalia of Members of the legislature,
Ministers and all these things, and
expenditure on them. With the Cen-
tral Government spending so much
money, it is belter to be under the
direct eye and administration of the
Centre. I think it is better for the
development of the arem and for its
better administration, than having a
State legislature and a State Govern-
ment. What will they do? With a
population of 64,000 and limited reso-
urces, can they spend a crore
of rupees? Of course, you may
say that the Centre can go on giving
help as they have been doing, but
there are other points also, As many
Members have gaid it is strategically
important. From that point of view
also, it is better that the administra-
tion should be with the Centre,

So far as the participation of  the
people is concerned, we have got the
first step. The gram panchayats are
there, there are Nyaya panchayats
also. Then we have the advisory com-
mittees. There are twp kinds of com-
mittees. Ome is the advisory commit-
tee attached to the Home Ministry, ad-
vising the Home Minister, and the
other is the advisory committee which
advises the Chief Commissioner.

Shri P. K. Deo: They are all nomi.
nated.

Shri Hathi: There I found that there
Was thing like ination or elec-
tion. They all work as a family.

Shri P K. Deo: They will work, but
they are nominated.

8hri Hathi: Somebody goes and tells
them they shouldy have this or that,
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otherwise they are all one, they think
in terms of oneness, unity, one langu-
age, one people belonging to one  is-
land. I have been there for more
than a week, and this js what I found.
Let them develop, let them get all the
facilities, let them have  education,
c , Toads, hospital and
let them come up.

ication:

So far as their participation is con-
cerned, there is ample scope. There is
the Flanning Committee, labour advi-
sory committec, the advisory commit-
tee for the Chief Commissioner, the
advisory committee for the Home Min-
ister, and then for education, There
are a number of committees ete,
where these people are represented. I
think it may be running into hundred.
1 have seen the old settlers, I have
geen those people who were alive
when Netaji was there, heard first-
han4q stories, storie: of the atrocities
committed by the Japanese. Today
they feel that they are progressing
developing. Let that spirit of prog-
ress and development continue, and
let this guestion of merger w%f.h
Bengal or any other State not arise
at this stage.

1 would not like to take more time,
but I shall reply to certain points rais-
ed by Shri Kamath. There wes the
question about Dadra and Nagar
Haveli. There, the point was that this
was a small territory but it had poten-
tial for industries and the Member
from the area complained that they do
not get sufficient attention about quo-
tas for raw materials, industrial licen-
ces, etc. 'The sarpanch of that arems
saw me only a few days back end I
have written on the 22nd July to the
Commerce Ministry for some spindles
for cotton mills and other Taw mate-
rials. T hope we shall be able to give
them necessary facilities.

Another question was raised by Mr.
Kamath: change of names. I looked at
the old records. This question was
raised as back as the Constituent As-
sembly days with Sardar Patel, then
Rajaji, and then Pantji. Various names
were suggested, whether it should be
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Nelaji Dweep or whether it
Shuahid Dweep.

should

Shri Harl Vishnu Kamath: It was
not my  suggestion. I suggested
Shahid Dweep and Swaraj Dweep.

‘Shri Hathi: I am replying to that
suggestion. If the name is to be
changed, I do not think there should
be any controversy; that can be consi-
dered; that i a different matter. It is
no! relevant to the whole question now
when we are considering giving repre-
sentation to people. We shall consi-
der that suggestion. There is one point
of Mr. Kamath about clause 8,

Shri Hari Vishnu Kamath: Dadra
and Nagar Haveli merger.
Shri Hathi: Their merger with

Gujarat, of Goa with Maharashtra..’'
(Interruptions.) or Mysore, or its
remaining & separate entity, whatever
it may be. The point is that this ques-
tion can be decided. But what do we
lose in giving them  representation
here directly today? If Dadra and
Nagar Havelli merge with Gujarat that
can be included in the constit

the neighbouring area but today why
should we deprive them of being in-
cluded in the present Bill and get
direct representation? If it ig merged
with Gujarat later on a constituency
can be changed and delimitation . will
take place and these people will be
included in that area. That point s
not very material.

The other point of Mr. Kamath was
about clause 6 and that pertains actu-
ally to the Bill I do not say that
others do not; they are also relevant.
Very good suggestions were made and
1 am grateful to the hon. Members
for that. Shri Kamath sald that clause
8 was redundant. Whenever 1 hear
Shri Kamath I hear him with great
regpect....

Shri Harl Vishno Kamath:
mutual.

It is

Shri Hathi: He is very shrewd and.

be is able to find things....

1887 (SAKA) (Direct Electionto 4yu6
the House of the
People) Bill
Shri Alvare; (Panjim): No n.utual
compliments.

Shri Mari Vishnu Kamath: No com-
pliments; it i a statement of fact

Shri Hathi: He finds out if there i3
something wrong, I think it is a good
habit pecause that also gives me an
opportunily to examine it. When I
vxamined this, 1 find that there was no
substance at ull.

Mr. Speraker: Still you say it is u
good habit,

Shri Hathi: Because it gives me an
opportunity of thinking whether 1 am
in the wrong. My hubit is generally
to speak in a way which does not
offend others; it is a good habit.

Mr, Speaker: Even if yvou feol diffe-
rently inside.

Shri Hari Vishnu Kamath:
the spirit of democracy.

It is

Shri Hathi: Because he is also very
sweet and kind, I should reciprocate
lt Clause 3 also provides that the

bers will be el d at the next
general election to the House of the
People, and thereafter the seals allot-
ted under section 3 of the Representa-
tion of the People Act, 1950 to  the
Union territories in the House of the
People shall be seats 1o be filled by
persons chosen by direct election. SBhri
Kamath's point was that these mem-
bers will be elected only at the next
election and therefore clause 6 which
provides that the sitling members shall
continue to sit till the next election is
not necessary. But then the question
is, what about the position if a vacancy
occurs. Hiy point was that clause 3 ia
applicable only when the next general
election takes place, but the point to be
considered is this: we are amending
section 4 of the Representation of the
Peaple Act, 1950. Tn section 4, we are
deleting the power of the President to
nominate, This Act will come into
force immediately when the President
gives his assent. Therefore, the power
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of the President to nominate a mem-
ber gocg away, Sec ion 4 iz amendad,
The Prei'vcal’s power to nominate is
taken away by thi: Bill. 1f tuen a
vacancy o.curs for some reason or
other, how will this member be given
representitions Tha power to nomi-
nate is taken away. Therefore this
is a s1ving clause -enabling the mem-
ber to be nominated and not be elect-
ed cven though seclion 4 is amended
and the members are not to be nomi-
nated if thore is a vacancy.

Let us consider the effect of amend-
ing s:cl'on 4 of the Representation of
the People Act. Under that Act the
‘members from these areas are to  be
nominited by the President. By
amending this Act, we are taking
away the power of nomination and we
are providing for election. Now, if a
wvacancy occurs, what happens, since
we have 'aken awav the power? This
4s, therefore, to devise a way out of
the sitoation, It is not only a c'rafica-
tion, but it j5 an important feature.
That i= my  explanation, and I think
that il i: a correct explanation and
Shri Kvma'h will be satisfled with the
explanation.

Shri Il2r! Vishnu Kamath: 1 do not
want to irerrupt, but T want to gay
only oup thing. He has taken pains to
answoer n- point.  But 1 would only
like 1y im ress upon him that even
afier th» cxplanation given by  him,
the first part of clause 6 is redundant.
I am rni conv need that the first part
iz micraorv, because it says that “the
Fitting member “hall con'‘inue tu re-
present thay Union territory urtil the
dissolutinn of the present House"
which is ohvious from clause 1. Se,
while t":a second part may perhaps be
necessary, T gtill insist that my point
hag snbsionce and therefore, the ex-
planation given in wholly unconvinc-

Shri Wathi: T am thankful to Shri
Kamath for having agreed to  the
second part.
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Shri Hari Vishnu Kamath: So, both
of u; are partly right and partly
wrong.

Shri Hathl: On the clauses as such
there was no other suggestion nor
was there any amendment, Therefore,
I have not to say much on ihis, In
eonclusion I would again thank the
hon. Members for gupporting the Bill
and I commend it to the House.

Mr. Speaker: The guestion is:

“That the Bill to provide for
direct election in certain Union
territories for filling the seats
allotted to them in the House
of the People and for matters con-
nected therewith, be taken into
consideration,”

The motion was adopted.

Mr. Speaker: We know take wup
clause by clause consideration. There
are no amendments,

Shri Hari Vishnu Kamath: Clauses
2 and 3 may be put together. I would
like to say a word about clause 4.

Mr. Speaker: The question is:

“That clauses 2 and 3 stand part
of the Bill"

The motion was adopted,
Clauses 2 and 3 were added to the Bill.

Clause 4— (Amendment of Act 43 of
1950).

Shri Hari Vishnu Kama‘h: T would
invite your attention, the attention of
the House and of the Minister to sub-
clause (b) of this clause. It per-
tains to sub-section (1) of section 12B
of the parent Act, the Represen‘a-
tion of the People Act, 1950. Clause
1 of that section reads as follows:

“The electoral roll for each
parliamentary constituency in the
Union Territory of Delhi” ete.,

Under clause 4(b), for the words
“each parll Y ftuency in
the Union Territory of Delhi” the
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following  waords substituted,

namely,

are

“g parliamentary constituency
in gach of the Union Territories
of Delhi, the Andaman gnd Nico-
bar Islands, the Laccadive and
Minicoy and Amindivi Islands and
Dadra and Nagar Haveli”.

This is followed by the following
words in section 13B:
“....each Assembly constituen-

cy and each Council constituency
shall be prepared and revised by
an electoral registration officer
who shall be such officer of Gov-
ernment or of a local authority as
the Election Commission may, in
consultation with the Government
of the State in which the consti-
tuency is situated, designate or
nominate in this behalf.”

I do not know whether thig lacuna was
pointed out when the original Bill
was enacted. Here it gays:

*....in consultation with the
Government of the State in which
the constituency is situated”.

The constituencies to which thls
Bil} refers, namely Delhi, Andaman
and Nicobar Islands, etc., are not part
of any State of the Union. So, 1
do not know what exactly is meart
by the provision in this clause. There
is no Government of any State in the
picture. So, the Election Commission
will nominate in consultation with
whom? That is the clarification 1
want to have.

Shri Hathi: Tn o‘her States, it re-
fers to Assembly constituencies and
also parliamentary constituencies, So
far as De'hi is concerned, there is no
loca] Assembly; so, only parliamentary
seats are there. So far as “Govern-
ment of the Stale™ is concerned, it
will be the Delhi Administration;
that is the Government.

Mr. Speaker: Do we cail that State
Government?

(Direct Electionto %5000
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Shri Hathi: We arc not smending
that porlion today. That section Is
already existing and 1 am not bringing
any amendment to that.

Mr. Speaker: So, he says, if it is a
lacuna, it is there in the original
Act which we are not amending at
present. '

Shri Hathi: Yes, Sir. T am only
adding certain words to the sectiom
in the original Act. If there is any
lacuna in the original Act, Mr. Kamath
may bring forward gn amendment to
the original Act.

Shri Harl Vishnu
section (1) of sectlon
amended now.

Kamath: Sub-
13B s being

Mr, Speaker: He says that that
part which mentions about the Gov-
ernment of the State i3 not being
touched at all. If the Delhi Admi-
nistration cannot be called a State
Government, that is an amendment
that is required in the parent Act
and not this Bill.

Shri Harl Vishnu Kamath: Are they
not amending thig particular section
by adding these words?

the General
includeg Union

Shri Hathi: Under
Clauses Act, “State”
Territories also.

Mr. Speaker: The question is:

“That cliuses 4 to 6 stund part
of the BI'L"

The motion was adoepted.
Clauscs 4 to 6 were added to the BiL

Clause 1, the Enacting Formula and
the Title were added to the Bill,

8hri Hathi: 1 beg to move:
“That the Bil] be passed.”

Mr. Speaker: Motion moved:
“That the Bil] be passed.”

Dr M. 8. Aney (Nagpur): Sir, the
Bill is in the last stage and I support
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it. After listening to the speech of
Mr. Kamath, 1 feel the draftsmen
have not been sufficiently vigilant in
knowing the implications of the pro-
visions of this Bill. He hag actually
shown that clausc 4 is defective and
the Minister also has admitted it.

Shri Hathi: I have not admitted
anything.

Mr. Speaker: He further clarified
that acrording to the General Clauses

Act, State includes Union Terrilories
also.

Dr. M S. Aney: Anvhow, 1 believe
Mr. Kamath's gpeech has given them
an opportunity to consider this as-
pect. Whenever they come before the
House, they have tp examine the draft
very carefully and not take it for
granted that that is the final one,

A very good suggestion has been
made by Mr. Kamath that Goa and
these 3 islands—Daman, Diu, etc—
should form one group and they
should be taken up at the same time
by amendment of the same statute if
possible. Thig piecemeal treatment
of these three jslands, separate from
Goa, is g matter on which he laid
great stress, because we know there
are feelings of the people in this
matter. In this matter, I personally
think ‘hat the Government ghould be
guded more by the views of the
people than their own thegretical
considerations. This Bill introduces
the principle of direct election, for
which I congratulate the people of the
islands concerned.

Shri Hathl: Separate treatment was
being given to Dadra and Nagar Haveli
upto now because they were not
elected, but only nominated. Now we
have brought them on a par with the
trcatmeny we are giving to Goa.

Mr. Speaker: The question is:
“That the Bil] be passed.”
The motion was adopted.
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GOLD (CONTROL) BILL

The Deputy Minister in the Minls-
try of Law (Shrl Jaganatha Rao): On
behalf of Shri T. T. Krishnamacharl,
I beg to move....

Shri S. M. Banerjee (Kanpur): The
Deputy Minister of Finance is pre-
sent, Sir. Why should he pot move
thig Bill?

Shri Hari Vishnu Kamath (Hoshan-
gabad): On g print of order, Sir. Is
it not obligatory that when a Minis-
ter of that particular Minisiry is
present in the House, he alone should
move the Bil] for consideration? Can
he be passed over or superseded by

another Minister belonging to another
Ministry?

Mr. Speaker: Who is bossing over?
There is no outside authority that is.

bossing over. It is the internal
arrangement of the Ministers.
Shri Bhagwat Jha Azad (Bhagal-

pur): It is not a question of arrange-
ment. The Deputy Minister of Finan-
ce is present in the House. A new
precedent is being established in the
House.

Shri Hari Vishou Kamath: At least
you may rule that this would not be
a precedent. Otherwise, tomorrow &
forelgn affairs Bill may be moved by
the Home Minister, and so on.'

Shri Jaganatha Kao: On behalf of

Shri T. T. Krishnamachari, I beg to
move: :

“that the following amendments
made by Rajya Sabhg in the Bill
to provide, in the economic and
financial interests of the commu-
nity, for the control of the pro-
duction, supply, distribution, use
and possession of, and business in,
gold and ornaments and other
articles of gold and for matters
connected therewith, be taken
into consideration: —
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Bill
‘Enacting Formula
(1) That at page 1, line 1, jor
thre word TFiiteenth' the word
‘Sixteenth’ be substituted.

Clause 1
{2) That at page 1, ling 5, for the
figure ‘1964'  the  figure

‘1965' be substituted"

Sir, this Gold (Control) Bill was
passed by Lok Sabha on the 24th
Dezcember, 1964 and transmitted to
Rajya Sabha. The Enacting Formula
and Clause 1 had reference to the
“Fifteenth year” and "“1864” respec-
tively. When under rule 92 of the
Ruleg of Procedure of this House,
clause 1, the Enacting Formula and
the Title are put to vote, the amend-
ments which have begn ppproved by
Rajya Sabha to clause 1 and the En-
acting Formula have to be passed by
this House.

Mr. Speaker: Motion moved:

“That the following amendments
made by Rajya Sabha in the Bill
to provide, in the economic and
financial interests of the Commu-
aity, for the control of the pro-
duction, supnly, distribution, use
and possession of, and business in,
gold and ormaments and other
articles of gold and for matters
connected therewith, be taken into
consideration: —

‘Enacting Formula

(1) That at page 1, line 1, for
the word ‘Fifteenth’ the word
‘Sixteenth' be substituted,

Clause 1

(2) That at page 1, line 5, for
the figure ‘1864’ the figure
‘1965' be substituted'.”

Bhri M, R Mamni (Rajkot): Mr.

should understand...... !

BHADRA 19, 1887 (SAKA)
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Bil
Bhri M. B, Masan!: Sir, I can oppose
the motion for comsideration.

Mr. Speaker: Consideration of what?

) Shri M. R, Masani: Of whatever
it is. Whatever j3 before the House

can be opposed.

Sir, T will not take much of your
time. I only want 1o say this, “that
this is a bad Bill. Even in the nine
months that have pa.sed, the ohjec-
tives of the Bill have been proved to
be a failure, We were told that with
the coming into farce of this Bill, the
price of gold would be controlled. It
is a matler of common knowledge that
the prize of i2ld has shot up since the
Bill was passed by the Lok Subha and
sent ‘o the Rajyu Sabha, Sir, this is a
useless Bill, Al} ii ha- done is to ear-
ry on a vendetta against honourable
people, the golismiths throughout the
country, who are being persecuted.
Even now, if the Bill could be stop-
ped from being pasi~d, it wouid be @
service {o the country

Shri 5. M. Banerjee: Sir, I support
Shri Masani and I hope thet Govern-
ment wi'l kindly consider whether
even at this stage this Bill should be
withdrawn. Si-, it was brought in to
serve two purposes: to stop smuggling
of gold and to reduce the price of
gold.

Mr. Speaker: I would like Shri
Banerjee to consider mv po&il:im
Does he think that all these things
can come in now? They ghou'd not
take advantage of the fact that T am
jusy to'erating all that they want to
say. Here it is only a question of
changing 1964 to 1065 This House
has already taken a decision on the
Bill. The Bill has been passed by
this House and also the other House.
Now it has come back only for the
limited purpose of changing 1064 te
1068,

Sarl Harl Vishan Kamath: One yesr
makes a lot of difference!

Shri 8. M, Banerjen: 1 only want
to say that this Bill has proved to be

hopeless.
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Mr, Speaker: That is not before us.

Shri §. M. Banerjee: It provides
food for re-thinking. Let them re-
consider the whole thing aga'n. The
country is passing through an emer-
gency. What has happened to gold
control? The goldsmiths have not
been rehabi‘itated. Not  only  that
gold control has not been cffective,
15,000 to 20,000 peop’e in Calcutta who
were making sandesh are now out of
employment,

Mr, Speaker: I do not know how
sandesh . . .

Shri S. M. Banerjee: It is question
of rehabilitation. It is a question of
DIR on roidesh. Kindly advise them
to withdraw this Bill,

Mr, Speaker: It began with reha-
bilitation of goldsmiths, then iy came
to rechobi'itation of those who have
becn displacid in Calecutta, and now
it muy come, .. .

Shrl 8, M. Banerjee: Sir, kindly
hear me. They said that they will
have proper control of gold and they
will reduce the price of gold. Those
objects have not been achieved, The
eontention of the Chief Minister of
West Bengal was that babies were
not ge'ting milk and if sandesh is
banned the babieg will gey more milk.
But what hag happened? They have
lost milk and smdesh bsth. That is
what has happened in Calcutta.

Mr, Speaker: 1 shall now put the
motion to the vote of the House, The
question is: !

“That the fol'owing amendments
made Rajya Sabha in the DBill
to provide, in the eccnomic and
financial interesty of the commu-
nity, for the control of the pro-
duction, supply, distribution use
and possession of, and business
in, gold and ornaments and other
articleg of gold and for matters
connected therewith, be taken into
consideration: —

‘Enacting Formula

(1) That ot page 1, line 1, for

the wo d ‘Fifteenth'  ‘Six-
teenth’ be substituted.
Clause 1

(2) That at page 1, ling 5, for the
figure '1964' the figure ‘1965°
= substituted'.”

The motion was adopted.

Mr, Speaker: Now I shall put the
amendments scparately, The gquestion
is:

Enacting Formula

“That at paze 1, line 1, for the
word  ‘Fiftrenth’  the word
‘Sixteenth’ be substituted."”

The motion was adopted,
Shri M. R. Masani:

amendment Lo
clause 1.

We have an
‘he amendment to

Mr, Speaker: The amendment is
that for '1965' ‘1975' be substituted,

Shri M. R, Masani: It will have the
happy effect of putting the Bil] in
cold storage for at least ten years and
the country will be saved from these
hardships.

Mr, Speaker: I cannot put it to vote
because I might not survive till 1875.

Shri Hari Vishnu
will live long, Sir.

Eamath: You

Mr. Speaker: The question is:
‘Clause 1
“That at page 1, line 5, for the
figure '1964' the figure ‘1965' be
substituted.”

The motion was adopted.

Shri Jagamatha Rao: Sir, I beg to
move:

“That the amendments made by
Ralya Sabha In the Bill be agreed
m.
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Mr. Speaker: The question is:
“That the amendments made by
Rajya Sabha in the Bill be agreed
tﬂ‘”

The motion was adopted.

11.55 hrs.
INSURANCE (AMENDMENT) BILL

The Deputy Minister in the Minls-
try ol Finance (Shri Rameshwar
Bahu): Sir, I rise to move:

“That the Bil] fu~ther to amend
the Insurance Act, 1938, be taken
into consideration.”

Since the Bill is g brief one, con-
taining three clauses only, I would
be equally brief,

As will bg seen from the Statement
of Object; and Reasons, this Bill has
only a limited purpose.

In terms of sub-section (6) of
seclion 3 of the Insurance Act, 1038,
it is mandatory on the part of the
Controller of Insurance to grant a
Certificate of Regist-ation to an appli-
cant {f the formal requirements re-
garding registration under the Act
have bheen compnlied with. The Act
doeg not require, and in fact does not
permit, the Controller, befors regis-
tering an applicant, to satisfy him-
#elf ahout hi: financial con”ition and
general character of the management.

If the number of insurers operating
n the moarket is mo-e than what the
business can support, it is like'y to
lead to undesirable practices and a
consequent deterioration in the stahi-
lity of the units and in the service
to the policyholders. The Bill, there-
fore, requires the Controller of Insu-
rance to consider before registering
any app'icant whether there is room
Or necessity for an addition to the

ber, Such consideration is neces-
sary in order to avoid congestion in
thiy line of business which can only

Insurance
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result in unhealthy compeltion or
losses,

Shri Harl Vishnu Kamath: Sir,  is
e going to read a lonpg speech?

Mr. Speaker: He hag said that it is
a brief one,

Shri D, C Sharma (Gurdaspur):
Sir, thig is his maiden speech. Why
is the hon. Member interrupting him®

Shri Rameshwar Sahu: 1 am going
to be brief. This Bill is tp c’othe the
Controller with the necessary statu-

torv authority. Provision iz also
made for an pnoeal to the Govern-
ment from the Controlle 's  re’usal

to register by the aggrieved party.

ithe Insurance
1965, be taken

Sir, T move that
(Amendmeanty Bill,
into consideration.

Mr. Speaker: Motion moved:

“That the Bill furthor to amend
the Insurance Act, 1938, be taken
into consideration.”

Shri Alvares (Panjim): Sir. permit
me to congratulate the Denuty Minis-
ter of Finanre on his first sponsor-
ship of a legislation in this House. T1f
for nothing else than the Bil' is had
in law, I have 1n opnose this Bill
Undear the Indivn Tnsurance (Amend-
ment) Act, the Government had un-
authorisedly been appronriating 5 oer
cent. of the surnlus a‘ter the actuarial
Tenn=t as government revenue, This
appropriation, which was unnuthori-
grd. has heen -trurk Anmn hy the
Supreme Court and the Covernment
have now eome with 5 Bill ta permit
5 nar pent sirnlus to he anpropriated
to Government as tevenns hut with
retrosnective effert. Tt wou'd  have
been ve-y legitimate for Government
to trv ta seek & form of revenue ‘rom
the surn'ize. of the TLife Inuirance
Carnoration in ordar tn huttrees un ity
reveanues du-ing a nerind ~¢ financlal
erisls. Wa have been ackine that all
tha nuklie cartor  cornoritione we
have, industria’ or financial ahou'd
be able to make a fair return to
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governmeut  in  order that Govern-
ment should have a means of income
from the profitability of these con-
cerns. But, Sir, it is one thing to
provide for revenue ang another thing
in appropriate revenue when it is un-
authorised.

Strl Harvi Vishna Kamath (Hoshan-
gabui): Mis-nppropriate

Shri Alvarc.: The Supreme Court
hag very rightly declared that  what
the Covernment  appropristeg was
unanthorised, and this Bi'l comes to
Tepatise something that wag illegal.

MNow, Sir. it is bad in law and, ns
1 said it wonld be quile proner if the
Bil! be mule annlicable  from  to-
maorsow =0 that the provision wi'] be
for mrospeclive appropriation af re=
veane Bup to seek to make it re-
trozmectively Gegal, T think, would be
wrengt Therefare, from {kis point of
view I onnose the Bill

12 hrs,

Than, there is  anoather provision
which will probably eseape if it is
not minutely analysed. First of all, 1
wou'd like tp know the amount that
Govenment have allotted to  its
own fund in the lz-t thres or four
evaluationg on this 5 per cent appro-
priation, for then we could come to
know whay is the prospect or what is
wor hwhilp for Government—to per-
mit all the 100 per cent of the actua-
ria] surnlus to go down in the form
of dividend op bonus to the po'icy-
halders or whether the § ner cont is
an smount sizeable enough for Gov-
ernment to anpropriate. If it is small,
1 think, there will be no justification
for thig rnpropriation of the revenue;
but if it is sizeable, there may be
But before we give our consent we
should like to know the quantum.

In the second amendment to secti
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Shri D. C, Sharma (Gurdaspur):
About which Bill are you talking?

Shrl Alvares: The Insurance Bill
What have you pgot in your hand?
1 would jike to know whether Gov-
crnment ig practising a sort of schizo-
pharenia in this Bill. Does it divide
the profits on the actual policy in one
compartment and profit from the in-
vostment in another  compartment?

Shri Rameshwar Sahu: May I suy a
word? The hon. Member is probably
referring the LIC (Amendmenty Bill
which is not under the consideration
of the House. This Bill concerns
with amecndments of the Insurance
Act, 1938.

Shri Alvares: Life
noration Bill

Insurance Cor-

Mr. Speaker: Inur:nce is common
to both; but the=e i; life in o7 wkile
there is no life in the o'her.

Shri Alvar:s: But  he said “yes™
when there was a doubt raised by
ona hon. Member,

Mr, Speaker: Prrobably, life was
not in a livelv mood at tha! time.
Now, will he go on without life?

Shri Alvares: No, Sir.

Mr. Speaker: Shall we consider
what has gone gn the record as a part
of the speech? '

Shri Alvares: No; it can be expung-
ed.

Shri Warlor (Trichur):
have no objection to  having an
amendment like this. But the whole
question starts again with the ques-
tion of nationalisation of general in-
surance. Some time back, T remem-
ber, the then Deputv Finance Minis-
ter said that this question had been

ing the at ton of Gover |

Sir, I

28A, the additional clause, there i3 a
need for an explanation. It -ays that
it in any financia] year profits acerue
from business other than life insu-

and that Government was consider-
ing it and would arrive at a decision
verv soon. But nothing has happened;
meanwhile bv some such small

d: the Gover t  thinks
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that the disease that has already is also improving. There is vast

eaten the vitals of the general insu- scope for general insurance even

rance business in this land, can be
cured. That cannot be done. It can
be done only by a major operation
and the Qovernment actually has
started, in principle, to have that
operation. But why is the Govern-
ment fighting shy of taking proper
action at the proper time before it
is too late? That is the whole ques-
tion.

If we go deeper into this, I think,
this is the most appropriate oppor-
tunity, before the Fourth Plan is
finalised which is on the anvil, for
seeking resources and seeing where-
from the Government can get it
We thought, when the LIC entered
the general insurance fleld, that
there would be a proper balancing
or adjustment of the resources bet-
ween the private sector and the
public sector. This did not happen.
It could have happened if the LIC
had done it properly. That was not
done, It was done in & haphazard
way, very hesitantly, The Govern-
ment is fighting shy of touching the
private sector in that respect also.

May I ask the Finance  Minister
whyv, when the Government itself is
having 75 per cent of the general in-
surance in the fire department, that
Government business is given to four
major companies in India and why
should not the Government take at
least that in its own hands? Why
should the Government give it to
private companies? When the Gov-
ernment gives that to privale com-
panies, the Government pavs the
premium and finally these very com-
panies have g portion of this pre-
mium collected in Government se-
curities for which the Government
again pavs interest. So, why should
this double contribution be made to
private business like this? 1 do not
understand this.

Alrcadv there is a trend of mono-
paly in general insurnnce. Year by
year the number of companies is
decreasing and not increasing even
though the rconomy is  developing
and the scope of general insurance

1247 (AN LSD—6.

now, but actually the number of

companies has decreased and not
increased.

Then, there is the question of the
cut-throat o ition in rebates. It

is amazing that because of this
competition in rebate not only the
small companies, the small insurers,
are going down but also the em-
ployees in Indian insurance compa-
nies, specially the lowest paid, come
back in the foreign insurance com-
panies, They are to suffer. The en-
tire burden of the losses of their
own mischievous act is placed on
the shoulders of the employees so
that their profits and profitability
will not be affected. We find from
statistics that general insursnce is
only seeing to more and more im-
provement in proflts and profitability.
From a very low flgure of Rs. 30
lakhs or Rs. 40 lakhs, now it has
come to sbout Rs. 3 crores in the last
one year. When the Times analysed
the statistics of about 24 companies,
it found that there was a vast scope
even now to improve general insu-
rance business in India.

There is another point also to be
mentioned in this regard. Even now
the foreign owned companies are mak-
ing more profits and are having more
business because we have a wide
fleld of oceanic traffic carrying our
cargo outside and their cargo inside.
Since, compared to the shipping
position of foreign countries our ship-
ping posilion is much lower, insurance
business specially marine insurance is
taken much more by these foreign
companies and India is not getting
its due ghare in that.

So. taking into consideration all
these aspects of the question, 1
think, Government cannot evade  this
question of nationalization of pgene-
ral insurance. ‘This is the  appro-
priate time that Government should
give due consideration to this aspect
instead of trying to mend the evils
in this insurance business which is
left entirely to the private sector
more or less although the Govern-
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ment has a few controls there and
there. In the larger interests of the
nation, in the interest of its own em-
ployees and in the interest of the
insuring public, 1 think, the Govern-
ment must take a final decision now
at the appropriate time and  take
over this business also and add to
the LIC. This is my suggestion. I
have no opposition to this Bill as
such.

Shri D, C. Sharma: Mr, Speaker,
Sir, 1 congratulate the hon. Deputy
Minister for the very eloguent speech
that he made while introducing this
Bill. I think, if he goes on repeat-
ing his performances like this, he
has g very bright future in  this
country so far as the Treasury Ben-
rhes are concerned. I give him my
hearty congratulations.

The first point that I want to make
is that I cannot undersfand the policy
of the Government, It j5 the half-
hearted policy of the Government.
When I see that the Government has
nationalised life insurance and not
nationalised general insurance, 1 am
reminded of a proverb which I read
when 1 was a student at school: Tt
is the case of swallowing an elephant
and straining at a gnat. They have
nationalised life insurance which is
a mammoth piece of work and, I
think, on the whole they are doing
well in that. But I do not under-
stand why they have not taken gene-
ral insurance. 1 think insurance
should be looked upon in thig coun-
try as one unified, integrated busi-
ness and there should be one con-
trolling authority for it, not  that
7/8th should be controlled by one
authority and 1/8th should be con-
trolled by some other persons. I
believe that the Government has
taken too long for nationalising
general insurance and the sooner it
does, the better it is.

1 ask myself the question: What
is genera] insurance? "Life insurance
i for me and for the Members of
this House and for the masses and
when you come to general insurance,

you think in terms of big buildings,
you think in terms of cargo and you
think in terms of other things which
are the property of the nation or the
property of g gentleman. I  am
very glad to hear that the message
of life insurance is being taken to
the rural people also—I read the
statement of the Chairman of the
Life Insurance Corporation the other
day—and if you are going to do that,
I do not understand why this Par-
liament House or the Reserve Bank
building or the Rail Bhavan or the
Krishi Bhavan should not be insured
by us. They belong to us; they be-
long to the nation; they belong to
the country and for their protection,
we look to some foreign company or
some indigenous company. I think
this kind of anomaly can be seen in
the thinking of the Indian Govern-
'ment only. No other Government
will be guilty of this kind eof thing.

Just now, my hon. friend said that
75 per cenlt of the insured money
comes from the Government. Why
is it that the Government is putting
that money into the pockets of some-
body else? 1 do nmot know what
kind of economics it is. Economics
means to keep the money into your
own pocket or if you give money
to somebody else, you give it to him

for some consideration. But the 75
per cent of the money, as my hon.
friend said—he is the master of

statistics;: 1 take my statistics from
him—is going to the pockets of thesze
persons who  are responsible for
general insurance,

Sir, some days back, a deputa-
tion of insurance workers came to
see me. I asked them, *Where do
vou work? Are you the workers of
the Life Insurance Corporation?”
They said, “No, Sir”. I asked then,
‘Where are you working then?".
They said, “We are working in gene-
ral insurance field”. They gave me
a memorandum—I am sorry I have
not brought their memorandum—
which, of course, the Finance Minis-
try must have had it and they must
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have put it in cold storage. I can growth of bogus companies; there

see that, should be no growth of companies

which cannot pay their liabilities;

Shri Rameshwar Sahu: They can  there should be no growth of such

send it to us. L1

Shrl D. C. Sharma: They gave
me their memorandum and in that
memorandum, we were told the story
of discrimination; we were told the
story of some pending promotions;
we were told the story of  unre-
munerative jobs and we were told
the story of work which is not justly
paid. In the interest of our natio-
nals who are working in the general
insurance, in the interest of the
Government, in the interest of unified
control, we must take general in-
surance. Wp are always asking for
money for the Third Plan, the
Fourth Plan or the Fifth Plan and
we go to this country or to that
country to get the money. But when
we can get the money in our own
country, we are shy of getting it
Why can't we mop up the profits of
these general insurance companies
for our own good, for the good of
the Fourth Plan or the Fifth Plan?
The hon. Deputy Minister who is so
intelligent. who is so far-sighted
and who is going to be so sym-
pathetic, should try to  have
this general insurance. If he can
get that thing done, he will live in
the history of India and his name
will go down in the annals of India.
If he does not do that, I think, he
will be like any other Deputy Minis-
ter. So many Deputy Ministers
come and go; so many Ministers
come and go—nobody bothers about
them. But if the general insurance
is nationalised by him, I think, the
hon. Deputy Minister wil] become
one of the immortals in the insurance
world.

An hon. Member: What can he
do?

Shri D. C, Sharma: | now come
to the Bill. The Bill is very harm-
less. What does the Bill say? It
says that there should be no mush-
room growth of general insurance
companies; there should be no

companies as cannot meet the de-
mands which are made upon them.
I think this is all very good. But
1 ask the hon. Deputy  Minister:
Have we been giving a licence to
the general insurance companies 1o
do general insurance without proper
capital, without proper accounting
and without proper capital for meet-
ing the demands of the insurers? If
we have been doing that, we have
been guilty of a national crime, if
not of nationals......

An hon. Member: Not correct.

Shri D, C. Sharma: Nothing is
correct. [ know in your  world
everything is very good. My mis-
fortune is that I do not live in your

world. T live in the world of the
poor; yvou live in the world of the
rich. ...

Mr. Speaker: Order, order,

Shri D. C. Sharma: Sir, 1 was

submitting that so far as the provi-
sions of this Bill are concerned, they
are very good. But what has made
the Government tp bring forward
these provisions now? Why should
they try to mend the evil? Why
should they not nip the evil in the
bud? And the evil can be nipped
in the bud only if you nationalise
general insurance. That is the need,
the crying need, of the day. That
is the demand brought forward by
our Fourth Plan, the Fifth Plan, the
Sixth Plan and so on. I think if
the Government does not duv it, they
will be falling in their duty.

Shri K. L. More (Hatakanangle):
Mr. Speaker, Sir, as the Speaker who
preceded me pointed out, there is no

urgency to  introduce this  Bill.
Secondly, the hon. Deputy Minister
has not cited any instance or case

where the insurers have acted ad-
versely to the interest of the policy-
holders. On the contrary, if we
look to the Hindustan Year Book



017 Insurance (Amdt.)
Bill

[Shri K. L. More]

of 1963, we wil] find that there is
admirable progress in general insu-
rance, My third submission is that
the report shows that there were
cancellations of only three compa-
nies. Even these cancellations were
due to the fact that the insurers did
nol get their renewal of registration.

With regard to the power now
given to the Controller, it is very
vague and has not been properly de-
fined.

Under these circumstances, I feel
that it js very hard to congratulate

the Deputy Minister on this. I
oppose the Bill.
Shri Himatsingka (Godda): I

support the provisions of the Bill as
introduced in the House and I {feel
that the remarks made by the hon.
Member, Shri D, C. Sharma, are be-
side the point. He forgets that, un-
der the Insurance Act, any body or
any company doing insurance busi-
ness for a particular time is required
to deposit certain amounts as provi-
ded in the Act itself. Therefore, there
is no question of any insurance
company being allowed to do busi-
ness without proper deposits being
made, as is provided for in the Act
itself.

The provision that is intended to
be passed today provides that the
Controller shall not be bound auto-
matically to grant a licence to a
foreign insurance company unless he
is satisfled with the points now indi-
cated in (2A). Previously he did
not have this power and the appli-
cant was cntitled to get 3 licence
almost automatically, Bui now the
Controller will be entitled to go in-
to the facts and if he is not satisfled
he will be entitled to refuse registra-
tion,

Regarding the other question about
nationalisation, 1T do not know why.
from time to time  this guestion is

raised unnecessarilv. They forget
that genera’ insurance is rot a thing
which  will automatically  bring
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money. That is, a good deal of risk
is involved in the general insurance
and if certain policies are not very
carefully taken, it may be that, in-
stead of profit, the company may be
a loser and may have to pay much
more than the premium that is earn-
ed. As you know, the Government
has now a number of insurance com-
panies which are entitled to do gene-
ral business; they came in along with
life insurance. Therefore, a certain
amount of general insurance is heing
transacted by Government insurance
companies, Therefore, there is no
case why the Government should
think of nationalising the general in-
surance companies. After all, no
one would like to take all the risks
himself, Generally when a company
insures certain risks, it reinsures in
the other companies to minimise the
risk of a particular transaction. If
there are g number of companies,
they generally enteg into certain
arrangements whereby the risk  is
passed on to a number of companics
on certain percentage basis. There-
fore, 1 feel that the work is now go-
ingon in the right direction and that
the Government should not take into
its hands more than what they can
manage. If they do so, they will be
taking a risk which may not be justi-
fied and which will not be in the in-
terest of the country. Therefore, 1
support the Bill. I feel that the pro-
vigions of the Bill are limited to A
particular point and we should con-
fine ourselves only to that.

Shri 5. M. Banerjee (Kanpurl:
After going through the Act, 1 feel
that this amendment is necessary.

But is that the only remedy which
may settle this deep-rooted malady
of the general insurance companies?
You know why today every political
party and even progressive  indivi-
duals—there are some in the ruling
Party also—are demanding nationali-
sation of general insurance: why
suddenly this demand has cropped ut
and has become a living slogan or
rather n national slogan in the coun-
try today, The same arguments were
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advanced when Government thought
of nationalising life insurance. I re-
member what happened when those
who were opposed to nationaMsation
became the Directors of the nation-
alised industry. What happened ‘o
Life Insurance Corporation? It s
a matter which I do not want tc
discuss here; it is known to the en-
tire country.

5019

The nationalisation of general in-
surance is v for ting
the resources for our Plan, What
are the profits of the general insu-
rance companies today? 1 give you
the figures of 24 companies. In 1964,
the pre-tax profit was Rs, 487 lakhs;
the profit after tax improved from
Rs. 162 lakhs in 1863 to Rs. 272
lakhs in 1864. My hon. friend, Shri
Himatsingka, says that it is almost a
losing concern, rather a risky con-
cern, and that Government should
not have this adventure at this hour.
The same arguments were advanced
when Government thought of nation-
alising life insurance. After nation-
alisution life insurance js it mnot
adding much to the resources of the

Five-Year Plans; is it not a fact
that even today the LIC. supports
with all sorts of finances? I think

that the flnancial support that we get
from the LIC. is the biggest.

There is not only the question of
finances or augmentation of our
financial resources for the Fourth
Five-Year Plan or Fifth Plan. These
concerns are being run by the big
business bosses, We know the his-
tory of the Ruby Insurance and the
New Asiatic Insurance. 1f you read
even the summary of their audit re-
port—you have read that—then vou
will find that the affairs there are
seandalous. Should we not nationa-
lise those concerns, It is high time
that we nationalised general insu-
rance in the larger interests of the
nation, We may not earn more than
Re. 4 to 5 crores a year, but it (i;
necessary because the condition
the employees working under those
insurance companies excites Thorror

BHADRA 18, 1887 (SAKA)

Insurance 5020
(Amdt.) Bill
in me. There are no service condi-
tions at all.

This may not
strictly within the purview of the
amendment, bul the sense of the
House should be taken into account.
It is not I, belonging to the Opposi-
tion. who advocate nationalisation of
general insurance. It is my hon,
friends Shri D. C, Sharma and Shri
Bhagwat Jha Azad who want na-
tionalisation. So, there are sections
in the ruling party also who have
fought the elections with their own
money, by getting money from the
common people, who want to support
this demand for nationalisation and
not the interests of those who  re-
present a particular business-house
or business-houses. I am not altack-
ing any Member of this House. Shri
Himatsingka is more able than weak,
but I feel that he should not oppose
nationalisation. He says that his
fear is that if Government take over
these things then they would lose.
But 1 would submit that if in the in-

come

terests of the country, and for the
welfare of the country, we want
that general insurance should be

nationalised, so that the people may
benefit and the Plan may be bene-
fited, and last but not least  those
emplovees who are working under
the heels of these big  business-
houses may also heave a sigh of
relief, then what is wrong with it?
I feel that nationalisation of gene-
ral insurance should be done under
those circumstances. In fact, a
memorandum was submitted to the
Government of India by the general
insurance employvees which revealed
that the profits were rising day by
day. They were not advancing their
own arguments, but they were gquot-
ing the various papers run by the
capitalists like The Eastern Econn-
mist, the Ecomomic Weekly, and the
report of some sample survey con-
ducted by a group of persons. Their
memorandum had revealed that the
profits were rising day by day Yet,
my hon. friend Shrt Himatsingka
says that it would be a risk to Gev-
ernment if they were to nationalie
both concerns. This slogan which Is
coming from a quarter, this slogan
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which is coming today from a certain
section, and this bogey that nation-
alisation would mean  inefficiency
and loss was raised at the time of
nationalisation of  life insurance
alsu. This was raised when we
started vur own projects in the pub-
lic sector. The same bogey will be
raised when wé demand nationalisa-
tion of banks and nationalisation of
general insurance. But T would sub-
mit that if Government are really
moving towards socialism, then they
should take cerlain decisions boldly
and firmly in this regard and I am
sure that the entire ecountry  will
support them.

5021

With these words, 1 supporl the
Bil’, but 1 only wish that a  more
comprehensive legislation is brought
forward to control the general insu-
rance sector if we are not able to
nationalise it immediately.

ft wreAney (@A) werer wAE,
# wradry ITEAT A ®1ogegATT AT
mgfmwa‘.mr{mmrﬁ
frdtos @za ¥ weg fear mam

% wadd ITaet ¥ A e
gavz af & ) AfeT 77 2wAT grIIEE
& fr <t W wfe oo fadaw & o0
fagas #1 €1 w1 @ 3, fax 75 wfer
# 7% gafsa Fear a0 @ 8, AW
w1 swa g1t | 4 7w Fedt whrerdr
Y F75 ot wfEr ¥ § A I BT FAAT
T @t 33 g v faa g
7w wrgd & 9 w%ar &, qE 1@y aw

g

Fq ufeaew & O o2 geT g
& oz ¥ # A€ w1 W {647 2, AR
T T & ) W gw day
# fx afr gu fedr afewrd &1 o
#3iee w wfer 7 afeee @ I
FE W wE° e 34y @ wff q e
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1wl ®1 A & AT E 1 WA W,
¥ ¥ gy WEET TSR 1
% st g gr w8, A gd
@ A= &1 faig s @A wrfge
# vo fagas o w1f fady 98w
afea wra 9T 7w WeETC A1 37
o & fau fafase sdftor a7 £,
gy foor ¥ Efmae v 7 &
& & 1wy A ga frdas ¥ g
#t oF wfeT ¥ @ ¥ IEE 39 IR OE
gzv feadr 3afr @1 @ @ ga¥
af gy § | Afea & 71z w6 qrEm
g f @ & w10 7 vAfy #1971 Tifzn
fray sy AT weAfa w7 For A1 AT
g A% |

7 FTH A@A Fqr F1 A OrFRIT
fFar g1, 38HF % I AT F4T ot
S arr fom warfE fear
& guamgar g 5 dtaw A oF Rt
A1 AW ¥ ueTT 47 AT 3, Afwa Aoy
wgT mar ¢ f TAE da Tt aw g
71 &, 57 & A " Awar | g val
st & e wradTa 3T Har o 37 AT
oz wfag® A 7 arf STt w7 w7 T
% &F q% | 7z ¥ g faae F fag
FFAT AEATE, W TAMA wFAT A”8A97
g a7 & art |, a7 § 91 F gy
gt agfa F draq Froar, S w
wepfy w1 sraa 1 frararT g9
ot & faae wr # fv

‘gA-Fra w1 TE A FR o e
Eiid
T g7 91T oY &1 1 T4 o
arfae 1 ag fadt & Faerdy amer 3 0 AT
qgt &t 7 fraw o & B
A wpea wafray AT g = Feagae
()"
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FOT ¥ IUFT o4 AT 7 O, it
g7 A7 oA o AT wmam

T FETA TG /TR A qoA
qaeit draaret & T fawr 8 og
ot 4 & | @ wafr e & O S
are & gw g § R ol
o ST adY § WX IAT 7T qg AT g
e dwAgr ¥ art o Fraw &
are i favama 427 gan &, 30 F AG
T, Wfawar & #mq F@ afew =
favamw & ma fF dEw o & Ao
2, A wrr ¥ faw & A aaemar
AT gT & A | FTHRTT A W EFW A
FRfT A F1 ¥ W wewr w9 e g
fir s frm w1 TrefiawTe & frar
W AT AT AT T FATA § IR
arr & o A% fro o & fe g g
T AR #, At IHH EWE R,
fre3 & 1 a1 9 vF fvary # O
B & | ;IR W genTh s a7
#t feelt wmwr ®1 , Afer g favars
B A o avR ¥ O T R 9 R
aEAT &, A IR WY o7 T

12.38. hrs,
[Mr. SpEAKER in the Chair]

a7 & wafa w7 § e 2w ¥ wee
o I F AT ot Hor gy Ay @
fr o Y ATy O 2T a1 W\ T
T R | g7 ¥ oA Rew
Frmreidt, Afn aTeger wERT aw X 77
fa fagr & f 7w ofram & favama v
& o # fawam v § oAy
waedy 3 favars w<i £, o W gwy
N wfer arferr ®) framit 3 of
e Fror w7 wx ¥ W IR oo
wisr o7 wfgs w3 A1 o T
¥ T Frvary w1 ot § oY AT
¥ o §
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QT WTT AT & O oq F
fdt g AT & OHT AT W 1@ WA
& w7 A & I fa=d a0 8, 3w
g g1 ¢ ) 9 uA fEAT w1 gear
A w, g e f froqw O 1
M FT qE O FIST AT g, A
agal &1\ A AT | Afew gR
o ¥w w19 ¥ favara £ T & 1 W
anTa & s forg aoe w19 & ot e
T ey firar @ 39T R ATeTr
T F AT IEAET & @ AT
FEET 39w F avw fadeir weafagy
F A AR D AW A
atfe =7 w7 ¥ oAy I geeT
Tt a7 frg 7y A aw A TR A
ToE w AT e W A i
7t wiw dar 1 7% ot I § afer
e wyfy wr &@ At g7 wwT AE
F 3 oam AR

o W & Ay & o fadaw @
qUGA §TAT F WL HAAT IT AAT A
T oI T A1 9T F7AT A
g fr wigwrdr w1 wfer & Sfe wfe
2 amg W gw &1 Ao o oF g
T & wwerarr # gfg T A

Shri A, N. Vidyalankar (Hoshiar-
pur): So far as the provisions of
this amending Bill are concerned, I
do not think that anyone can take
exception to thalt Apparently, all
these provisions that have been made
in the amending Bill appesr to be
gorrect and desirable.  But 1 am
afraid that in actual implementa-
tion and in actual practice, the dis-
cretionary powers may be used for
strengthening the monopolies of the
insurers. So far, the practice has
been, and we have seen this in the
varipus matters where licences have
to be issued for industries or where
discretionary powers are to be exer-
cised that the officers generally re-
main under the pressure of the

monopolists.  Whether it be in insu-
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rance or in banking etc., generally
we find that the discretion is exer-
cised in their favour. Newcomurs
are discouraged oOn some excuse or
the other, lere in the amendment,
various conditions are laid down for
fulfilment by the applicant. It is
stated in the statement of objects
and reasons that at present it is
mandatory on the part of the Contro-
ller of Insurance to grant g certifi-
cate of registration to an applicant
if the requircments as to registration
are complied with. But now discre-
tion is sought to be given to him to
examine several aspects. There
are  conditions laid down, (a),
(b}, (¢) and (d), and the Controi-
ler has to salisfy himself that these
conditions have been fulfilled.

These are general conditions. For
instance whether the interests of the
general public will be served if the
certificate of registration is granted.
If he does not want to grant a certi-
ficate to a new insurer just due to
the pressure or influence exerted by
the monopolists already in the fleld,
he will say that general public in-
terests will not be served by grant
of a certificate. 1 know certain in-
stances where licences to new  in-
dustries have been refused simply
because of pressure from the big in-
dustrialists. They are told, ‘You
have no capacity; your financia] con-
dition is not satisfactory’. In this
connection, sp far as the big mono-
polists are concerned, whether in
insurance or other business or in-
dustries, for instance, Birlas, Kha-
taus and others, their financial con-
dition is such that it cannot be com-
pared with that of the newcomer in
the same  busi The newc
mers' Capacity, to run business will
always be deficient in parision
with that of the established family
firms.

I agree the intention of Govern-
ment is good But in the implementa-
tion, we fini that the discretion is
generally moused. It is misused
under the rreessure and influence of
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big business. Therefore, I think

there is only one way out 5o long
as these monopolies continue, 80
long as the power of the big busi-
ness and big finance continues to be
recognised, their influence will re-
main and their influence will always
be made to be felt on the officers
also. That is why we always plead-
ed that the key industries should
always remain in the hands of Gov-
ernment, They should be in the pub-
lic sector. There is a strong case for
nationalisation of general insurance.
All these measures being taken
would be useless or ineffective under
these circumstances. If you do  not
give discretion to the officers, there
would be inefficiency and delay in
the disposal of applications. 1f you
give the discretion, that is misused,
and it will always be misused when
economic power remains in the hands
of a few wealthy elements. There-
fore, 1 think that the economic
power should remain with the Gov-
ernment and these monopolies should
be smashed. That is the only way
out. To that end, nationalisation of
general insurance iz an  important
step. In that case, all these amend-
ments will not be required and the
difficulties we are at present facing
will be removed.

o wrTEw @7 T (W)
FqTee wgvEg, TH faaaw #§ 9 e
ary T g, ¥ 3% w7 T e g )
% 39 &1 v i A E fF o
# wrare gt &, afe o7 i fafe
Ta & fr tw AWET & TEEY ST Y
frarfafa s & arefy

wr gATt AW ¥ Oy A e gy
T @ Forer 3% aret ST ¥ are T,
Farm e BT AEA i oo
forgea &, 99 #71 AR W7 wiE IT R
g a¥r d AW T A AU E
fie @ 7 daw v M ¥ T afoww
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safidt & @ w1 wmw w7 §, afew
I T A qET & AT 72l 97 o
KAT FAT &, TE T AT AT A g1 AT
Ag IF & qrze | 5w fow o AT &
R AT AT ATIOEEAT 71 HgAA fwar, 38
¥ 3w & amgze daEw 1 T
farar | g W € B ogw A owaw Aw
%1 wifgs sgaeqr & qfems dee Wi
sigdz F¥7 ZM & aqF famm 0
Hfw wva &y arg g9 # oy o1 fadw faar
§ & ot 3 H sgw, smae @
wifes & ¥ &1 aga & wawaqy ded
# 37 F1 gw oferw dwT ¥ TG
it fam & weait g ¥ w2z 7w
it St & w1 aefmE
#fe gw a7 7€ aw ¢ § fe ow
qEFT AT F TUEGE A1 WTE-
A 3, A FEE dane ) &t s
a1 T & 1 gw A A www A g fw
AET 97 qOAA FT HTAVEAT g1, TE GT
oAt & FqT FTH @A AT wEIR |,

TAT A FETHTITL W9 w1 AAA
wwa & wumar g f5 oag —,
a1 ag ag T wTOIOA sl AH weR
g7 o ¥ qra e & swfEw w4,
# 77 www A fz ¢ A7 g A
¥ ag 4y & g, A T g fgor
&t wa § oY A A w1 asf-
o et A w7 gw dmA
aw & 4F I ¥ A9EE agar o1 TE
§ 1 oft g #T aET ¥ uw
wgreEE wad foerd, fam 3 az
foid & f 2w | @61 wT—1¢ Ay
war aaAtfTe £ AT R wrfes §—
E iR el L LR X
¥ wHT A F1 AL A TE E, I
FaAEmER T | St A
faw™r aTeg, dRg A A I FE
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Iq ¥ a7z ain qfed dvE ¥ g w9
FY qgat &, fawer (i @ fdw
WTT W9 A% W A AET wmm &
¥ET wv O # B v wEE ¥ A
® A w7 TF F AW W A E
wfagi aar wgwfai o @ oww %
7 It ¥ 9@ TE A7 A
L4
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IH wErgT B Ageedm wad
#1 foitd 1 A1 W gaTe A s
t wmamdT AT 1§, f9w A ew
TF qF #, qUT A 4 g7 0% 5 &
Traen # W & fam @ wre | Afew
wFRTE a7 & fF oF W A ® ama
wrat §, ¥ agA € Are-ale w7 owmar
¢ 1 afew fieT W wETeAEIR TREY AT
foit? ow wren @, fow # warEmEy
T FW FIA ATAN IF TATHIT AT
XL A @ gwdlt § | a8 T oAwAT
¢ fr fem THTZ €9 31 & faw @ dw
faw, 19 T WIAT W FT TH oA
& AT FUT FIGT T A0 Wiy
wgu & o AF § g ww
oy few & qa oy ¥ 7 e 3 wwdr
@ AW FT T w AT & fon e
i amiy & 7 w59 i et & sqaegy
geft & 7 ¥ 39 ¥ wfw 1 3o g
¢ ? 7, 39§ I g & W F@w
T = w1, fm o wm w8
=g a1 9z fafaim grgm e qu #

A7 AZ TR AT | favaw,
w7l —4 maaAA g fE o vt g
o a7 w9t awafiy g
H 21,500 $OT 590 &4 AT AFAT
#, Wt g =mEAT & 1A T i
frwar * g1 w0 £t wv A A
t fe m 2w ¥ woehfa oy sfes
wiwa &1 fad=drao #1, Fafree ww
%1, wrT ag wgAr ¥ o drer e
srifa o aefym et ¥ fam
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qUA ATE wE, AT IT AT 0K ATY
T gz ¢ 5 18 g7 wEgmmE AA
9T Wy uEIfaTeE w¢ | fam s
o v w1 O frar aan §
I aCE F ATHTT AYAY T WEEET
o Fifaq, FE AT ¥ dw 4
T s s | g @l
wradra forar 3 it aaman § e eda-
s ¥ ag7 feend gf 3, w9 agw
E {Tl!‘ﬂ'i’ % 1 Man invented the
aeroplane, apes
oy ey g fe ag @ @
%7 o7 & % ¥ mI gAY SR
T W FI AN ATH AAT @O E
A1 FrE T #1 W A KL | T w7 9
g A& & 1 afr gw dAEg
fowrer 3 WYL awwaT # favamw s
3 @ o I &Y gEEn wwAn &y g
ar W 7w @ A Aoy gw sfa
Fr g i oo 3w § adw o
i ¥ &g # A1 g & IEE ogw
wq w0, we o 7w e § g
B § gATRATE WO, A1 IRET ergifan
s # fow, ga% fau awa s=z@
¥ fog g wedr e g Tfason
# = g g e ) fowtor far &
AT ¥ ST A T | TF aG W
qOHT w7 TH ¥ ETW AE ;T
og WAt g & ) fow o R oo
Wi @ oW s e
TH T ¥ gH FT ATAY AAT ol
T wTAT gV, A% w1 asfi-
T wTAT E0 | QW O e
o wY oy Y AET § oy g AT wed
¥ AT T Y AT TR TR
¥, w7 WAt g ® St w1 aer
g
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O WA qESl A ¥, gEd
graT #, A geer & gy afawr
gt # fr o 3w W W owifao
w e w6 ) @ wfamr &
W AT AT BEw & g &
= wEq W "qrAa oy Hfagt A g d o
oI W W A ¥ EE & A/ gEe
st A 9o A ¢ e gw g W
¥ fr oA £ wATd F 1w E A
AN W OH ATHA § A1 AT W AW H
A7 qEAWT g Hafgi F gy ¥ #fa
% gawr fagrawTw g 0 & s
g fr 3=t 37 & &7 7 A9 T w-
wvor ifd | AT AW F A & s
T & A & wgen ¢ w=w wirdh
o @ & v A 1 of we g
T 37 ¥ A 2R ¥ foae s
T gx § 1 Afew za quw A ¥
araE Wt § 5w §, 39 97 e favaw
X | oA T w Y grfe e
WIYHT IO ET HF WIT GIAAT HY
LI o

v, wafa w@ fadas & gry o
gutas fear @1 @ &, wEwr wEen
w1 & wree wrn g Afer owd wmw
wrq & 7y wgr AEen g fe oag w0
fafraa o 2 fr oo 5oE" 1 w7
FO6TC o &Y fad 3 S &7 wiet §
g9 ®iwAT qEAt & e s
FY W FE § I TR ALY qAHA
& fix wvitem & are ot & W, o o
a9 qmr OF A W AW &1 wrarfaw
sqaeqT 9¢ B gU &, 9% Al 71 g
Tl w1 @, g AE AT aenr

The Minister of Finance (Shri T.
T. Krishnamacharl): There aeems
to have been only one hon. Member
who opposed the motion. The other
hon. Members spoke on what might
be called an ancillary matter.
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The present Bil] secks to empower
the Controller of insurance to regu-
late the applications whirh are re-
ceived for starting new goueral in-
surance companies. At the present
moment no such power exists. Power
is taken to empower the Controller
to say "no" in cases where he thinks
it is desirable, and a provision for
appeal to Government is  provided.
1 admit that the scope of the Bill is
extremely limited, but at the same
time, I would say that the scope of
the Bill is useful and desirable as a
step for the purpose of better regu-
lation of this part of  insurance
which is not being done at the mo-
ment because of the fact that it is ai-
most mandatory so far as Govern-
ment is concerned that they should

5031

permit people to form fresh com-
panies.
So far a5 the major question

which has agitated the minds of hon.
Members is concerned, ] would not
deny that there is a lot of fecling
in the country on this question of
nationalisation of general insurance,
and hon. Members who spoke were
only voicing that feeling The matter
itself has got to be examined at
great length and in great detail. It
is not like life insurance where an
actuarial assessment would cover the
or isation adequately: also, the
very wide range of rover that it
introduces, the very wide scope of
accumulating assets that is there so
far as life insurance is  concerned,
does not exist in this case.  Really
this is something of a business with
a certain amount of risk. 1 can tali
the hon, Members that in regard
to insurance against accidents, the
profits are practically negligible. Tt
is really a very risky thing, and
sometimes some of these companies
do not pay claims. about which we
get angry, no doubt, if we have an
accident.

Perhaps there is s very good reason
for Government taking it over, be-
cause we insist on third party insu-
rance st least. That part of it is all
right, bul you have to provide cover
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against accidents and pay for repairs
for replacement of motor vehicles
and the risk is considerably greater.
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Of course, there is the question of
marine insurance which has to  be
studied from different points of
view., There are foreign companies
operating in marine insurance, and
whether by nationalisation we  get
the foreign business or not is A
matler which we have to think of.
It is obvious thal the country where
the shipment originates might insist
upon g insurance being made there,
or probably we will have 1o come
to some agreement with those count-
ries.

So, this is a matter which has to
be examined at great length, and I
think Government will continue the
examination and see what they can
do in this matter, whether it should
be dealt with as a whole or sectoral-
ly.

1 quite agree, in fact I do not mind
confessing thal my predilections are
towards the public sector. In fact,
when we nationalised life insurance,
I felt we might have nationalised
the whole thing, lock, stock and
barel, but because of various other
factors [ think the colleague who
did the nationalisation did not want
to touch this aspect of the business.
The matter might be looked into,
but this think certainly has risks, it
is not a matter entirely -of profits.

Shri Bhagwat Jha Azad: We are
proud that we have a very strong
and wise man to take that risk. You
are not taking it.

Shri T. T. Krishnamacharl: It
might not be g very profitable busi-
ness in certain sections,

Shri Warlor: The eclaims, as far
as we know from the analysin of
Economic Times are generally only
from 45 to 50 per cent.

Shri T. T. Krishnamachari: 1t is
true, but 1 would like to  meniion
one thing to hon. Members if they
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will pardon me. Ewverybody wants
nationalisation, but once we nation-
alise an institution, that institution
comes under the largest amount of
criticism not only from Members of
Parliament, but also from commit-
tees. In fact, it js fair game for any-
bedy to attack the public sector.

Shri A. N, Vidyalankar:
healthy sign.

Shri T. T.
not know,
say it should not be fed, it should
not be allowed to grow, what is the
use of creating the child?

off YmAaw grew  (aTOEE) 3
FardaTe &1 w4 7g 9 & fie g fardt
AT K7 AT ORAT I AW W |
T qEteg g & arfe & goeat
A

Shri K. D, Malaviya (Bast1): When
you hand over a public sector orga-
nisation or a unit to people who
really do not believe in prosecuting
the public sector project, then the
trouble comes. I am sure the
Finance Minister will take steps by
which such institutions are handed

over to persons who have faith in
prosecuting the public sector.
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That is a

Krishnamachari: 1 do

Shri T. T. Krishnamachari: For
instance, we say that the public sec-
tor should not make a profit, it
should hand over everything to the
employee. Then, what is the use?
As a matter of fact, once we push
the private scctor out and take over,
we should also make a profit, After
all, Government does not always
live by taxation, it also lives by profits.

1 can tell you that so far as 1 am
concerned, 1 am a person who be-
lieves in the public sector. 1 have
believed in it all along. In fact, I
have donc my little in contributing
towards that, not that T want any-
body to recognise it, but the point
really is this. This is natural. These
are natural proclivities of human be-
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ings. | can tell you that the mo-
ment [ leave this place and sit on
the other side, my old day: come
back, I go to 1937, 1942 and 1956.
It is only after 1847 we started res-
training ourselves. Before that we
just let ourselves go. That kind of
thing is thcre even in a person like
me who is old, who has perhaps got
to be very quiet, has to learn the
art of keeping quiet. It is very diffi-
cult to resist the temptation of pil-
lorying the Government or finding
fault with it. DBut that is neither
here nor there. My hon, friend Shri
Azad spoke about the Mahalanobis
Committee and I can tell the hon.
Member that I had put no spoke in
the wheel of that Committee's re-
port. There seems to be such a lot
of internecine trouble as to who is
to approve the report; the report
goes on; the draft goes on and a re-
got
such a lot of wisemen together and
wisemen are not able to agree. I
hope ultimately something will come
out of it and I do hope it will be
soon. But I am not against the re-
port nor am I afraid of what the re-
port is going to be. 1 have been
following it. Drafts come; somebody
says, no; somebody else gives g draft
and then somebody else is away
somewhere else; it is something like
what you may call the gooseberry; it
is all right once you put it in =«
bag: the moment you put it out, it
goes on and it is difficult to collect
it again. Anyway, it is not germane
to this issue. May T say that I apo-
logise to the House for troubling it
with guch a simple matter. But T
do think that even if ou want to
nationalise insurance some such
power is absolutely necessary and T
hope the House will pass the Bill.

13 hrs.
Mr. Deputy- er:
tion is:

“That the Bill further %o
amend the Insurance Act. 1038,
be taken into consideration.”

The motion was sdopted.

The ques-
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is:
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“That Clauses 2 and 3 . stand
part of the Bill.”

The motion was adopted.

Clauses 2 and 3 were odded to the
Bill. ,
Clause 1, the Enacting Formula and

the Title were added to the Dill,

Shri T. T. Krishnamachari: Sir, I
move:

“That the Bill be passed.”

Mr. Deputy-Speaker: The ques-
tion is:

*“That the Bill be passed.”
The motion was adopted,

13.02 hrs.

*DEMANDS FOR EXCESS GRANTS
(KERALA), 1961-62
AND
DEMANDS FOR SUPPLEMENTARY
GRANTS (KERALA), 1965-68

Demanp No. IX—Heaps oF  StTaTES,
MINISTERS AND HEADQUAHTERS BTAPF

Mr Deputy-Speaker: Moation mov-
ed: "

“That 3 sum of Rs. 127752
be granted to the President out
of the Consolidated Fund of the
State of Kerala to make good an
excess on the grant in respect of
‘Heads of States, Ministers and
Headquarters staff’ for the year
ended the 31st day of March,
1962."

XTI—ADMINISTRATION
or JUSTICE

Demanp  No.

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum of Rs 58,530
be granted to the President out
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of the Consolidated Fund of the
State of Kerala to make good an
excess on the grant in respect of
‘Administration of Justice' for the
year ended the 31st day of March,

162"
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Demano  No. XV—Poricr

Mr, Deputy-Speaker: Motion mov-
ed:

“That a sum of Rs. 253,058
be granted to the President out
of the Consclidated Fund of the
State of Keralag to make good an
excess on the grant in respect of
‘Police’ for the year ended the
31st day of March, 1962."

Demane No. XXIII—Pusric HEeALTH
ENCINTERING

Mr. Deputy-Speaker: Motion mov-

“That a sum of Rs. 3184725
be granted to the President out
of the Consolidated Fund of the
State of Kerala 1o make good an
excess on the grant in respect of
‘Public Health Engineering' for
the year ended the 31st day of
March, " 1962."

Demano  No. XXXITI—CoMmmuwrry
DeveLoPMENT PROJECTS, NATIONAL
ExTteNsioNn Service, Locar Devevor-
MENT Wonrks aND ExtEnsion Cen-
TRES
Mr. Deputy-Speaker: Motion mov-

ed:

“That a sum of Rs. 9,03,046
be granted to the President out
of the Consolidated Fund of the
State of Kerala to make good an
excess on the grant in respect of
‘Community Development Projects,
National Extension Service, Locat
Development Works and  Exten-
sion Centre’ for the year ended
the 31st day of March, 1962

*Moved with the

recommendation of the President.
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Dxmanp No.

Mr, Depuiy-Speaker: Motion mov-
-d:

“That a sum of Rs. 2287277
be granted to the President out
of the Consolidated Fund of the
State of Kerala to make good an
excess on the grant in respect of
‘Civil Works' for the year ended
the 31st day of March, 1862."

Dzmanp No. XLI—CAPITAL  OUTLAY

on FoRrests

Mr. Deputy-Speaker: Motion mov-

ed:

“That & sum of Rs. 4,750
be granted to the President out
of the Consolidateg Fund of the
State of Kerala to make good an
excess on the grant in respect of
‘Capital Outlay on Forests' for
the year ended the 31st day of
March, 1962."

Demanp No. XLII—CarrtaL  QuTLaY

oN IRRIGATION

Mr, Deputy-Speaker: Motion mov-

ed:

“That a sum of Rs. 6541640
be granted to the President out
of the Consolidated Fund of the
State of Kerala to make good an
excess on the grant in respect of
*Capital Outlay on Irrigation' for
the year ended the 31st day of
March, 1962."

Demanp No. XLIII—Caprrar OUTLAY

on Pustic HeaLTH

Mr Deputy-Speaker: Motion mov-

ed:

“That a sum of Rs. 137319
be g i to the President out
of the Consolidateq Fund of the
State of Kerala to make good an
excess on the grant in respect of
‘Capital Outlay on Public Health’
for the year ended the 31st day
of March, 1962
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XXXIV—Crvi. Works Demanp No. XLVII—CAPITAL OUTLAY

oN CnviL WoRrks

Mr. Deputy-Speaker: Motion mov-

“Thay a sum of Rs. 498373
be granted to the President out
of the Consolidated Fund of the
State of Kerala to make good an
excess on the grant in respect of
‘Capital Outlay on Civi] Works’
for the year ended the 31st day
of March, 1962."

Demanp No. L—CoMMUTED VALUE oF

Pensions

Mr_ Deputy-Speaker: Mauotion mov-

ed:

“That a sum of Rs. 20,442
be granied to the President out
of the Consolidateq Fund of the
State of Keraly to make good an
excess on the grant in respect of
‘Commuted Value of Pensions’ for
the year ended the 31st day of
March, 1962."

Shri Warior (Trichur): 1 beg to

move:

(i) “That the demand for an
Excess Grant of a sum of
Rs. 1,27,752 in respect of Heads of
States, Ministers and Headquar-
ters Staff be reduced by Rs. 100."

[Need to give assistance to the State

to bring fne salaries and allow-
ances of Government employees
drawing less than rupees five hun-
ared per mensem to the level ob-
taining in the State o Madras.

(8)]

(ii) “That the demand for an
Excess Grant of a sum of
Rs. 2,53,053 in respect of Police
be reduced by Rs. 100."

[Need to provide more uniforms to

the police personnel and to supply
them on due dates. (6)]

(iii) "That the Demand for aa
Excess Grant of g sum of
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to the President out of the Con-
solidatedq Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968 in
respect of ‘Heads of States, Min-
isters and Headquarters Staff’.”
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Rs. 2,53,053 in respect of Police
be reduced by Rs. 100."

BHADRA 19, 1887

[Need to provide more reridential
quarters to police constables. 1))

(iv) “That the demand for an
Excess Grant of 3 sum of
Rs. 253,058 in respect of Police
be reduced by Rs. 100.” DeMAND No. X—DIsTRICT ADMINIA-

TRATION AND MISCELLANEOUS
[Need to provide resting placer for
s;t_;ics per I in police stati Mr Deputy-Speaker: Motion mov-
{ ed:

(v) “That the Demands for an
Excess Grant of g sum of
Rs. 9,03,946 in respect of Commu-

“That a Supplemeniary sum not
exceeding Rs. 20,000 be granted
to the President out of the Con-

nity Development Projects, Na- solidated Fund of the State of
tional Extension Service, Laocal Kerala to defray the churges
Development Works and Exten- which will come in course of

sion Centres be reduced by

Rs. 100."

[Bad condition of State Highways as
well as village roads. (8)]

(vi) "That the Demands for an
Excess Grant of a sum of
Rs. 9,03.946 in respect of Commu-
nity Development Projects, Na-

payment during the year ending
the 31st day of March, 1966 in
respect of ‘Districy Administration
and Miscellaneous'”

Demanp No. XI[—JAns

Mr Deputy-Speaker: Motion mov-

ed:

tional Extension Service, Local

Development Works and Exten- “That a Supplementary sum not

sion Centres be reduced by exceeding Rs. 28,800 be granted

Rs. 100." to the President out of the Con-
solidated Fund of the State of

[Failure to complete Block and district
development works within prescrib-
ed dates. (10)]

(vii) “That the Demands for an
Excess Grant of a sum of
Rs. 137,319 in respect of Capital
Outlay on Public Health be re-
duced by Rs. 100."

[Failure to provide protected drink-
ing water in the coastal areas of
Kerala. (11)]

Demaxp No. IX—Hzaps or Srtares,
MINISTERs AND HEADQUARTERG STAFF

Mr Deputy-Speaker: Motion mov-
ed:

“That a Supplementary sum not
exceeding Rs. 53,400 be granted

ed

Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966 in

respect of ‘Jails’.

Demane No. XXIII—FsuErizs
Mr_ Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 6,01,100 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1988 in
respect of 'Fisheries'”
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to the President out of the Con-
oN Pusric HEALTH solidated Fund of the State of

Mr, Deputy-Speaker: Motion mov- Ke;_'nla t? defray ,‘he charges
ed: which will come in course eof
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“That a Supplementary sum not
exceeding Rs, 1,50,000 be granted
to the President out of the Con-
solidated Fund of the State of
Keraln to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966 in
respect of ‘Capital Qutlay on Pub-
lic Health'.”

Demann No. XLVII—Carrrar OutLAay
on PusLic Works

Mr Deputy-Speaker: Motion mov-

-ed:

“That a Supplementary sum not
‘exceeding Rs. 5,50,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1886 in
respect of 'Capital Outlay on Pub-
lic Works""

Demann No. LIII—CapiTaL  OuTLAY
ON ScHEMES OF GOVERNMENT TRAD-
ING

Mr, Deputy-Speaker:
ed:

Motion mov-

“That a Supplementary sum not
exceeding Rs. 200 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to  defray the charges
which will come in course of
payment during the vear ending
the 31st day of March, 1966 in

respect  of ‘Capital OQutlay on
Schemes of Government Trad.
ing'”

Demane No. LV—Loans asp Ap-
VANCEs BY THE GOVERNMENT

Mr, Deputy-Speaker: Motion mov-

-ed:

“That a Supplementary sum not
exceeding Rs. 45,00.300 be granted

[Neeg to expedite the

payment during the year ending
the 3ist day of March, 1866 in
respect of ‘Loans and Advances
by the Government'.”

Shri Warlor: I beg to mive:

(i) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 53,400 in res-
pect of Heads of States, Ministers
and Headquarters Staff be reduc-
ed by Rs. 100.”

[Need to expand the machinery to

combat ministerial corruption. (2)].

(ii) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 20,000 in res-
pect of District Administration
and miscellaneous be reduced by
Rs. 100."

tohilish 4

of the fertilizer-cum-petrochemical
compler near the Oil Refinery at
Cochin. (3)]

(iii) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 28,900 in res-
pect of Jails be reduced Dby
Rs. 100.”

[Need to bring the detenus to trial

(4)]

(iv) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 28,800 in res-
pect of Jails be reduced by
Rs. 100."

[Need to give more facilities for re-

lease on parole. (5)]

(v) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 28900 in res-
pect  of Jails be reduced by
Rs. 100."

[Need to allow as many interviews as

needed to the relatives of the dete-
nus.  (6)]
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(vi) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 28,000 in res-
pect of Jaily be reduced by
Rs. 100."

[Need to fir the minimum famiy
allowance to political detenus as
Rs. 100 per mensem. (1)]

(vii) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 6,01,100 in res-
pect of Fisheries be reduced by
Rs, 100."

[Need to evolve a c¢omprehensive
scheme to develop fisheries as a
basic industry of naticaal import-
ance. (9)]

(viii) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 601,100 in res-
pect of Fisheries be reduced by
Rs, 100."

[Development of fishing harbours at
the various traditional fishing cen-
tres. (10)]

(ix) "That the decmand for a
Supplementary Grant of a sum
not exceeding Rs, 6,01,100 in res-
pect of Fisheries be reduced by
Rs, 100"

[Need to encourage more co-opera-
tives of fishermen. (11)]

(x) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs, 6,01,100 in res-
pect of Fisheries be reduced by
Ra, 100.”

{Need to establish cold storage facili-
ties in all fishing harbours and
fishing centres. (12)]

{xi) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. €,01,100 in res-
pect of Fisheries be reduced by
Ra, 100.”

{Need to establish a nylon net manu-
facturing unit in Kerala, (13}]
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(xii) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 6,01,100 in res-
pect of Fisheries be reduced by

Rs, 100."

044

[Need to establish a marine diegel
engine  manufacturing factory.
(14).].

(xiii) “That the demand for a
Supplementary Grant of &8 sum
not exceeding Rs. 5,50,000 in res-
pect of Capital Outlay on Public
Works be reduced by Rs. 100"

[Need to take effective anli-sea ero-
sion works in Kerala State, especial-
ly at Purakkad in Alleppey Dis-
trict. (16)]

(xiv) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 5,50,000 in rcs-
pect of Capital Qutlay on Pub-
lic Works be reduced by Rs. *00."

[Need to provide entire funds for
anti-sea erosion works by the Union
Government. (17)]

(xv) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs, 200 in respcst
of Capital Outlay on gchemes of
Governmeny Trading be reducad
by Rs. 100."

[Need to increase the quantum of rice
ration. (18)]

(xvi) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs, 200 in respect
of Capital Outlay on schemes of
Governmeng Trading be reduced
by Rs. 100.”

[Need to give extra ration to people
on the sea coast of Kerala. (19)]

(xvii) *“That the demang for a
Supplementary Grant of a sum
not exceeding Rs. 200 in respoct
of Capital Outlay on schemes of
Governmeny Trading be reduced
by Rs. 100.”
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Finance Minister will give his own
advice in matters covered by these

rice. (20).]

(xviii) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 200 in respect
of Capital Outlay on schemes of
Governmeng Trading be reduced
by Hs. 100."

[Need to introduce statutory ration-

ing without any delay in Kerala
State. (21).]
(xix) “That the demand for a

Supplementary Grant of a sum
not exceeding Rs. 200 in respect
of Capital Outlay on schemes of
Government Trading be reduced
by Rs. 100.”

[Need to erempt cultivators of less
than fifteen acres of land from the
operation of the Kerala Rire and
Paddy (Procurement Levy) Orders,
1984, (22).]

(xx) “That the demand for a
Supplementary Grant of a sum
not exceeding Rs. 200 in respect
of Capital Outlay on schemes of
Governmen; Trading be reduced
by Rs. 100.”

[Need to procure al! paddy from cul-
tivators of more than 15 acre; of
land after providing for ecultivation
needs and the cultivators family
needs for food. (23).]

Mr. Deputy Speaker: These De-
mands and cut motions are now be-
fore the House.

Shri Warlor: To start with, 1 would
have liked the Home Minister or at
least the Minister of State for Home
Affairs had been here because it is
the Home Ministry which deals with
most of the matters connected with
Kerala State, What 1 mention or
most of it may not be taken up by
the Finance Minister although this is
a financial proposition. The practice
is that the Home Ministry deals
with all these subjects covered by
these grants. Anyway, 1 hove the

budgets.

The Minister of Finance (Shri T. T.
Krishnamachari): At present we deal
directly with this matter; the matter
of budgeting all this is being dealt
with directly by the Finance Minis-
try.

Shri Warior: Only the budgeting
part of it, not the actual problems.
Suppose I speak about fisheries, the
Finance Minister may not be knowing
about it.

Shri T. T. Krishnamachari: 1 know
very little about fisheries because I
do not eat fish but I will try to ans-
wer the hon. Member,

Shri Warior: I have moved cut
motions on almost all the subjects
because there is no legislature in
Kerala at present and we have to
deal with all these subjects in this
Parliament, If 1 take more than the
time that is normally taken on such
occasions, that is the reason for it.

Firstly, about the vigilance com-
mission established in the interim
period for which the original Budget
did not provide. First of all there is
the general question whether this
vigilance commission is part and par-
cel of the Government machinery.

Shri T. T. Krishnamachari: It 1|
may interrupt the hon, Member, I
would like to tell him in regard to
hig cut motions that he may look Into
the recommendations of the Finance
Commission which we have accepted,
partly they deal with some of these
matters.

Shri Warlor: 1 have generally
Inoked into it, not very specifically
or in great detail. In this manner,
corruption iz only tackled upto a cer-
tain level and it is not going to have
any solution {o that problem. Here
what we want is a machinery which
will not in any way be directly or
indirectly influenced by those in
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authority. It must be as independent
or in fact more independent than the
Judiciary because this subject iz not
between two parties, individual pri-
vate parties. This is a special prob-
lem arising between the general pub=
lic and the ell powerful gdministra-
tion. So, that machinery should be
responsible to the legislature, not to
anybody else. Only such an arrange-
ment would be welcome. But here
the Government is trying to root out
corruption by establishing this vigi-
lance commission. The commissioner
may be an honest, straightforward
and with unbending integrity and
invulnerable to extraneous influencc-
es, most qualified man in all these
respects but even such a p can-
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This has been expressed also by the
public men of Kerala and from those
knowledgeable quarters as well.
Since it is now entrusted (o the FACT
we believe thal it is only going to
be another fertiliser plant based
upon the by-product of this refinery.
Even then, we expect that it will not
be a very big affair or an establish-
ment which will be using the entire
resources and the products of the
refinery. The agreement with the oil
reflnery company. the collaborators.
is such that in return to the foreign
exchange that we are receiving in
the form of technical knowhow,
machinery and plant we are giving
!hem the by- produﬂs which we are
pr ing. That means, if {he per-

not tackle that problem when it in-
volves some personalities who are in
the highest echeleons of authority.
Especially in a State like Kerala,
there had been a hue and cry about
corruption from the ministerial level
down to the lowest man in the hiera=
rchy, The administrative set-up
must also be geared up and it must
be reformed so that it can give
to people what they want in time,
without any delay and al] the other
reasons for corruption must be root-
ed out. One way in which it should
be possible is to make him respon-
sible only to the legislature and not
to any government authority; the
commission must not be part and
parcel of the government depart-
ment. We cannot approve it. But
as g start, we will watch its achieve-
ments and see what improvements
we can suggest later on,

Demand No. 10 is connected with
fertiliser and petro-chemical complex
near the oil refinery in Cochin, This
work is entrusted to FACT which Is
a fertiliser company owned by the
Government and very serious gques-
tlons are involved here.  Although
the word mentioned is ‘petro-chemi-
cal complex’, we fear that there Is
no such complex. This is the fear
expressed by the papers of Kerala.

centage of the naphtha produced is
not reduced to such level, this fer-
tiliser factory will not even have
sufficient raw material for its own
use and for its own expansion. Hence,
our request to the Government is
that this problem must be thought
over anew and the Cochin refinery,
when it comes into operation, will
algo have the possibility of estabe
lishing plants for al] the other petro-
chemical complexes along with jt s0
that the much-needed industrial ex-
pansion will be brought into being
in Kerala Btate.

The next point s  with regard to
supplementary demand No. 12 which
is concerned with jails. I wish to
offer my suggestions on this matter.
There are detenus especially the
so-called communist delenus in the
jails of Kecrala also. Recently they
had resorted to some hunger-strike
in protest ggainst the treaiment met-
ed out by the Government. The
Gover i, afler ing their
grievances and demands, have con-
ceded some of them and gre now
considering the grant of more ame-
nities to the detenus in the jails in
Kerala. But the main question that
they had raised was their release,
Even now, the Government ix not
willing either to release them or at
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least mete out that much justice
which any Government is meting out
to the highest criminals of the land,
that js, bring them to the court of
law. It they are brought to the
court of law, and if there is sufficient
evidence, the Government also can
depend upon the correct decision of
the court. Why are the Govern-
ment fighting shy on this question?
Again and again we have repeated
thig point in this House and we have
to repeat it on the floor of this House,
and we demand that the Government
should think over this aspect, be-
csuse we have a tradition; it is not
as if we are submitting a new pro-
position: not at all. This is some-
thing connecteq with the vita] inte-
rest of our land. A party or a body
of opinlon which is not quite correct
in the opinion of the Government or
which is not or which might not be
quite palatable to the administrators
and the Government should not be
penalised in this way. At least, a
sense of democracy must prevail; an
element of democracy must be ap-
plied to them also. I do not say that
ihe entire democratic rights must be
given to them, those who are totally
against the opinion of the accidental
rulers at present. I do not say that.
But at least an element of democracy
should be shown or an element of
democratic right should be given to
them, That element of democratic
right which is shown to any citizen
or given to any citizen which we are
allowing to the criminals, to the mur-
derers and the dacoits in India, at
least that much must be given to
these detenus. That is not done, and
we would demand again and again
that the Gover must consid
this positlon,

More than that, mosy of these de-
tenus, as you know pretty well are
Members of Parliament. They must be
enabled do expresg themselves in this

House. After all, the Government is
also an elected government; these
people re also elected people. If
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you deny so much of these rights to
other ordinary men, so much of the
representative character to others,
well and good; we can think it over;
but what about these people wiro have
been elected by eight to nine lakhs
of voters who are represented by
these Members? Why should this
Governmnt deny this right of repre-
sentation of the eight to nine lakhs
of people in the case of the Mem-
bers of Parliament? At least the
Government must have a  reconsi-
deration and re-thinking about it, and
these people must not be penalised for
having elected these Members. Be-
cause, these detenus have been elec-
ted by the people and yet the people
are thus penalised by the denial of
the right to these detenus who have
been elected by those people. They
might elect Tom, Dick and Harry.
But having been elected, nobody clse
can represent the people. Should
those who have elected them be de-
nied representation in this House?
Should their voice mnot be heard
through their representatives in this
House? How long can the Govern-
ment deny this right? They could do
it for one year, for two years, but
what ig the limit or the extent? The
Government should decide the matter.
Otherwise, if the Government is
going to decide that such and such a
person should be elected, then say
80 publicly; ask the people not to
elect that person and say that he
has no right to be represented.
The Government can decide that.
But since that is not done, my
plea is that these people must be
given at least the opportunity to re-
present the wishes, the aspirations, the
d ds, the requir ts and all
those things here in Parliament. After
allowing them to come here, let them

be taken away; I do not mind,

Shri A. K. Gopalan is now in Delhi;
why not the Government alow him to
sit here? We have sufficient security
measures. After he hag said |n this
Parlianment what he has to say, let
him, if necessary, be handed back to
the police. I think that can be done.
The court has summoned those people
to be produced before the court, the

so50
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Supreme Court. He has been taken
over here. If the courts can do that,
why not this House do it? Why
should the Government stang in the
way? This is a very simple thing,
end I request that the Government
must give some consideration to this
matter.

Then the main subject that is agi-
tating our minds is the Plan. Un-
luckily, when the plans are on the
anvil there iz no representative gov-
ernment in Kerala. That has been
our experience in regard to all these
three Plans: the first Plan, the second
Plan and the third Plan. Some
people say that it ig because of the
politica] instability in Kerala. I
think it is because of the instability
of the Plan that there hag been poli-
tical instability in Kerala. It is not
that the Plan iy at fault because
of political instability. It is the other
way, vice versa, that is, because the
Plan has been defective, there is poli-
tical instability. The plans are such
that no party in Kerala can give a
stable governmeng to that State, For
instance, during the first Plan period,
when it was discussed, the Congress
had to recognise the majority, and
what happened? The plans disruptea
that majority. They could not get
through the affairs with that Plan,
which was crippled and truncated and
which could not satisfy any 'of the

basic 4 de and ities and re-
quirements of the State. Hence I
think the Plans have contributed

more to the instability of the Kerala
State then what the so-called insta-
bility of the Kerala State has contri-
buted to the default in the plans,

Here, I will concentrate on the basic
industries to show how not only poll-
tical stability but alsp social stability
is affected. When I looked gt the
papers and the Government records,
I saw that the Keralg Government
has forwardeq some programme for
fishery industry there, covering about
Rs. 10 crores by way of expenditure.
That is why I wanted to mention it
even at the beginning. We brought
forward this problem before the
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Consultative Commitlee also but we
did not get any definite reply from
it. That is why again 1 am hammer-
ing it. Study teams have been i:n—
vestigating this problem of fisheries
in Kerala. Statistics show that we
are not tapping even one-tenth of the
potential in respect of the fishery in-
dustry in Karala. We are riclrer
in fish in the Arabian sea than any
other country, be it Norway or Japan,
which has a coastline of 3,000 miles.
The dead fish in the Arabian Sea
Wadgebank is more than the catches
we are making every year.
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We have stressed in the consulta-
tive committee that j is not enough
to entrust this matter of even pro-
ducing a project report or scheme to
the State Government. The people In
the fisheries department there are
jealous of their rights and authority.
Only if this problem is taken up as a
nationa] problem, a central problem,
we can hope to have a veal fishing
industry, whiclr is similar to what is
existing in Japan or Scandinavian
countries. It ig a question.of investing
Rs. 50 to Rs. 60 crores and establish-
ing in the whole coastline of 200
miles al] the moder, equipment and
accessories necessary for a full-fledged
fishing  industry. We want cold
storage ships, cold storage facilities
for the catches, for ing, shi t
and distribution, at least in India
ang neighbouring countries. Japanese
trollers are coming intp the Arabian
Sea Wadgebank 36 to 40 miles near
Cochin Port, fishing here, taking the
fish to Tokyo and sending them to the
markets abroad after canning them.

In the United States, how iy this
done? As soon as the fish are caught,
they are put in cold storage ships,
As soon as the ship goes to the port,
cold storage vang are ready to take
them and there are chaing of shops
and distributing centres threughout
the United States, S0 that the fish
reach the consumers jn a fresh condi-
tion. Iy such a thing can be done in
Kerala, that wil] Eive more profit
than any other industry. This will
wve employment to lakhs of people.
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This will be much better than even
an oil refinery or petro-chemical com-
plex. We do not realise the poten-
tialities of this industry. It is such a
wvasi vista and the whole coastline will
be industrialised,

What is happening now? When the
monsoon Was on recently, there was
foods shortage. People were fed on
leaves and roots. Hundreds of deaths
due to cholera occurred in the coast-
line, where food is available in the
form of fish, where employment is
available in the form of fisheries,
where all social amenities can be
given. Now not even drinking water
is given to the people there, If it is
industrialised, will government deny
even drinking water tp them? If the
coastline is industrialised like
Rourkelg or Durgapur, all the modern
amenities which are now available in
these places will be obtainable in the
Keralg coastline also, But whenever
we make such g proposition, govern-
ment do not listen. Of course, they
have many other things to think over,
but this is a question of national
wealth, which is produced not by us,
but by nature. It is already there.
When the fish is asking us to be
caught rather than die in the sea, we
are not prepared to take it. So, the
Central Government must take over
this Industry before the fourth plan
is finalised, so that huge amount of
foreign exchange can be earned.
There is a study team which has gone
into this whole matter and said that
we can have as much foreign exchange
as possible from this industry. I will
just quote one para from its report to
give a comparative study of the exist-
ing position in the fishing industry:

*With about 3,000 miles of coast-
line and 079 million seapoing
fishermen, Japan stands foremost
in world fisheries. Her production
in 1982 was 6.836 milllon tonnes
against the worlg production
of 4472 milllon tonnes of fish.
Similarly, Norway with a
constline measuring about 2.000
miles excluding the regions
covered by the inlet and small

5053

SEPTEMBER 10, 1965

DEG./D.S.G.
(Kerala)

islands has produced 1.34 million
tonnes of fish in 1862, The fishing
industry provideg employment for
about 87,000 fishermen in Nor-
way."
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Here you can easily visualise the
position. I have got figures and I can
cvonvince anybody In the government
about the possibility, feasibility and
necessity of having a full-fledged
national fishing industry, rather than
leaving it to the fisheries department
in Kerala. I am told they are against
this industrial development, because
they know once this industry develops
into such 5 large scale, it will be out
of their hands and control and it will
be in the hands of the Centre. So,
they do not want that. But the
1erala people and the State as a whole
want that this must be taken up by
the centre, which alone can have the
necessary resources, which alone can
provide the forelgn exchange required
and also the chain of organisations
necessary for developing an industry
like this, as in the developed coun-
tries of Japan and Norway.

Now that the Food Minister is here,
I will take that subject, We have had
many discussions about it in the
consgultative committee gnd we have
come to some understanding about
rationing, ete, Reports from Kerale
even now show that the food position
there is not at all satisfactory. I
zgree we gre not producing enough
food. But why? Is it because the
productivity in our agriculture is very
low? Nobody will suggest that. Pro-
ductivity in Kerala is fhe highest in
the land. T can quote figures and con-
vince anybody. The real reason is
that our agriculturists can get more
enrnings through cash crops and so
they have turned to cash crops rather
than foodgrains. If they turn to Tood
cultivation, they can produce enough
and more food. We will supplement
that with the fish from the Arabian
Sea. We do not want to go with a
begging bowl before anvbody. The
2 crores of people in Kerala are not
tegcars. We have sufficient 1and to
produce wrfficient food. We are not
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doing it because, if a person has a
chance to make more money, nobody
will sacrifice it,. We produce all these
eash crops, export them and get
enough food in return for that.

Mr. Deputy-Speaker: He may conti-
oue on the next day.

13.30 hrs.

COMMITTEE ON PRIVATE MEM.
BERS' BILLS AND RESOLUTIONS
SEvENTIETH REporT

Bhrl A, B. Alva (Mangalore): I beg
to move:

“That this House agrees with
the Seventieth Report of the
Committee on Private Members'
Billy and Resolutions presented to
the House on the 8th September,
1965.”

Mr. Deputy-Speaker: The question
la:

“That this House agrees with
the Seventicth Report of the
Commitiee on Private Members'
Billg and Resolutions presented to
the House on the 8th September,
1965.”

‘The motion was adopted,

13.31 hrs.
RESOLUTION RE: DEVELOPMENT
OF FAMINE AREAS

Mr. Deputy-Speaker: The first
resolution is of Shri M, Matcharaju.
He has authorised Shri P. Venkta-
subbaiah to move the resolution.

Shri P. Venkatasubbalah (Adoni):
Mr, Deputy-Speaker, Sir, with your
permission, I beg to move:

“This House recommends to th~
Government that with a view to
promote economic development of
chronic famine areas of India, a
Famine Area Development Autho-
rity be established with adequat
funds in the Fourth Five Year
Plan.”

Famine Areas
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Sir, this resolution has been brought
forward with the main intention of
focussing the attention of the Gov-
ernment of India to the searcity condi-
tions prevailing in many part of our
country.

1887 (SAKA)

Famine is a word known to every-
body in India, and especially to cer-
tain portions of our country which are
endemic so far as famine conditions
are concerned.

I would like in this connection just
1o refer to the Encyclopaedia Britan-
nica which has brought out the years
in which Indig had famine conditions.
In this book they have mentioned cer-
tain areagy where therp were terrible
famine conditions in Indiag with the
result that several lakhs of people
died for want of food. This book
says that famines in India started in
650 AD. In 841 and 1022 there were
great famines in India; entire pro-
vinces were depopulated and man was
driven to cannibalism._ Again, there
was & cleven years’ famine in the
period 1148-59. Then ggaln, in 1344-45
there was great famine in India, when
the Moghul emperor was unable to
obtain the necessaries for his house-
hold. The famine continued ‘or years
and thousands wupon thousands of
people perished of want, Then again;
1396-1407 The Durga Devl famine in
India, lasting 12 years. Then, 1661,
Famine in India: no rain fell for two
vears. Then, 1768-70, Great famine
in Bengal, when a third of the popula-
tion perished. Then, 1783, The Cha-
lisa famine in India, which extended
from the eastern edge of the Benares
province to Lahore and Jammu. Then,
1700-92, The Doji Bara, or skull
famine, in India, so called hecause the
people died in such numbers that
they could not be burled. Arcording
to tradition this was gne of the sever.
est famines ever known. It extended
over the whole of Bombay into Hy-
derabad and  affected the northern
districts of Madras, Again_ in 1838,
1861, 1866. 1889, 1874, 1878-78 1807,
1889-1901 there were serics of famines
where mil'ions of people died. All
these things have been brought sut in
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this book. And then it goes on to say
that of all the countries in the world
“Owing to ils tropical situation
and its almost entire dependence
upon the monsoon  rains, India
is more liable than any other
country in the world to crop
failures, which upon occasion deepen
into famine. Every year sufficient
rain falls in India to secure an abun-
dant harvest if it were evenly distri-
buted over the whole country; but as
a matter of fact the distribution is so
uneven and so uncertain that every
year some district suffers from insuffl-
cient rainfall. In fact, fumine is, to al
intents and purposes, endemic in India,
end is g problem to reckon with every
year in some portion of that vast areu
........ Famines seem to recur in
India at periodic intervals, which have
been held to be in some way depen-
dent on the sunspot period. Every five
or ten years the annual scarcity widens
its area and becomes z recopnized
famine.”

Development of

These are the factors that have been
pointed out by many people, gnd even
the British Government were con-
cerned with the famine conditions and
from time to time they were appoint-
ing Commissions to go into this ques-
tion and devise ways and means for
the cradication of famine,

So far as our knowledge goes, in
India nearly 30 million people gre
affected by famine. If all these parts
that are affected by famine are taken
together and pieced together, it will
be as big as g State In our country.
So I feel that the Government's atten.
tion must be drawn to this, and I wish
to urge upon the Government to see
that measures are formulated to era-
dicate famine in this country.

I am aware of the fact that from
time to time Government have been
taking measures, after our independ-
ence, and that during the First, Second
and Third Plan periods Government
nave been endeavouring and doing
their best to eradicate famine in our
country. I only want to emphasize
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the fact that there must be a specific
and co-ordinated action in this direc-
tion and also that there must be an
authority which is solely charged with
the work of eradication of famine in
this country,

Very recently, we are very happy
to note, a similar development autho-
rity has been formulated for desert
areas, 1 wish that the same type of
assistance should be given to these
‘famine-affected areas. As I told you,
Sir, from time to time, to eradicate
famine in this country, even during
the British regime, several measures
were taken. If you could go back to
the time of construction of the Goda-
vari barrage in Andhra and some
other projectg on the river Krishna,
they go to show that in those days
the British Government had construct-
ed these irrigation projects mainly for
the purpose of eradication of famine
in those areas. A great engineer like
Sir Arthur Cotton was also deputed
to go there to construct gome of these
irrigation proects in order to see that
famine is driven out of this country.

These famine conditions prevail
mostly in the south—Madras, Andhra,
Mysore, and to some extent Maha-
rashtra—and also regions in the north
like Rajasthan, Gujarat and South
Bihar. These are called endemic
famine-affected areas. We know the
experience of the famines there, Every
two years we get famine, and especial-
ly my part of the area, known as Raya-
laseema, is the blacket spot In our
country. Every two years famine
occurs there. I may tell you, Sir, that
the late Pandit Nehru, when he came
to our area, gaw thousands of gruei
centres being opened. And the most
respected people, people who have got
the wherewithal to feed themselves,
were not able to get foodgrains they
had to go to these gruel centres and
wait for hourg together to get gruel
That was the condition, and he was
very much concerned about the famine
conditions there,

The Tungabhadra project also was
designed purely to eradicate famine
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conditions in this area. In Raja-
laseema, especially, even the date of
birth is calculated with reference to
the occurrence of famine. When a
person is asked about the date of his
birth, this is how the question is put:
how old were you when that famine
occurred; were you born before that
famine or after that famine? That
has been a by-word so far gg our dis-
tricts are concerned,

story gabout the
absence of rains in these parts. It
seems Lord Indra ordered all the
clouds not to rain on the Rayalaseema
area, Unfortunately, there was a deaf
and blind cloud. The deaf could not
hear, the blind could not see. So they
rained there accidentally. Then it
appears Indra chastised them and
asked them why they violated his
instructions. The clouds replied, “It
is also good; we rained there but we
do not want to rain there any more,
because when the rains come the
people who have got seedlings will
put them into the field, and now we
do not rain further, they will be
deprived of their seeds also”. That is
the story that is prevalent in our parts.

There is also a

During these two or three Plan
periods, though the Government has
been doing its best, it has not been
doing it in a co-ordinated or compre-
hensive manner, to spot out these
famine-affected greas and formulate a
comprehensive scheme Several re-
ports were prepared. Several people,
economists, engineers ~ and others,
were asked to visit these areas and
submit reports to the Government.
The Famine Commission Report, the
irrigation report and glso the report
on the devel t of Rayal
area, all these are with the Govern-
ment. What is to be done is, Gov-
ernment has to see that these areas
are rendered free from famine.

Sir, protection from famine is as
important as food production, If
famine areas are isolated and glve
protection, if fami is eradicated
from this eountry, it will in a way be
helping increased food production in
this country. Several projects have
been thought of and formulated. I
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only wish that there should be a
separate  authority with  sufficient
financial outlay to formulate schemes
and alsp to devise ways and means
how best to eradicate famine in these
famine-stricken areas. I would only
suggest that on the analogy of the
Desert Development  Authority, a
similar authority should bg constitut-
ed for these greas. Fortunately, these
areas are rich in mineral resources.
The Government can very well utilise
those resources and try to start indus.
tries which will provide employment
opportunitieg to the people. They can
also undertake some irrigation pro-
jects and bring water to these areas.
There are many tanks in these areas.
Even before the British regime, some
of our rulers with great foresight
constructed hundreds and thousands
of tanks. There gre actually chains of
tanks in some of these aress, The
surplus from one tank will oct ag a
channel to the second tank and so on,
with the result that not a drop of
water is wasted. They are fully
conscious of the value of water, Some
of these tanks are in a dilapidated
condition. They should all be restored.

‘060

Sir, I am mentioning all these things
only to show that a separate authority
will be able to do more substantial
work than the Government can do
here and there. Under these circum-
stances, 1 would only say that the
Government should take immediate
measures to constitute this authority.
There are also other chronic fumine-
affected areas. There are places like
Mysore, Madras, Maharashtra and
others. To give the fullest atlention
to these areas, there should be a well
defined agency with substantinl finan-
cial resources. Only then we wil) be
able to eradicate famine and save
these arcas from recurring famines.
Thereby we will also be able to in-
crease our food production and save
these famished people from falling
easy victims to many diseases. When
a man gets famished, he is liable to
get so many diseases. When all these
things are taken into consideration, 1
can only request the Government to
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accept this resolution and go ahead
with the constitution of a separate
autharity for developing all these arcas
and for eradicating famine permanent-
ly from them.

Mr. Deputy-Speaker:
-moved:

“This House recommends to the
Government that, with a view to
promote economic development of
chronic famine areas of India, a
Famine Area Development Autho-
rity be established with adequate
funds in the Fourth Five Year
Plan.”

There are two amendments,

Shri Shree Narayan Das
bhanga): Sir, I beg to move:

That for the original resolution, the
+Hollowing be substituted namely:—

Resolution

(Dar-

“This House recommends to the -
Government to appeint a Commit-
tee immediately to carry out a
survey with a view to find and
delimit as to what are chronic
famine areas in the country and
to consider the desirability of set-
ting up a Famine Areg Develop-
ment Authority laying down its
precise functions, scope and finan-
cial implications, if y." (1)

Shri Yashpal Singh (Kairana): Sir,
beg to move:

That in the resolution,—
(i) omit “chronic”; and

(ii) after “Famine Area Deve-
lopment Authority", insert—
“which may also include the re-
presentatives of State Govern-

ments”, (2)

Mr. Deputy-Speaker; Now, the ori-
ginal resolution and these two amend-
ments are before the House. The time
allotted is two hours. Hon. Members
might confine their remarks to 7 or
8 minutes.

Bhri Priya Gupta (Katihar): Mr.
Deputy-Speaker, Sir, I rise to support
‘this resolution. This should have been

—
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taken up by the Government itself
just like many other independent
actions on certain other hcads. This
1s a vast country. We have got some
subjects that are central, some pro-
vincial and some concurrent. But
there are other aspects also which re-
quire the attention of different depart-
ments in the centre and also in the
States,

Regarding famine areas in India,
as the mover of the resolution himself
said, the Government should make at-
tempts to develop such areas with a
specific provision of funds in the
Fourth Five Year Plan, set apart for
this purpose. Though we have got
some famine relief funds just to give
some doles and other things when
there is a famine, there has been no
attempt on the part of the Govern-
ment of India to permanently eradi-
cate the causes of famine which are
very simple.

There are, Sir, some parts of the
country where the people die of star-
vation, Unfortunately, since the de-
finition of ‘starvation’ has not yet been
finalised and accepted, the government
offi;ials, the district magistrates and
sub-divisional officers, refuse to de-
clare such deaths as starvation deaths
and they attribute some other causes
for the deaths of such people. The
Government even refusea to declare
the areas as flood affected and famine
stricken. 1 represent one such area.
1 come from Katihar in Bihar. There
are § thanas—Korah, Barari, Barsol,
Manihari, Balrampur, Kadwa, Azam-
nagar, Katihar and Baise—which are
affected by  famine, cumulatively
worsening economic conditions of agr-
culturists there.

There are two reasons for famine In
these areas. One is, what you call In
Hindi, sukha—scarcity of rains, Crops
grow up but due to want of rains they
turn yellow very early and do not pro-
duce anything. Another reason is, in
some parts, the crops grow up angd are
ready for harvest within next rew
weeks, but before that there comes the
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wrath of nature and floods in  the
Ganges and some other rivers includ-
ing Fulhar with the result that those
areas get submerged. Hundreds and
thousands of acres of paddy and jute
cultivation which can serve the whole
of Bihar and also some other deficit
areas, if the Government could take
some steps to prevent destruction from
floods, get submerged and the crops
are destroyed. I am choked to say this,
I happeneq to remain here for three
consecutive sessions. Last year, in
August, in the Bihar Assembly, they
sanctioned an expenditure of
Rs. 1,70,00,000 for the construction of a
bund called Mallior Bund to save flood
affected paddy lands in Manihari,
Azamnagar etc. But, I do not know
whether it is due to red-tapism bet-
ween the three departments—the
Ministry of Irrigation and Power, the
State Government and the Central
Water and Power Commission—they
could not as yet finalise as to whether
1t should be taken up or not. More
than a year has passed. Do you know
what it can do? It can save hundreds
of acres of land from destruction of
crops two or three weeks before they
are harvested. I do not know what is
obstructing the construction of this
bund. I request the Government to
take it up immediately and save the
people there. I have seen with my
own eyes people seeking roots of grass
and other things. For two months
they live on that. If the Government
refuses to call it a famine area, I do
not know what will be the definition
of such areas. People want to work.
When the harvesting time comes up,
the entire agricultural labour, mem-
bers of whole families, depend on
work during the harvesting time. They
live in the hope that in two or three
weeks the harvesting time will come
ang they will earn some money. But
then the floods come in and hundreds
and thousands of agricultural labour
are made to remain idle. They have
no work. They do nnt want to beg.
They do not want food for nothing.
They are ready to work. They ask
you to take work from them in ex-
change for money or ration. Govern-
ment are unable to do that. They

Famine Areas
(Res.)

then begin to starve. Whenever there
is agitation, you know what the Go-
vernment do. They come forward
with one day’s or two days’ ration. It
is a mockery of solving the problem
over there. What is the use? A fami-
ly comprises of 5 to 7 men and the
Government comes forward with a few
grammes of food for distribution over
there! Then the press will publicise
that the District Magistrate and the
SDO have been in action.
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If this Resolution is accepted and
the Central Government takes up this
area under its control and makes a
provision in the Fourth Plan, I believe
our problems can be solved. I do not
want to repeat what I have said but
I can say again that we arc making
the unemployment problem very
serious because due to floods and scar-
city of rains agricultural labour has
no work to do in the famine-stricken
areas and the people starve. These
places have had no development of
agriculture and village industries.
‘These people do not bother to know
whether they are under the British
regime or are independent. You will
be astonished to see that for the last
17 years there is no development of
roads, only 18 miles metalled road
built so far. There are no metal roads
and the name of the road is what was
constructed there in the Mogul time,
The roag from the District and Sub-
Divisional headquarters to the local
block headquarters is not there. You
cap imagine about educational, eco-
nomic development and other things
in these areas, which are secondary
because people cannot have any food,
two square meals a day. I, therefore,
pray and appeal to both the Irrigation
and Power Minister and the Food
Minister, who are here, that until such
time this Resolution is taken into ac-
count they should do something on
their own to save this area from the
coming floods and sanction demands
that are there for the construction of
bunds and a few irrigation schemes,
whether it is State Government pro-
joct or the Central Government pro-
ject, they should take it over as an
emergency. That way they should
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kindly help our people so that further
famines may not devastate these areas,

Shri Shree Narayan Das: Mr,
Deputy-Speaker, Sir, my hon. friend,
Shri Venkatasubbaiah, has moved the
Resolution for the appointment of a
Famine Area Development Authority
to be established by the Government.
I support the Resolution in view of the
fact that in our country, which is
wholly dependent on agriculture, even
after 18 years of independence we have
not made much progress in agriculture
and in providing facilities for irriga-
tion which are still very limited
although we are taking all steps to
bring our agriculture within the region
of irrigation everywhere. The time
is very far off when we shall be suc-
cessful in that direction. Therefore it
is necessary that we should have a
survey of the whole country with a
view to locating or delimiting the
areat which are visited by famine
every now and then.

As has been suggested by my hon.
friend, very large areas in practically
almost all the States fall a victim to
the failure of rains. Due to the failure
of rains, there is failure of crops. Prices
rise and people are thrown out of
employment. Then, because of low
nutrition a large number of people fall
victims to various kinds of diseases.
Due to some failures on the part of
Government a large number of people
have died also in the last famine in
West Bengal. A very large number
ot people died only because the Gov-
ernment could not take suitable steps
to transport food to that area. We see
that if certain part of a State falls a
victim to famine, we have to carry
foodgrains to that part and give em-
ployment to people by starting works
like construction of railways in that
area,

But the purpose of this Resolution is
not far rendering relief. The purpose
of this Resolution is to cure this
disease, to prevent famines from occur-
ring. Therefore my hon. friend has
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moved the Resolution that the Govern-
ment should appoint a special autho-
rity with a view to take measures that
would go to the development of that
area by starting certain industries,
They may just dig some tanks so that
water may be stored there and may
be utilised for growing foodgrains,

There are certain other aspects of the
question which could be taken up by
that - Authority. Therefore I have
moved a substitute Resolution, There
may be certain areas which may be
falling a victim to famines and at least
I am not certain which are the parti-
cular areas. So, we have to delimit
those areas so that that particular
authority should function in a good
way. Therefore I have suggested that
an inquiry committee shou]d he set
up by the Gover t

and that committee should go and \rislt
every part of the country so as to
locate and delimit such areas as will
require the measures to be taken by
the Authority.

This question is not to be opposed
by the Government. The importance
of this question is realised by the Gov-
ernment even and at present they are
taking some steps. But if a commit-
tee is appointed to go into this matter,
the committee will go into every aspect
of the guestion, suggest measures and
will also consider whether any autho-
rity of this kind is necessary for this
purpose. If it is not necessary, the
question will be given up but if the
committee, after inquiry and after
making a survey, comes to the con-
clusion that such an authority is neces-
sary then, as has been pointed out by
my hon. friend that one has been ap-
pointed for the development of hill
areas in the country, on similar con.
siderations there may be reason for
the appointment of such an authority
for the development of such areas.

T would only request the hon, Minis-
ter to have this question examined by
the committee and if the committee
reports that it is desirable to have an
autbority of this nature, that autho-
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rity should be set up with some powers
and sufficient funds for all kinds of
development of these areas.

Then, every time when there is
famine in any part of the country, we
render relief and have to spend much
money. But that is not a cure. 1f we
are able to prevent damage in any
areg of the country by appointing such
an authority which will take such
measures as will go to the development
of these areas on all sides—agricul-
tural, industrial and other kinds of
development—it will make them im-
mune from further famines and the
people will be  benefited by that.
Therefore, I request the hon. Minister
to accept my substitute Resolution so
that this matter could be enquired into
and concentrated and co-ordinated
efforts may be made for the develop-
ment of such areas which are chronic
famine areas.
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Shri H. V. Koujalgi (Belgaum); Mr.
Deputy-Speaker, Sir, I rise to support
the Resolution moved my hon
friend Shri P. Venkatasubbaiah. It is
really & very r ble and & genui
Resolution. If we look to the map of
each State, we will find that some part
of the State or some part of the district
is a scarcity or a famine area, If we
look to the history of the last 30 to 40
years, we will see that every second
year or third year there is g famine or
condition akin to scarcity. And we
find that no efforts have been made to
eradicate this discase on a permanent
measure.

If we look to the measures that have
been taken in the past, the only possi-
ble remedies are the famine relief code,
the land revenue codes and some of
the Joval Aects, According to these re-
medies, whenever there is a fumine
or there are conditions akin to scarcity,
only temporary measures to relieve the
faminc-stricken people are undertaken,
that is, in the form of giving them
some relief works of constructing some
roads or digging some tanks or some-
thing like that, But these are all
temporary measures and the condition
of the people has remained the same.

1f we luok to these areas, the peo-
ple have remauincd was backward, as
poor, as they were before. So, the
object of this Resolution is to see that
these areas are developed and the eco-
nomic condition, the standard of living,
of the people should be raised to that
of persons living in other areas,

Sir, I come from a scarcity area—
half of my constituency is a famine-
stricken area—and every third year
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EShri H. V. Koujolgi]

there is a famine. 1 have seen the
horror and the difficulties of the
pcople that have been experienced by
these people. Sometime back, the
Mysore Government also considered
this idea of tackling this famine pro-
blem on a permanent basis. But the
Government found it difficult to pro=-
vide sufficient funds for such works.
Tha! is why it is better that the res-
ponsibility is taken by the Centre
also. It is no use saying that this
particular famine area comes within
& particular State and that the State
should tackle it. Permanent measures
will have to be taken. That is why
the help of the Central Government
is necessary. As suggested by the
Mover of the Resolution, sufficient
funds will have to be provided for in
the Fourth Five-Year Plan and it
will have to be tackled on a perma-
nent basis. Whatever it is possible,
in these famine-stricken areas, prio-
rity should be given to irrigation
works—conatructing tanks and major
and minor irrigation. Special atten-
tion should be given to these works
and they should be constructed first
as compared to other areas.

Secondly, some industries will have
‘to be started there because, in these
areas, the rainfall is very scanty and
irrigation projects are not feasible m
all the areas. So, some industries,
both major and minor, will have to
be started and the Government will
have to pay special attention to this
also. Then only the economic deve-
lopment of these areas is possible. I
pubmit—one of the amendments is
there—there should be objection to
first investigating which are the
famine-stricken areas in the whole of
the country and then seeing what
measures are to be taken with regard
lo the particular conditions in each
of the areas. 1 support this Resolu-
tion.

@t ww aedg (T
ITeTE wEmW, 9f W AT 4L
% g wwr § 59 F @@ AW

SEPTEMBER 10, 1065 Famine Areas (Res.)

5074

# ®7i7 71 7f ¥ 5 aoeT ) qw
€ 777 ¥ F fg ow
tfanr  dvmade wrfer fgw
T Sifqn, & a6 qad1 @
£

q& T AMAT § WIS &7 KT
HHEGIGT FT OFE HIAIC & A A
At & 1 faad W omamw sy &,
¥ w1 wwear g1, ¥q w1 g
g1 A/ A1 9 W w7 F A0 fguw
Tt gt fr g gew & AR
aw w1 #fadi aro Taw gEAw
g AT § | wvETe W A § foe
wiFE ¥ Ry Fw ¥ W W w9
wizel &1 of§y 1 AHA gET R
f& & or 7% g & < &
q& wqA ¢ fr ot o5 feq wwfn
oy gargq ¥ A 7w oav
f& &% @3 &1 fa7 w1 § 9
w1 wif feema 7 & foraer
fe gort o 7 Fi§ 73w AR
FafrwmE ow w1 JaF g
TowEe A qg g fw gare "amor

o A wwar W W g ag

Feeqi Ira SEW WY i
3% g8 a1 wraar faeema gy
t 9w v WY v § 1 FEIC
® w4y am faw wwaEi & ww #

)

st weie (wAi) oA
e R LT
L



5075 Development of BHADRA 19, 1887 (SAKA)

&t wty qvig : 9 @R &
T AT FAT Q) F€ oY
I AN fmm w0 W qrf
W FIT F A3 AIT W@ w
T w7 A § At gawar § fw
wx A at F fag =@ gt
@ wm A ad 737 A v & %y
w g

grar &d @I F ag fawem
3 A4 | AT qEET A g
faz 7 g7 f5 faw 99 o sq@w
af
ad

111
:
;
:

FET 9T I7 X AR
agf @t W v 7 waw

gy mit g s 3@ feraadf &
s3¢ 37 foqr qo | Taawie
|TE ¥ Qo Flo WrHe Yo #1o WIFo WY
o dare A wf § 4] 9var go Ao
W, FYIC Qo #o WMAo, TATIH
gt 9T F £17 $17 T TR
T T § foaq 9x f& s w
w3 T g gar o
aq®@ # afl war e fay & fead
gfrm 9T ¥ Qo Fle Wrwe WA
wes v wa § 7 o oot ad
1 aar da awm FT I
wrAl 9x @ feor o wfgm oo
Tt £ vy F fAg arw awany
1247(Al) LSD—8.

Famine Areas 5076
(Res.)
T s afr @« femr oAy
tfr fai€ ag =9t & W 3w W
AT F RIEA W I3 FwAv
R 1 @ 5 Wy st fea
LU SR I B L e
17 7z & s gt ¥ ¥ foudy
Wt Forn 7w a1 & cqd & gwaw
26 TWE 9T feart F7 wwa § oW
grdusgm ooz s W o qA ®
qFE F1 IIET § A1 W A (HA-
gl @ § goT, vAT T ¥,
A9 W, WAl # oY frere At
iz #, ag &z #° 9 AT

A~ga3
i

3
3
|
»
Fi
P

3379

3
|
A
3
4y
44
1

3
1
32

a;
T
E
A&
a

113
¥ ¥
4
af’.
e
1.3
152



SEPTEMBER
10, 1065
Famine Areas (Res.)

) 5078

Development of

5077

20

mWMMmma FEpiet 2 1131
nmnm.m.m mﬁamwm £ - m.MnamWamwmaa TR
m et g Eopo bl P i
g aﬁmmm T i WWm :tbe 15
m seiiEe peilE RNt HHER
WMhﬂﬂimmm vmﬂﬂmmwm Wm Mm“mﬁﬁwm m W MMW
P oomed 37 EEe m oS
41123011 W e, AT
m-“ma.m & am\mm:ﬁmm ~ 853

" fF ~ mmhwﬁm mmmm@ mm m L b EE

mmm?wm?;x mm mmm L
L = g : 2 \W,W - + E 4
sbrish gEEEE TEEEcE
q wmwﬁ gmmmmahmmummmnmmmmmm mamwﬁm
n«am*m



5079 Development of BHADRA 19,

have worked for relief in the famine
areas and I really congratulate my
friend, Bhri Venkatasubbaiah, for
moving this Resolution appealing to
the Government to establish a Famine
Areas Development Authority,

I was associsted with Thakkar
Bappa who organized relief work in
various sreas of India. 1 do remem-
ber that, in 1920, there was a great
famine in some parts of Gujarat and
he organized relie! work and it was
from then onwards that I was asso-
cited with him. I recollect with vivid
memories the agonies of the people
and their sufferings. Therefore, |
appeal that this Authority should be
established as early as possible, Vari-
ous famines have occurred in this
country in the past. A very big list
from the Encyclopaedia of Britannies
has been glven by my hon. friend
Shri P. Venkatasubbaiah, but in liv-
ing memories, I know that wvarious
tamines have visited our country,
During the years 1900, 1801 and there
wis a great famine called Chappanya
in our area which affected many parts
of Gujarat and Rajasthan in which
many people died and many heads of
cattle perished. After that, the famine
relief code was enacted by the British
Government in those days. We are
even today providing relief according
to that old code. No amendmsn: has
been made, so far as I am aware to
that code. That old rusted code is of
no avail nowadays. We should look
at It from a new angle and relieve
the distress of the famine-stricken
people, on a permanent basis. No
doubt, some relief measures are taken
and also steps are taken to provide
some employment to those people
when a famine visits the area. But
that is only & temporary measure
Some permanent kind of messure
should be taken by Government to
develop the famine areas.

1931-82,

jon was appointed by
the Government of India when there
was & great famine in Bijapur, Raya-
laseema and the northern parts of

I remember that in

1887 (SAKA) Famine Areas 5080
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Gujarat. That commission visited my
area also. Some recommendations
were made to Government by that
commission. I do not know what re-
commendations have been implement-
ed by Government so far. So, I sug-
gest  that immediately something
should be done to relieve the suffar-
ings of the people on a per

basis.

In India, only 20 par cent of the
land is under irrigation. . We ghould
increase the area under irrigation and
increase that percentage. More areas
should be brought under irrigation.
There are various schemes In this re-
gard but they are mostly In the areas
which are not affected by famine. 1
would suggest that whenever Irrigs-
tion schemes, whether they be major
or minor or medium, are taken up,
first preference should be given to
these famine areas which are every
now and then affected by famine. As
far es my district is concerned, I can
say positively that every third year
is a bad year and every fifth year is
a scarcily or famine year. Nothing
has been done so far to improwve the
situation.

I had organised rellef work in that
area as the president of the district
local board, and about a crore of
rupees might have been spent in that
small area—giving scarcity years
from the year 1919-20 to 1960—to
provide temporary relief to the peo-
ple. If only that one crore of rupees
had been spent on [rrigation works
and to provide some industries on s
permanent basis, 1 think the area
would have been rid of the sceptie
of famine.

The Minister of Irrigation and
Power (Dr. K. L. Ras): What is the
hon. Member's district?

Shri D. J. Nalk: It s Panchmahals.
I have worked for famine rellef,
and I know as the president of the
district local board how much momey
has beéen gpont in that one district
alone during the years 1920 to 1900
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[Shri D, J. Naik]

Therefore, I suggest that some per=-
manent solution should be found for
these areas. My hon. friend Shri
Shree Narayan Das has moved an
amendment to investigate what the
famine areas are. I think Govern-
ment are already aware of the areas
which are chronically famine-affected
areas. So, there is no point in fur-
ther investigating and then establish-
ing an authority, because that would
take much time. Since this problem
is a very important and urgent pro-
blem, it should be taken up as early
as possible just as the desert deve-
lopment programme has been taken
up. Just as a desert development
authority has been instituted, like-
wise, 1 would suggest that for the
famine areas, a famine areas develop-
ment authority should be immediate-
1y set up. 1 know that our Food and
Agriculture Minister hon. Shri C.
Subramaniam, and our Irrigation and
Power Minister, Dr. K. L. Rao, are
very capable men. I appesl to them
to take up this matter immediately
and do whatever they can and to al-
lncate some more funds in the Fourth
Plan Yor developing famine-affect-

ed areas.

sl el : JuTeam W, A
wyr ugrage fawm & 1w E W WD
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el U N
FIET g FT W gy
g fie o g wror g7 o fegfa 4 §, w0
@ v w1 foaw awtw o feafy
i i g Bt oA wfew ow
ECL

Shri Bakar Ali Mirsa (Warrangal):
I rise to support the Resolution. In
fact, these days there are no chroaic
famine areas as such because of the
mobility of modern days and because
of the planning at the centre which
enables foodgrains to be rushed to
wherever it is wanted, (Interruption).
For cxample, Calcutta was mention-
ed. 1 would mention Kerala. Are
these famine-affected arcas?t In the
great scarcity, thousands of people
died in Calcutta. It is situated in a
surplus area.

Shrl P. Venkatasubbalah:
made famine.

Man-

Shri Bakar All Mirza: Keraia to-
day is feeling great scarcity. If the
Centre had not taken interest there,
there would have been & serious
famine there. So there is one pro-
blem of supply of foodgrains wher-
ever there is need far it

At the same time, there are cer-
tain areas which may be termad as
faminc-affected areas where the rain-
fall is low and production is low.
These areas require special attention.
For example, if the crop fails, what
is to be done? The previous British
Government in such circumstances
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[Shri Bakar Ali Mirza]
used to raise a famine relief fund.
But all that was based on charity.
You rush any quantity of relief in
terms of foodgrains and see that no-
body dies. But what are the other
effects? In the scarcity areas, the
poorest of the poor reside, and once
they get this shock of scarcity or
failure of rain, it is not only that they
do not get food; all their reserves are
eaten up, and they face the future
with a grim face and sadness and
sorrow. Therefore, it is necessary to
take notice of those areas especially.

I grant that we are a developing
country, and when we plan, we have
to select areas which give the maxi-
mum return, because we have not to
think only of particular areas, how-
ever scarce or famine struck it may
be, but we have to take into conaide-
ration the whole country, At the
same time, when you give irrigation
project to an area which is suited for
it, that area not only benefits from
that project; because it is not a scar-
city area, there the people already
have the power to sustain themselves.
And so the old law works: to those
who have more will be given.

All right, if you give more to them,
you are giving more to the counlry
as a whole. At the same time, if you
neglect what you may call backwurd
areas, you are really not doing social
justice.

Therefore, this authority is needed
not to face famine conditions, be-
cause when you declare an area to be
famine struck, people are already
starving, have eaten up all their re-
serves, This authority should foresee
what is coming, and they should have
plans, plans for some projects, some
lake or some wells which have bene-
ficial value for the whole country.
They should be ready with all ‘heir
blueprints to go ahead before actual-
Iy the famine condition begins to
prevail.

In Telengana, Ravalaseema, Mysore
ete, there are mreas of su.-i scarcity.

SEPTEMBER 10, 1965 Famine Areas (Res.)
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The Tungabhadra project was really
designed to meet that end, Also,
there is the Pochampad project. The
Irrigation Minisler is here. That alao
will irrigate all these areas. I would
request the Minister to go about that
project with greater speed and greater
will. I think the pace of that project
is not as satisfactory as it should
have been. )

So, while we build dams and afl
that for the country as a whole, there
should be plans for these affectsd
areas,

Lastly, I would bring to the notice
of the Food Minister especially the
point that the main end in view here
is increase of food production. I sub-
mit that you cannot do that unless
you also have units which give the
maximum production. A very large
area is not a unit that will give maxi-
mum production, neither a very small
area. There is an optimum area
which gives maximum production.
Therefore, food production is the only
thing in view, and the country should
be divided into economic units.

In conclusion, I support the resolu-
tion and oppose the amendment, There
is a lot of literature on famine. The
British Government used to do a lot
on this of this kind. So, we know what
the affected arcas are. The need is to
go Into action.

Shri A, 8. Alva (Mangalore): I
support the resolution moved by Shri
Venkatasubbaiah, It is an innocent
resolution, but it is very timely.

There are scveral pockets in this
ecountry which are either chronie
famine areas, or face famine condi-
tions once in every three or four
years. In some areas they have to
depend on rainfall for production and
very often that fails. People living
in such areas formerly used to migrate
from place to place; they have be-
come nomads, and have been com-
pelled to leave their hearths and
homes.
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MNow things have improved a great
deal, and each State Government has
taken measures, but they are only of
a temporary nature and do not give
any permanent relief. On account
of nity develog projects,
some relief is given, but that also Is
not co-ordinated. If there is a cen-
tral authority to go into these mat-
ters, to provide irrigation facilities, or
deep wells or industries which will
be useful, it will be really a wvery
useful thing.

Shri Yash Pal Singh said that there
was no use of creating officers who
knew nothing of village conditions,
but nobody suggests that people who
do not knew these conditions should
be members of this authority. What
we want is a central authority. Of
course, there will be the food. irriga-
tion and so many other departments.
This authority will co-ordinate their
activities, suggest certain measures
and see that they are implemented.

8hri Venkatasubbaiah knows that
in Rayalaseema conditions were very
bad at one time; now they have im-
proved on account of wvarious mea-
sures taken. There are such areas in
Mysore State also, four or five dis-
tricts. You do not get proper rains,
and if rain fails, there is actual famine
condition. Then, Government either
reduce the assessment or dole out
some money or give them foodgrains.
but that is not enough. We have to
keep an over-all picture of all these
problems. They have lo put lheir
heads together, and irrespective of
what the State Governments do, and
they are bound to do certain things,
this central authority will certainly
be very useful, and by means of long-
term measures they can actually make
conditions bearable and provide
amenities to these neglected and un-
fortunate areas.

ot forw wreraw (afdt) @ geTST
wEw,

“qreY T &, faw e g
qiT T A FAT, WA A, 97 0
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w ¢ # auT v § 1 'oeT T ofafadt
W1 AT A § TH A W wgrw Al
fiear vy & 1 fewslt & o & Afew
fae=lt 1 qrt Y freram o

T EHTC AT %0 JATH § 1 O ar
fed & o g ama & 1 wTa W AT
tormyeramA b swEY o
#Raqiz &t gu fafezd & dard
wifor, w7 Ty, AYET AT W g
! w ¥ fog uw difog, o gwrc
W Aw ¥ aweT g § oae §, ol
WNTC gRTC qTHAA ) awar &
AT ATRAE O ¥ g wwar §
M ¥ g wwen | oAy
B awft | wror gt frgt g Y g
w8, ow it B, W SEwr
qrft frer oy &Y g7 WTOEY weer s
darwTH 3 awy & 1 & wod agi ¥ amay
g, gt agt aT wvar &, 9T avir #Y
Wt & | WOF W dw & qr WY g
Liale i

v 9o T ® ST T W
WIEX W T A3 WX Y G feeray
wTEAT f, aE a3 g g o g,
argt Wit F1 T &= g€ 0 TE ek
T AU ST AT ST A )
% agt arf (e & e owTX T Ay
& 3 AT wiwi Ty fF @ oy &
T W AT OF & av § quf
i & 1 & wgn wrgen § fi e gw ey
qrt ifarg 1 T W9 gAY A arey
g1 fam &t g7 wTowt wAeT e
Tuer §

# gx fafrres amgw & wr fae
wz iz § e we e o qai



3093 Development of

[ ferr srorra]
w1 e w7 Oifww | & F%7 oF wfym
HHWA ¥ JrEen g v § foeen
o WM WA WIH, 36 TIAT AT 40
wrar, w9 @ femra & & w7 @y
a1 w7 Hifay, W w17 wwT
*1 fagar aw3 § W WA T F
wrAET § AR & S8 W & oW
F A ST iy w1 g ' iy
% foag 3 & 77 ot A T Fw
IR HA AT A e W g
SRR FH FT I |

& A% Fgm g § fn wucdae
g faw faeem Q| W AV AT
ga fzm # fege &= Aifa soar
=ifg 1w g & qifors § o
o fpgeAmil #1, TE aE awHa< g1 ar
#a1 g1, ar wifFnue 7 waw g, o
A g Sifer FegmanoF W
FeFTT 31 wifzw o ag 9% ¥ ¥
e ® vz z o fad & o
foaram 7Y gofn, 3w =g fs &
WEIMIE O §{ 99T Tee A
71 fgad 1+ w1 xltimm fafaes
area ¥ wqig ¢ 5 wgf qar § =@
F AR ¥ el 9 39 6 yay
wX A ag e g {1 AT | i g
¥ wam fe g8 ot ¥ e o §
Afe I 97 wue FiAT wfgg |

wnX forar wroo T T W g
IR wg a1 e A% fodr F oo
werat fagea g1 o & & Wi www
wor fr same # wET RE WERT AAT
feram a1 W B gt & at O R
e A Wit nwar w1 &0
a1 wHET £ aw §, Afewn w9
i wrE m fe 1 & EER AR
fowrma 7Y & wifs @y wfwe §,
ot & gu g £1 3w w TR | g arfer
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TiawHT S AR
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woar wrn §, g wea ffan, gw
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ot %o ATe faamhh {w} TT-
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T g e wgd B fE oW ot
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[# %o a0 forar(d]

ards w7 § W ¥ AT g ®
SHIT AT AT TZ TF 0 &1 F7d @1

Mr. Deputy-Speaker: The hon.
Minister of External Affairs wants
some more time.

15 hrs.
[Mn. Srmaxxn in the Chair]

Mr. Speaker: Shri D. N. Tiwary.

Shri Nath Pai (Rajapur): Sir, how
much more time do they want? The
Deputy-Speaker said that they want
more time. “Some more time” is a

bit vague.

Mr. Speaker: We had to take the
Calling Attention Notice at 3 O'clock.
But probably . . . . .

The Deputy Minister in the Minls-
try of External Affairs (Shri Dinesh
Bingh): The hon. Minister is on his
way, Sir.

Mr. Speaker: All right; that will
take a few minutes, Shri D. N.

Tiwary.

oft 770 Wro framt : wem wEYET,
arew S A1 § {5 g A 9w s
Fofs sza H A AW g, §5 gz 0
§ TR TR G AR A FH W
# W T ARH KL TR E | R AF
W TEnE w1 aran & .TW . oF fafe-
e @ o7 ag g% fr ifea & Sifas
dfaq ofay & yerfes  F3aeie
% fon ow wfwa dfan daeadz o-
it frmr ®v o | @@ Qs & fag
s g QafEr an€ S o
o gt & fe g fafret & & &
i fafreee o & &feq 70 e
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&7 wrw ewn w amw W Ay § e oamd
fgre qw dur  gqfor § wgt aowe
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¥ ol g FEwE  EE § W amw
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1506 hrs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RANSACKING OF THE INDIAN EMBASSY AT
JaxarTA

oft ng fand (qi7) : § ufees-
#ra wre wger & Freafafas frag &
o 82fae s et & wyre Py
g s e f R ag o bt
TF % & —

“fadfrar  frnfadt qro o
ez, 1965 %1 erat # wrefia
FoaTe 9 gwer |

The Minister of External Affairs
(Shr! Bwaran Bingh): B8ir, Govern-
ment have received a report of the
incident that took place In the morn-
ing of 9th September, 1965. A l.‘l't:l"d
of about 600 Indc i appr
the Indlan chancery building in
Jakarta and indulged in indiscrimi-
nate and wanton destructlon of pro-
perty in the chancery, including files,
furniture and office equipments, The
mobs smashed the Ambassador's offi-
cial car and one car belonging to an

SHPTEMBER 10, 19085

indian Embassy
at Jakarta

protest against this wanton destruc-
tion of property and insults to the
Indian flag, the Indian State emblem
and the Indian leaders. We are also
claiming compensation for the wvery
exiensive damage causad. The Indo-
negian Chief of Protocol called on the
Indian Ambassador on behalf of the
Indonesian Foreign Minister and ex-
pressed regret at the incident. He
returned the Indian flag which the
mob had removed from the chancery.
He denied that the Government had
any foreknowledge of the incident.
The Indonesian A dor in Delhi
was called this morning to the Min-
istry of External Affairs and was told
of the very serious view taken by the
Government of this incldent.  The
House ig aware of the close relations
that have always existed between the
people of Indonesla and Indla and the
traditional bonds of culture and
friendship that unite them. Indonesia
and India worked in close collabora-
tion during Indonesia’s struggle for
independence and this was followed
in the common struggle for the libera.
tion of others, still under colonial
domination The Government is

j10z2

embassy staff member and burnt an-
other belonging to a local visitor.
They also smashed the photographs
of Mahatma Gandhi, the President
and the Prime Minister.

Bome hom  Members: Shame,
shame.

Shri Swaran Singh: The national
flag was also brought down by the
erowd. Another crowd numbering a
hundred proceeded to the Indian In-
formation Office and hoisted the In-
donesian flag there. They removed
the Indian State emblem and smeared
the display windows with red paint.
Slogans claiming the bullding as In-
donesian property were written on the
building. Our Public Relations Om-
cer and the information staff were
prevented from entering the bullding.
The crowd was rough with the Public
Relations Officer and pushed him
shouting, “Go home, Indla”.

Our ambassador in Jakarta has in-
formed ua that he is lodging a strong

palned that the Government of Indo-
nesla should have allowed such an
attack on our Embassy, which s
against all accepted international con-
ventions and rules relating to protec-
tion of diplomatic missions.

oft wq formd o wew TR paAw
y AfFa & mh § 8 o Al
BT TR, | T & T I F e
™ gu fe R zfiw ofor &
o 2wt ¥ affr 3@ I o fe @
3, gt frgem @ QU e W
e ar gt ot ot frefe &
oAty & ow feR fad
anes ¥ Iw € agree wr ¢, @ -
A A S g & gg s e g
frdfirar ot wwitfenr &% 3wt & ame
frgem & fod fma &1 w100 w0
¢ oo Pt =t game & fedy sowre
meRITE L
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oft w Forster - wreer e, oy
wheT w55 w3 Al 1 8 @ o
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Indian Embaasy
at Jakarta
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e ware mff @ Ao B 1 o
f oqet

W WERY . A4F RATE g
a1 & fr 97 xa wifamr 6w Aifew &
AT o1 T

Shri Indrajit Gupta (Calcutta
South West): Yestarday's incident
appears to have been the climax of
several hostlle demonstrations which
have taken place during the last fow
days. It seems that the ostensible
excuse for these demonstrations s
that we are supposed to have com-
mitted agi-ession on Pakistan. That
is what the newspaper reports say.
I would like to know whether the
government has taken any steps or
proposes to lake any steps through
official or unofficial charmmels to con-
vey to the Indonesian Government
and authorities the real factusl posi-
tion regarding this conflict between
India and Pakistan and the fact that
Pakistan has committed aggression
on us?

of CRAAT e (TTEEY) a8
At adr A § gl e 7

Shri Swaran Singh: The real fac-
tual position about the aggression
against India started by Pakistan has
been conveyed from time to time and
our Ambassador there has been in
touch with the people there, with the
government there and with the min-
isters and the Foreign Office there.
He has explained In great detall how
the Pakistani aggression started in a
veiled form with armed infiltrators
coming into Jammu and Kashmir and
the subsequent events, and also the
massive aggression that took place at
the Chhamb area. But it appears that
this is the reaction of a class of veo-
ple there; particularly the commun-
ist party there appear to be the orga-
nisers of this demonstration.

ot et (i) ww e,
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Shrli Swaran Singh: Sir, he s
repeating the same question. ‘This

matter has been explained in great
detail when we had the discussion...

it wy famd : 5t 7 g W
1 99 £ | W ", IO sgaeat
wAE

I WYY : AT 9 JATe
T AqW A
8hri Swaran Singh: 1 have sald

that this is a matter which has been
referred to . ..

Mr. Bpeaker: Shri Limaye is also
insisting again and again as to wha'
are the causes, in the assessment of
the Government, which have led to
this estrangement between us and
Indonesia.

Shri Swaran Singh:  Sir,
have been certain . . .

st wo Ao forarly : WA @ grwE
WTh WTET, #Y | 0% #an fEar
A wem A 3w oA AT & fa,
afew foT aft warer wT e w7 F
fqT 7T, A T A=W IT A CATS
FL avar g !

there
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Shri Swaran Singh: Sir, on several

i the Ind i have been
pointing out that this deterioration
started with the Sondh! incident abcut
sports and, later on, on account of
our recognition of Malaysia and work-
ing for Malaysia. This is generally
what is pointed nut by the Indonesians.
We have tried to explain our attitude
in tiis respect. We do not feel that
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they had any justification to adopt this
unruly attitude on account of our
attitude in this respect,
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Shri 8, M. Banerjee (Kanpur): Sir,
I want to know whether it is a fact
that the ex-Chief Minister of Orissa,
Shri Biju Patnaik, was sent to Indo-
nesia pecause he wag a very wold
friend of Mr. Soekarno, whether he
has come back, whether he had any
talk for improvement in the relations
and whether heé has reported any-
thing to the Government?

An bhon, Member: How is it rele-
vant?

Mr. Speaker: I do not know,

Shri 8. M, Banerjee: It was repori-
ed in the Preas,

Shri Swaran Singh: It was replied
to by my colleague the other day. He



5107 Ransacking of

said that it 1 in the knowledge of the
Guvernment that he went there on a
private visif,

Shri S. M. Banerjee: Did he have
any talk with them and did he sub-
mit any report?

Mr. Speaker: If somebody goes on
a private visit how can he be asked
tn submit a report.

An hon. Member: Why was he al-
lowed foreign exchange?

Mr, Speaker: That is a
thing.

different

Shri S. M. Banerjee: The guestion
wag pul by Shri Hem Barua and he
wanted to know whether he went
there to meet Mr, Walcot. That was
not replied to by the Government,

Mr  Speaker: Now he refers to
Walcot, then he will go on Murud and
s0 on.

Shri 8. M. Banerjee: That question
was never replied.

Shri Alvares (Panjim): In view of
the anti-Indian axis growing now bet-
ween Pakistan-China-Indonesia and
its palitical and military implications,
may I ask whether the Government
is adopting any countervailing mea-
suregs to meet a poasible contingency
of confrontation by Indonesia?

My, Speaker: Confrontation with us?

Shri Alvares: Yes, May I repeat
the question, Sir?

Shri Nath Pal (Rajapur): Sir, the
question was very Jucid and clear.

Shri Swaran Singh: It is a hypothe-
tical guggestion. I do not subscribe tc
all the presumptiong he i3 raising in
this,

Shri Nath Pal: Sir, | rise to a point
of order, We are very patient, very
calm and co-operating with you, This
is a very specific question. The ques-
tion was not ai all having any assum-
1247(Ai) LSD—9.
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ptions. China has delivered a note
threatening action. Indonesia is we-
cusing us of committing aggression and
promising help to the aggressor,

Where is the question of assump-
tions? Make your position very clear.
That is all we demand, What are the
assumptlong in the statement of Shri
Alvares?

Mr Speaker: At this nt to say
a2s to what we ghall do it Indonesia
joing Pakislan and confronts us will
be a different question.

Bhri Nath Pat: But are these agsum-
ptions? Is it fair to ridiculs a ques-
tion by calling it assumptions?

Mr. Speaker: I do not think thare
is any harm if he says that these are
aasumptions.

Shri Nath Pal: Not at all
note hag been delivered,

The

Shri Alvares: We had the policy of
Hindi-Chini Bhai Bhai and when the
Members of my party in this House
drew their attention to any possible
conflict, the late Prime Minister called
us warmongers, 1 do not want to draw
any conclusion. I only sald that in »
situation which is explasive Indone-
sia ig known to confront people whom
they do not agree with. Here they
have taken sides against India on
behalt of Pakistan. I am only asking
the Government whether they are

templating any vaillng mea-
sures, political or otherwise—] have
not said military only—in order to
meet any contingency. Any country
in a situation like this must be alert.
That ig what | am asking.

Shri Swaran Singh: 1 would only
likp to assure him that we are laking
all possible steps that should pe tak=
en to safeguard the interests of India
in all respects where our interets are
concerned and we are fully aware of
all these things. I think, the Housc
should not press us for disclosing as
to what is being done.
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Shri Hem Barua (Gauhati): It is not
for the first time that the Indonesian
crowds have attacked our Embassy in
Jakarta. When we offered our moral
support to Malaysia, they attacked cur
Embassy there and this time they have

ked our Embassy with, what
might be described as, unprecedented
vandalism and vehemence as appears
from hig statement, In that coniext
may 1 know whether our Government
ig prepared to tell the Indonesian Gov-
ernment that if they continue to per-
petrate vandalism on our Embassy in
Jakarta like this, there would be
people in India to retaliate by attack-
ing the Indoesian Embassy in Delhi?

Some hon, Members: No, no.

Mr. Bpeaker:
Dwivedy.

Shri Surendranati

Shri Surendranath Dwivedy (Ken-
drapara): In this vandalism the
clear hand of the Indonesian Govern-
ment is seen because the TForeign
Minister of Indonesia has gaid that
they have got used to such protests.
It that is the position, may I know
what measures we are taking for the
safety of our diplomatic personnel in
Indonesia?

Shri Swaran Singh: For any diplo-
matic mission to function under the
internutional law and well known
conventions, it is the responsibility of
the Government to which those repre-
sentatives are gecredited. 1 cannot
think of any other measures that
should be taken

Shrl Hem Barua: Sever diplomatiz
relations with Indonesia.

Shri Swaran Singh: That is being
mpressed upon again in w very strong
manner bringing out all the implica-
tions of this. The 'matter is being
taken up with the Indonesian Gov-
ernment.

Shri Natp Pai: Does he not know
that Mr, Subandrio congratulated the
mob and said, “You have done a good
job™? This is the height of hypo-
crisy,
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val by Government. The Foreign

Minister has given approval,
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Mr. Speaker: By the question of
the hon. Member enough has been
said.
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Shri Bhanu Prakash Singh (Raj-
garh): The demonstration of the kind
staged in Jakarta is, in any case, ob-
jectionable, But what makes it more
objectionable is the statement of the
Indonesian Foreign Minister who com.
plimented the hooligans. In view ot
the official complicity of the Govern-
ment of Indonesia, does not the Gov-
ernment regard this as an act aof
calculated hostility and may I know
whether in periodical reports, our
Ambassador in Jakarta informed the
Government of India about the chang-
ing attitude of the Indonesian Govern-
ment and what steps did the hon.
Foreign Minister take tp improve our
already deteriorating relations with
Indonesia and what were the reasons
that led to the further deterioration
of the relations between Indonesia and
our country?

Mr. Speaker: If the hon. Minister
remembers one question he might
answer only that one.

Shri Swaran Singh: They were so0
mixed with each other that I cannot
answer anyone,

Shrl Bhanu Prakash Singh: May 1
repeat it?

Mr. Speaker: Only one question

Shri Bhanu Prakash Singh: 1 will
ask only one question.

The demonstration of the kind stag-
ed in Jakarta is, in any case, objec-
tionable. But what makes it aven
more objectionable is the statement of
the Indonesian Foreign Minister who
complimented the hoolig In view
of the official complicity of the Gov-
ernment of Indonesia, does not the
Government regard thiz as an act of
calculated hostility towards India?

Shri Swaran Singh: 1 have already
said that this™is @ very objectionabie
behaviour of the crowd there.
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An hon, Member: Was it calculated®

Shrl Swaran Singh: 1 have not yet
got any official document of our Mis-
sion about the Foreign Minister con-
rratulating the demonstrators, In fact,
gratulating the demonstrators, In fact,
dent, the Chief of the Protocal called
on our Ambassador and conveyed the
regret of the Foreign Minister of
Indonesia.

Shri Bhanu Prakasy Singh: The
latter part of the question has not
been answered.

Mr. Speaker: 1f some part has been
unswered, that is enough,

Shri Harl Vishnu Kamath (Hoshan-
gabad): Are Government convinced,
particularly so after this incident cul-
minaiing in Dr, Subandrio’s bouquet
fo the distardly rabble who desecrat-
ed our flug on our Chancery in
Jakarta, of the active hostility of
Indonesia towards India in an unhoily
alliance with China ang Pakistan and,
if #o, has Government warned the
Government of Indonesia that any as-
sistance rendercd by that Government,
by way of arms or men, to the enemy
Government of Pakistan, the aggres-
sor, will be regarded by this Govern-
'ment, by the peuple of this country,
a3 aggression against India and dealt
with ag such?

Shrl Swaran Singh: It does not re-
quire any explanation. Any country
suplying arms or helping Pakisan,
when we are subjecled to aggression
by Pakistan, will be regarded as &
highly hostile act. There is no doubt
about it. That is a very clear posl-
tion.

Bhri P E, Deo (Kalahandi): While
observing with regret the fact that
Pakistan has stolen a march ahead of
us in the fleld of diplomacy . . .

Several hon. Members: No, no.
Shri P. K. Deo: .... may I know, n

view of Dr. Suban “rio's stetement to
the effect “we get sed to receiving
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[8hri P. K. Deo]
such protests”, if it is not the high
time that we withdraw our Ambas-
sador, in Indonesia Mr. Ratnam, and
leave lthe Chancery in the charge of
Charge d'affaires if the cutting of the
diplomatic ties is not possible now?

‘Shri Swaran Singh: It is only a
suggestion,

Shrl Kapur Singh (Ludhiana); The
hon. Minister of External Affairs has
informed the House of a certain poli-
tical party which engineered this in-
cident at Djakarta. He hag also re-
ferred to two incidents which may
have been a possible gource of irrita-
tion to the Government of Indoncsia.
I ask the hon. Minister whether he is
in a position to reassure this House
that this lncident is not indicative of
any general set attitudes of the Indo-
nesian people,

Shri Swaram Singh: I would lik= the
hon, Member to distinguish between
the people of Indonesia and the Gov-
ernment of Indonesia. Let ug not
bring the people of Indonesia in this.

Shri Kapur Singh: That is what I
precisely did,

Shri Solanki (Kaira): 1 would like
to know if the Chinese Government
is behind this incident.

Shri Swaran Singh: 1 have no infor-
mation,

8hri D, C. SBharma (Gurdaspur):
Even when the nations are at war with
each other, I do not think any coun-
try will gisgrace or dishonour the
other by pulling down the portraits of
its President and the Prime Minister
from the Chancery. Now that this
hay happened—this has been done not
only to the people of our Chanecery
but to our information centre, to the
Indian shopkeepers and to the Indiang
who are living there—may I know
what action the Government is pro-
posing to protect the Indians who are
working there in the Chancery or as
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merchanty or as traders and if the
Government is not in a position to
protect them, may I submit that the
Government should advise them to
leave Indonesia?

Shri Kapur Singh: Special care musi
be taken of the ghopkeepers,

Shri Swaran Singh: I fave already
said that, for the protection of the
'memberg of our Mission, we have to
depend, on a reciprocal basis, on the
arrangements that are made by the
Government there. They have not
yet said that that Government is not
responsible and, therefore, we should
eontinue to hold that Government res-

ible. There be any other
way of protecting them except through.
the Government and I have not given
up the hope that the Government of
Indonesia will discharge their inter
nationa] obligations in this respect.

Shrl P. Venkatasubbalah (Adoni):
1 ia jg ob d with h d to-
wards our country und this is amply
demonstrated by the vandalism they

have indulged in in damaging out
Chancery end also disgracing our
national leaders. In wview of that,

may I know whether the Government
will take e\'el‘y possible step and im-
press on the Ind Gover

that this Government will be ecompel-
led to take retaliatory measures if
they do not behave properly?

Bhri Swmran Singh: I would be dis-
inclined to use the word ‘retaliatory’
unless we know what is the content
of that eXpression.

it fow wmeaw (@) wW &
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Shri Swaran 8ingh: To the question
whether there is any Chinese hand or
not in this, I have already answered.
With regard to closure, there is noth-
ing new that the hon. Member has
realised.

oo wENT AT g A
F 8T £ wATT ¢

Shri Swaran Singh: That also | have
already answered,
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Shri Swaran Singh: The same ques-
tion is being repeated.
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Shri Swaran Singh: 1 have already
given a reply to that question.
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15.37 hrs,

STATEMENT RE: DEFENCE OPE-
RATIONS

The Minister of Defence (Shri Y.
B. Chavan): Mr, Speaker, Sir, 1
would like to apprise the House of
developments since 1 made a state-
ment two days ago, about our mea-

sures to deal with the Pakistani
aggression on our territory.
In the Jammu-Sialkol sector, =

heavy battle has been fought with the
Pakistani troops who brought in con-
centrated armour to resist our ad-
vancing forces. We have neverthe-
less, made a substantial advance and
held our position after inflicting heavy
loss on the enemy. As many as 28
Pakistani tanks were destroyed by
our troops in this ground battle and
we have taken a large number of
prisoners. Inevitably, we have also
suffered substantial loss of armour in
the battle though much less than Pak-
istan.

In the Dera Baba Nanak ares, not-
withstanding the blowing up of the
bridge by the Pakistanis, our patrols
have udvanced to the other side of
the river. Heavy shelling is now be-
ing done from both the sides.

In the Wagha sector, Pakistan has
made very heavy counter-attacks
which continued throughout last
night, All these attacks have been
repulsed.

In the Kharla axis our progress is
satisfactory.

In the Kasur sector, the Pakistanis
have put up very heavy counter-
attacks wish tanks and we have had
to withdraw from our forward posi-
tion. In this fighting our ground
troops destroyed ag many as 23 tanks
in one day. that is, on the 8th instant.
Pakistan has heavily shelled our
troops at our border near Perozepur
but we are holding our position Bome
shells have fallen on Ferosepur town

In the Bulemanki sector, all Pakis-
tani attacks have been repulsed and
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after pne battle alone, 70 Pakistani
dead have been counted by us.

In the Jammu and Kashmir area,
there is ittle to report except that in-
termiltent flring goes on. In the
Jaurian area, the position is unchang-
ed. Our troops moving from the
Poonch side have continued their
advance north-eastwards and have
agein captured a couple of posts.

Enemy action in attacking Jam-
nagar sirport and bombarding Port
Dwaraka rendered preventive action
necessary in that area. In the Bar-
mer-Pakistan sector, further patrol
Bctivity is going on to gauge Pakis-
tan's moves,

The Air Force has concentraled on
Eiving support to our ground irpops
und is also causing moximum damage
to those airflelds in West Pakistan
from which attacks have been mounted
on our territory. In air attacks, our
Air Force in the last two days sot flre
to a train carrying to the front 23
Patton tanks, causing considecrable
damage, and destroyed another ten
tanks in other sectors. All the strikes
by the Air Force, coupled with the
Army’s own record of knocking out
Pakistani tanks huve amounted to a
heavy toll of the enemy's armour

strength.

In the air-raids on Sargodha and
other airflelds, our aircraft have
mounted repeated sorties which have
cause] damage to enemy aircraft on
the ground, to his installations and
runways. There have been no parti-
cular air battles. We, however, lost
one Hunter aircraft by ground fire and
one Mystere which was damaged and
had to forceland in our territory.
Pakistan has been mounting attacks on
our airfields, particularly Halwara,
Adampur and Pathankot. These have
not been able to do any great damage.
One Pakistani F-88 aircraft was shot
down over Jammu by our ground fire
and gimilarly one Pakistani B-57 bom-
ber has been shot down over Amritsar.
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The enlargement of the conflict has
not been of our seeking. Militarily,
we had to take effective steps to stop
Pakistani aggression in Chhamb which
was launched with heavy armour and
dir support at the far end of our long
line of communication. We had to
draw out the Pakistani forces elsc-
where to release the pressure in the
Chhamb-Jaurian sector, Also there
were concentrations of troops on the
Sialkot and Lahore fronts, which could
have taken in the rear our troops en-
gaged in Chhamb. We, therefore,
meant to engage the Pakistani forces
from wherever they were threatening
a thrust on us. The heavy battles that
have since been fought in the Sialkot
and Lahore sectors corroborates the
need for this. In engagements of this
kind of heavy fighting, some ups and
downs are to be expected. It will be
clear that on the whole our objectives
have been well achieved. We have
engaged the menacing Pakistani forces
in many sectors and have, by and
large, held the positions despite the
heavy counter-attacks mounted by
Pakistan. Heavy fighting is continu-
ing and our jawans and Air Force are
giving a good account of themselves.

As I indicated earlier, our overall
purpose is a limited one, to prevent
the mounting of attacks by the Pakis-
tani military machine on our terri-
tory, and we hope that Pakistan will
realise that we will not tolerate inter-
ference with the territorial integrity
of India, of whioh Kashmir is a part.
We do not wish to extend the areag of
conflict. It is Pakistan which has again
started firing along the East Pakistan-
India border. What its designs are,
we do not know, but we will remain
prepared to meet & threat if one de-
velops there. Pakistan has been re-
sorting to bombing of civilian areas
like Jammu, Ranbirsingpura, Jaurian,
Amritsar, Ferozepur etc. where con-
siderable damage to civilian life and
property has been caused. Nothwith-
standing the malicious Pakistani pro-
paganda, particularly abroad, that we
have bombeqd civilian areas in Rawal-
pindi and Karachi, we have refrained
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from any such action. Our air sirikes
in the Rawalpindi area have been
limited to the Chaklala airfleld from
which sorties have been mounted for
aggression on us, and elsewhere zlso
we have been attacking their air
bases only. It is Pakistan which uas
resorted to unfair means as is evi-
denced by Indian Air Force markings
observed on a Pakistani F-88 plane
by our pilots. We hope that Pakiston
will even at this late stage give up
the false pretences which it has been
making ever since the induction of
Pakistani armed personnel in disguise
into our State of Jammu and Kash-
mir.

1544 hrs,

RESOLUTION RE. DEVELOPMENT
OF FAMINE AREAS-—contd.

The Minister of Food and Agricul-
ture (Shri C., Subramaniam): Mr.
Speaker, after dealing with very grave
matters, I have becn called upon to
reply to the di ion on the Resolu-
tion moved before this House,

At the outset, I would like to tell
the Mover of the Resolution that I
fully appreciate and am in full sym-
pathy with the objectives with which
this Resolution has been moved.

1544 hrs.
[Mg. DeruTY-SPEAKER in the Chair]

We will have to take effective action
to deal with what we call scarcity
areas which develop due to chronic
drought conditions so that the people
living in these areas may be spared
famine, pestilence and hunger.

As was pointed out by the Muver
of the Resolution and various other
members, we had been afflicted with
famine over a long period; particularly
durirg the British period we had &
large number of famines which took
a great toll of human lives. Tt is
after the attainment of freedom thatl.
apart from taking measures for Lhe
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relief of the famine-stricken areas, vre
have been taking measures to bring
about developments in these aveas,
developments with regard to irriga-
lion projects, with regard to commu-
nications, with regard to industriali-
sation, so that there might be perma-
nent relief to these people. 1 do agree
that the action taken has not been
adequate, taking into account the in-
tensity of the drought conditions ex-
isting in these areas, and also taking
into account the area involved, but I
can say with some confldence that
during the last three plan periods we
have built some major irrigation pro-
jects, some medium irrigation projects
and also minor irrigation projects in
these areas which have given perina-

nent relief to them.

5120

1 myself remember that during my
student days I did famine relief work
in my district where every alternate
year used to be a famine year, and
thousands of people used to die, but
after independence we have given new
irrigation projects to those areas, and
now they form part of one of the pros-
perous areas in Madras State

Therefore, while formerly penple
used to consider these floods, droughts
and pestilence as forces of nature or
God-sent forces, we are today com-
bating them with acience and technu-
logy by building new irrigation pro-
jects and other development projects
in these areas. If only hon. Members
go through the programmes which wc
have taken up during the three plan
periods, they will see that consider-
able cffort has been put into these
areas for the purpose of bringing
about a certain amount of economic
development.

It is not only building irrigation
projects, so that assured waler sup-
ply is made available—this is inipor-
tant enough—but we have also Lo re:-
lise that new techniques of soil ond
water management have been evolved
in various parts of the world, thnt
even scanty rainfall can be utilised to
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the maximum to grow one crop at
least, or to have a cattle development
programme on the basis of fodder
grown there.

Recently 1 was in Australia where
in many areas the average rainfall is
only 7 to 8 inches per year, but still
they have developed ap economy
even on the basis of this scanty rain-
fall. Of course, the population there
is very sparce, still they have dec-
monstrated how by utilising even
scanty rainfall, economic development
can take place, either based on sheep
rearing or cattleg development or even
raising a crop there

Hon. Members belonging to the
Communist Party will not misunder-
stand me if 1 quote the instance of
Israel, where desert areas have been
converted into almost fertile areas, and
new knowledge of soil and water
meanagement has been utilised to the

p

Therefore, while 1 do agree that
various irrigation projects will have
to be taken up, we have also to learn
this new soil and water management,
s0 that even with the available rain-
fall und available moisture in a par-
ticular area, it is possible for us to
have agricultural development.

Dr. L. M. Singhvi (Jodhpur):
Would the hon, Minister tell the House
why the desert development board
idea has not been implemented for
the whole area® It was for this very
purpose,

Shri C. Subramaniam: ] shall mcn-
tion about the desert development
bLoard also because that has been
quoted for the purpose of constitu-
ting a famine development authority.
The point 1 am giving is that we are
not helples; at the present juncture
that we have to be subject to these
forces of nature and we have to suffer

the ct For Y., we
have the knowledge now; we have
the technigques now to combat the
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forces of nature and conquer them
and bring about new developments.
That naturally requires some effort,
investment in those areas and alsu
persons who have the knowledge and
technical know-how who are in a
position to deliver the goods. That
is why we have set up a cell for the
purpose of studying the soil water
management not only with reference
to areas where water is available in
sbundance but even in scarce areas
and very good work has already been
done in one of the agricultural
universities. We a1e aware that
where water is available other cor-
responding developments had tp take

place by taking there, if possible,
industries which could be set up
there. That should =&lso be our
endeavour, In the Second and the

Third Plans, some emphasis had been
laid on this, How do we deal with
this problem? The idea put forward
in the resclution is that a famine area
development authority should be
constituted for this purpose. Is this
the solution? If the constitution of
such an authority would solve the
problem I would straightaway accept
the resolution and constitute an autho-
rity. It is not so simple as that because
these areas are spared throughout
the country in various States. It is
not just like the desert area concen-
trated in one region where a co-
ordinated effort could be made by one
authority. The scarcity areas are spread
throughout the country and the con-
ditions differ from State 1o State,
from area to area Therefore, I respect-
fully submit that a faminc area deve-
lopment authority for the whole
country for dealing with this is im-
practical, if I may submit with all
humility,

Shri D. N. Tiwary (Gopalganj): It
may have branches,

Shri C. Subramsniam: But the
mere constitution of an authority is
not going to solve this problem. Each
State Government will have to under-
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wke&tﬁm &eve:lopmem projects. For
the purpose of helping the State Gov-
ernments to tackle this problem we
have evolved what we call special area
devel t progr and in the
Fourth Plan an allocation of Rs. 60
crores has been indicated. The point
is whether this Rs. 60 crores is suffi-
cient or more should be allotted for
the purpose of tackling special prob-
lems in addition to what would be
available in the general programme
of develop of agri cattle
dev + ate, Therefore, Gov-
ernment are quite conscious of this.
We shall try to intensify our efforts
in these arems and we have also to
induce the State Governments to take
action in these various areag and I do
not think the mere constitution of an
authority wil] solve the problem.
Then, as pointed out in one of the
amendments, it will have to have
representatives of each State Govern-
ment. Some suggestion was remde that
we may have branches. Then we do
not know where it will end, with all
these brancheg of the central authority
and ultimately we will have to func-
tion only through the State Govern-
ments So, the Government fully ap-
preciates the points of view put for-
ward; we have to concentrate our
effort on the development of these
areas so that the.spegtre of famine
will be completely, once and for all,
removed from these areas. We shall
try sur best to see in the context of
planned development, to make some
intensified and concentrated effort

over these famine-stricken and
drought-stricken areas.

An hon. Member: Also flood-
stricken areas,

Shrj C. Subramaniam: Yes I am

happy that the Irrigation Minister is
here. He has also got his own ideas
with regard to the development of ir-
rigation projects, particularly  the
medium and minor irrigetion projects
in these areas, and with the co-opera-
tion of the Ministry of Irrigation and
Pmr we shall see not only to  the
t of irrig projects but
also power which may be necessary
for the purpose of giving new life to
theen areas Therefore, my humble

1247 (AiYy LSD—I10.

BHADRA 19,

Famine Areas s124
(Res.)

submission to the Mower of the reso-
lution would be, having brought to
the notice of the Government the
various aspects of the problem, parti-
cularly the importance of the prob-
lem and ‘the necessity to tuke early
action to combet the drought in these
various areas, I would request him to
withd the resolution, On behall
of the Government, I can give the
House and the hon. Member the as-
surance that we will look into the
various problems involved ip it and
see that not only sufficient provisions
are made in the fourth Plan but that
the State Gover d

1887 (SAKA)

are d to
take action in the right direction tor
the purpose of tackling this problem.
It is only with the co-operation and the
co-ordinated sctivities of the Staie
Governments that this problem can be
zolved,

Therefors, I respectfully submit that
the constitution of an authority like
this may not be the golution, I am
prepared to consider this aspesct also:
whether an authority or some such
board or an advisory body will be ne-
cegsary for this purpose, 1 am prepared
to examine that aspect. Opn this as-
surance, I would request the hon.
Member to withdraw his resolution.

As far ag the amendment is con-
cerned, for the purpose of jdentifying
these areas, we already have sufficient
data with regard to the rainfall and
the conditions existing in the various
parts of the country. So that is not
a very difficult matter. We can iden-
tify these areas, and they have al-
ready been identified to a great ex-
tent. The aurvey which is suggested
{s not necessary, Therefore, 1 res-
pectfully submit o the mover of the
nmendment that he need not press the

I req the Mover of
the resolution to wishdraw it on the
basis of the assurance which the Gov-
ernment have already given.

De. L. M. Simghvi: The hon. Minis-
ter promised to make a siatement in
respect of the position of the Gov-
ernment—how scon they propose to
start a desert development authority
or board, I hope he will say a word
on it on this occasion.
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Shri C. Subramaniam: Two or three
State Govermments are involved in it
We are in cosultation with the State
Governments, because they have to
agree to this, and once they give the
concurrence, we shall constitute the
authority. I am hoping that before
the end of this year, an authority will
be constituted, But we are slready
taking some pilot actfon go that during
the Fourth Five Year Plan it will be
possible for ug to take action in the
various regions for the purpose of
tackling this problem,

Dr. L. M. Singhvl: Thank you.

Dr. M. 5, Aney (Nagpur): Will the
hon, Minister pe pleased to circulate
the proceedings of the House on this
subject, the views of the hon. Mem-
hers of this House on this subject, to
those authorities whom he wants to
eonsult?

Shri C. Subramaniam: Yes; we will
certainly do it.

Shri D. N. Tiwary: What about
bringing on a par the rates of electri-
city for agriculture in every State?

Shri C. Subramaniam: It is an en-
tirely different question. A committee
was appointed for this purpose under
the chairmanship of the 1ndustries
Minister of Madras. It has made
some recommendations and we have
taken it up with the State Govern-
ments. I hope some action will be
possible. It may not be possible to
make thie rates uniform but we want
to put g miximum ceiling beyond
which It should not go in any State.

Shri P. Venkatasubbalah: 1 am grate-
ful to the hon, Minister and also to
hon. Members who have participated
in this debate for having given un-
animous support to this resolution I
hav: basen very carefully listening to
Shri Subramaniam's speech and all
the reasons put forward here go to show
the immediatr necessity for constitu-
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1ing this development authority for the
famine areas. But jn these three
Plans, while I do not say that the
Government were trying to tinker with
this problem in a haphazard manner,
they were tackling thig problem in a
piecemeal manner. [ weuld only say
that it there is a suitable authority to
review the whole situation in  the
various parts of the country which
are affected by famine, it will be
doing a great service to famine eradi-
cation and also increased agricultural
production, In those famine-affected
areas where there are irrigation pro-
jects and tapping of ground water re-
sources are being undertaken, they
may be accelerated. I am sure the
Tungabhadra high-level scheme with
'ts two phases will go A long way to
arudicate famine in Mysore and An-
dhra Prodesh, Their execulion may
be expedited. [ reguest tihe Minister
to bestow his attention on these pro-
blems and if he iz convinced that an
administrative authorily wi.l be more
benelficial, he may get up such wn au-
thority. I am confident that one day
or other he will come to this conclusion
that there is need for consituting such
an authority,

Since the Minister has  axpressed
his sympathy and appreciation of this
problem, I seek the leave of the
1louse to withdraw my resolution,

Mr. Deputy-Speaker: What about
the amendments? Are they being
withdrawn?

Shri Yashpa] Singh (Kairana): Yes,
Sir.

Shri Shree Narayan Das:
withdraw my amendment.

1 also

Amendments Nos, ' and 2 were, by

leave, withdrawn,
The reso'ution was. by leave,
withdraswon,
16.02 hrs.

The Lok Sabha then adjourned &ll
Ten of the Clock on Monday, Septem-
ber 13, 19653/Bhadra 22, 1887 (Saka).
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